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PARLIAMENTARY DE8ATE& 
OFFICIAL BBNHCf 

(Part 1— Qutftions and Answen)

3S8S
PARLIAMENT OF INDIA
''̂ ecf7te*day» 14th Mdfch, 1951

'The Hauic m«t at a Quarter to Eleoen 
of the Clock.

[M r . Speaker in the Choir]
OKAL ANSWERS TO QUESTIONS

H isto ry of World W ar n

*Z18Z, Prof. S. N. Mislm; WUI the
Minister of Defence l>e pleased to state: 

<a) whether Government have de- 
juic'd a historian to write a history of 
Worid War II; and

(b) if so. the purpose and perspee- 
tive of such history?

TiU‘ Deputy Minister of Defoiee 
(Miijor-General HimatsinhJI): <a) A
^iftory ni the I.nriiaa Armed Forces in 
World War II is bein«̂  written under 
the supervision of a historian, who has 
been appointed Director ojf the Com- 
hined Inter-Services Historical Section, 

joint organisation of India ^nd 
Pakii?tan. He is assisted by a staff of 
ĉivilian and military officers.

(b) The purpose of this histon ,̂ 
which will be in several volumes, is to 
«ive a detailed narrative of aH opera
tions in which Indian formations took 
^ r t  as well as the general military 

rt t.f India. This will be an official 
reference book and wiU deal with 
stratejjflcal and tactical aspects of the 
operations, general military organisa
tion in India as it was developed to 
cope with the expansion of the Armed 

Tor<'<»s and problems connected with 
the production of equipment. sum>ly, 
transport and other phases of mUlta^ 
administration, besides the effect of the 
impact of war on the politico-ecomanic 
“Structure of India. A number of 
volumes will also deal with the medi
cal aspects of war, the organisation of 
the medical services, their part in the 
campaigns, and the diseases and dia* 
orders which they had to tackle in the 
peculiar conditions of war.
^356P.S.

Prof. S. N. Bfislini; May 1
what part of the expenditure is met bsr 
Pakistan and wjiether Pakistan has 
any control over the CXS.H,S.? .

Major-General HimatRBiili: Umier
the mutual agreement we are to par 
70 per cent of ^ e  expenses and Pidids- 
tan 30 per cent. Also under the sdxne 
agreement, om Defence Department 
have complete control over tlds and 
Pakistan does not exercise any control.

P rtf. & N.. M idifa: May I know
whether any Britisher was associate 
with the work in the previous stages 
and, if so, on what tenns was" he 
employed?

Major-General Himatsinhji: He is
not connected with the Combined 
Inter Services Historical Section, l^ t 
at the end oi the war General Auchin- 
leek decrided that a popular history of 
the war should be written, and a 
Britisher by name Compton Mackesdzie 
was selected fear this purpose.

Prof. S. N. Mishra: Have Govemmei^ 
any information that this gen^eman 
is now engaged in writing a histcny 
with anti-Indian bias» with the saz&ft 
material?

M aJor43eiiem  Himattrtnh^: He has 
written volume I and is writing voldm c 
II. under certain terms and conditioitt;. 
One of the conditions is that heforft 
these volumes are published by him 
the manuscript must be apjurov^ 
the Defence Department V<^ume I hm  
been approved, and as I said earlier 
he is still writing volume II. I under> 
stand he may write a novel al$o, bilt 
we will see ^at in this also lie  
does not write anything derogatory 
our country.

Shri Kamatli: Will this history of 
the Armed Forces record the activiti«r 
of the forces in all the theatres nt 
war including those theatres where 
the IJ .̂A. appeared against them?

M ajor^Geiim l Hfiiimlsiiilijl: The h i^
tory o f the war will contain iJxmt 
thirty volumes the con te i^  o f  whidb
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are still under consideration, 
like to consult the Historical Section 
on the point raised, and, therefore. I 
lequire notice of that question.

Sra-Gdmpha

*2183. S. N. MMum: Wm the
Minister of Ednotion be pleased to 
state whether Government propose to 
extend the provisions of the Ancioit 
Monuments l^reservation Act to Sit*- 
Gimipha at Panchvati, Nasik?

The Minister of State for Rehabitita- 
«H i (Sbri A. P. Jala): No, Sir.

Prof. S. N. Bfiahra: May I know 
îrtietfaer Government have examined if 

Uife site conforms to the provisions of 
that Act?

S bI a  p . Iftia: Government have 
escamined tbe question and have come 
to the conclusicm that the extension of 

Act in this case is not called for.
AlWEItTXSEiCKHT FOR COMIIEBCIAL

Goods

SkH SiAvm: WiU the fiSinls- 
ter of laf«rm alk» aad Itewdessttac
be pleased to state:

(a) wheth»^ the AIJL can be used 
for conunercial purposes viz.. adver- 
tisonent for comm^cial goods;

(b) if not, what is the policy of Gov- 
emm^iti and ,

(e) has this matter been considered 
by Government at any time?

The Minster of State for laforma- 
Hoa and B roadcasts (Sliri Diwakar):
(a) No, Sir.

(b) The Government's policy is not 
to permit any type of advertisements, 
d ! r ^  or indir^, in A.IJI. pro
grammes.

(c) Yes.
Sbn SIdbva: May I know the reason 

why Government have come to the 
decision that commercial goods should 
not be advertised through the A.I.R.?

Sliri Diwakar: The main reason is 
that the A.I.R. has some definite social 
purpose and has been fulfilling that 
social purpose. If advertisement of 
commercial goods is taken up, the pro
gramme side in A.I.R. will deteriorate. 
That has been the experience in other 
coiuntries.

Bkri Sidhvs: The hon. Minister 
stated that A.I.H. was confined to
social work caily......

, Shri Diwakar: Social purpose.
Sliri Sidhva:...Social purpose only. 

My point is whether at present AI.R. 
' is engaged in many activities, for ins

tance, on political, educational and

I would economic questii»i& May 1 kndw 
whether in other partŝ  ctf the world 
commercial activitiies also are organis
ed by the broadcasting organisations?'

14 MABCH 1951 Oral Answm 2228:

Shri Dtwakar; I am afraid the words 
'social purpose* have not been fully 
understood. Social purpose means the 
purpose of fulfOBng certain, needs o f 
society, as. for instance, education, 
entertainment, information. And* 
therefore, the Government thinks that 
if commercial advertisements are* 
taken this purpose will deteriorate and 
we will then be catering to the needs 
of the commerci^ people who want ta 
give advertisements.

ShH Amolakh Chaatf: Is it a fact 
that film song records are pla3^ bŷ  
All India Radio before t^e films are- 
actually exhibited, thus actually 
working as an indirect advertiser o f 
those films?

Shrl Diwakar: This has not come to* 
my notice?

Dr. Deshmakh: Does the hoa. Minis
ter know how the Goa broadcasting* 
station operates, anrf has he consider-  ̂
ed the possibility of establishing in* 
India a sub-station like the Goa* 
station?

Shri Diwakar: I suppose the hon. 
Member suggests that they are accept
ing commercial advertisements. I 
have answered that question already.

Shri Joachim Alva: Is the hon. 
Minister aware that even Radios 
Ceylon accepts our business advertise
ments. and that our business men are- 
forced to go to Ceylon......

Mr. Speaker: The hon. Member is 
arguing and is making a suggestions 
for action.

Shri Amolakh Chaad: If after en
quiry it comes to the notice of Govern
ment that film records are played by 
the A.I.R. before the films are actually 
exhibted, will Government take action 
on it?

Mr. Speaker: That will be hypothe
tical.

Government Pkoperties iksured 
AGAINST F ire 

•2185. Shri Sidhva: (a) Will the
Minister of Fiaance be pleased to state 
whether Government's immovable pro* 
perties are insured against fire and aU 
other risks and if not, what are the 
reasons?

(b) What is the total value of the 
Government’s properties to India?

(c) How much have Government 
suffered diuring the last five years due 
to fire caused to such prop€^es?
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(d) Was any claim recovered from 

the Xnsurance Companies in thla 
respect?

The Minister of State for Flnasee 
(Shri T m i) :  (a) No. Sir. The nor
mal policy of Govermnent Is not to 
insure its properties. The reason is 
that Government is in a position to 
carry its own insurance and it would 
not be worthwhile for Gwemment to 
pay heavy insurance premia to outside 
insurers which would be required in 
view of the substantial value of Gkiv- 
ernment properties. '

(b) and (c). The information is 
being collected and wUl be laid on 
the Table of the House*

(d) No, Sir.
Shri Sidhva: The hon. Minister 

Mid that Government does not insure 
its properties with private izisurance 
companies. Have Government got a 
scheme whereby all these properties 
are insured by a Govemm^t agency?

Shri Tyagi: There is no su<* 
scheme but the Indian insurance cmn- 
panies have approached Government 
and informed them that they have 
formed themselves into an Association 
Pool. They have requested Govern
ment that Government should insure 
their properties abroad with this 
Indian Insurance C<nnpanies Associa
tion Pool. Government are consider
ing this proposal.

Shri Sidhva: Can the hon. Minister 
give me a list of loss of property sus
tained on account of fire?

Shri Tyagi: As I have already 
stated, information is being collected 
and will be laid on the Table of the 
House.

W  i
»> ^  iS ^  »5lÂ
i.1^ ^  Ji ^

^  i j* -  J -  
? Uji h t

(Giaiil G. S. Muasllr; Will the hon. 
Minister give an estimate of the pre
mium that has to be paid in five years 
for msufing properties belonging to 
the Government?]

ffr am  I
^  S ^  im r  fr#

aftr ^
W  \

[Shii Tyagf: There is no su<ai esti
mate at present. The estimate has 
not been made as it would involve 
considerable expenditure and diffi
culty. So this estimate has not been 
made.]

l y i A : w r 4  ifRrfhr

^  ^  ^  3TFT

^  *nrr aftT ^  ^
f3rr, ^  f t
WfiK Wft ^  #

WIT n f e  wrar f  ?
[Shri Dwivedi: May I ask the hon. 

Minister wliether the Railway Stores 
at Calcutta, that caught fire on the 
17th February and wherein a large 
quantity of stores was destroyed re
sulting in a loss of several lakhs, was 
insured or not; if not, then does not 
a much more amount of money go 
waste in this way?)

Shri Tyagi: This does not pertain 
to my Ministry, It is the Transport 
Ministry which knows about it  Any* 
way, if the hon. Member is anxious  ̂
I shall collect the information.

Shri Sidhva: In view of the loss of 
several lakhs which Government have 
sustained due to fire, what is the 
object in not insuring our properties 
abroad? Is there any particular 
reason behind it?

Mr. Speaker: Order, order. I do not 
think this argutnant should t>e carri^i 
on.

Shri Sidhva: What about the losŝ  
Sir?

Mr. Speaker: He says he is collect
ing figures. .

Sfcri WOkwm: Not that Sir. If the 
policy of Government is not to insure. 
I want to know what becomes of the 
loss.

Mr. Speaker: Will the hon. Member 
realise that he is trjring to argue and 
establish the point that they should 
be insured?

Shri Sidhva: Yes.
Speaker: So he may make that 

point during the Budget discussion, 
not during Question Hour,



Confiscation i »  Goods

*Zm . Shri mhv^ki (a) Wm the 
Minister of Finaace be pleaded to M te 
the total amount of fines and penaraes 
imposed and recovered by the C oll^  

'tOTs of Customs at Bombay,. Ca^tta 
Madras under the Sea Customs 

^ d  other Acts during the years 194«.
1949 and 1950 (each year separately)?

(b) What was the total realisatiOT 
confi^ated goods imder the above Acts 
during the same perrod?

t'toe Minister id for FiaaMe
<Shri Tyagi): (a) and (b). A ste^  
fnent giving tlK particulars required • 
in part (a) of the question is laid on 
the Table trf the House. [See Appen- 
<lix XV, annexure No. 14]. Informa
tion required in part <b) is being 
collected, and will be placed on the 
Table of the House ^ e n  complete.

Shri Raihnaswamy: How many per
sons were found to have violated the 
Sea Customs and other Acts and what 
vrere the specific charges which led to 
the confiscation of the goods?

Shri Tyagi: I have no information 
ready about the number of cases.

Shri T. N. ^ g h :  Are Government 
aware that a number of goods imMrt- 
ed in violation of the Customs Acts 
have been released to the importers 
an payment of certain penalties or 
certain assurances for production of 

Jticences later on, and if so. in how 
many such cases have GovernmOTt 
irondoned such imports by impositi<m 
•of merely fines?

Shri Tyagi: The rule generally is 
that when such goods arrive at th® 
pcffts.. action is taken against the 
importers. They are fined for the 
infringement of the law, or else they 
are required to pay a p^ ^ ty  to get 
une confiscated property released.

Dr. De^malOr! May 1 know the 
total amount of fine realised during 
the last three years?

Shri Tyaifi: The statement I have 
laid on the Table givei the informa* 
îqn. However. I shall vead out the 

figures for 1950. In this y ^ ,  in 
Bombay the amount of fine imposed 
tvas R?5 1,56.39 220 while the amount 
realised was Rs. 29,20,128. In Cal- 
<rutta the amount of fine imposed was 
Rs. 54,72,567 while the amount r«!l- 
Used was Rs. 37.03,638. In Madras 

amô jnt of fine imposed was Rs. 
11,01.516 while the amount realised 
was Rs. 10,51,069.

S}ui SMhva: The hon. Minister 
? tatcd that the ^ o u n t of fine lmpo»- 
cd in Bombay was Rs. X,56,3S»320
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while the amount realised wa» Ba. 
£9,20,128. May I know whether It ^  
not possible to recover the balance?

filiri Ty«gt: When such fines asae 
imposed and the articles are diapoaed 
of thrcm^ auction, the first <diarge is 
the shippers* charge. The second 
charge is the customs duty. Hie 
third charge is port charge. It Is 
<Hily after all these diarges nave been 
met that we can realise the fine. 
This explaiitt the discrepancy bcW 
ween the amount of fine im p o ^  and 
the amount of fine realised.

Shri SIdkTa: Are the remaining 
amounts likely to be recovered, or a n  
they a bad debt?

Shri Tyagi: I would like to have 
notice of tlje question.

Production of VERMictruTE 
•2187. Pandit M. B. Bhargava: Will 

the Minister of Natural Resources aed 
Sefeatlfic Research be pleased to state:

(a) what is the approximate world 
production of Vermiculite and whether 
this mineral is produced in India and  ̂
if so, in which States and in what 
quantity;

(b> whether this mineral is conimm- 
ed locally or exported outside India;

(c) w'heth«: it is a fact that deports 
of this mineral have been discovered 
very recently in the State of Aimer 
and if so. what are the potentialities 
of the source; and

(d) what stcpi* hnve Ijeen or are 
being taken to exploit the same to its 
maximum capacity?

The MinijOer of Nfttnral Itesourees 
and Scientific Research (Shri M
Prakasa:) (a) A statement giving the 
annual production of screened boH 
cleaned vermiculite for the period 
1940-43 as shown in the Minerals Book I94a. ia ivtuie of the
House. [See Appendix XV, annexuie 
15,3 Occurrences of vermiculite heve 
been reported from Mysore. Coimbe- 
tore. Ajmer-Merwara and Bankura,

<b) No information is available es 
regards the local consumption of the 
indigenous material. There is no 
export.

(r) Yes, Sir. A deposit has 
found in the vicinity of Gudas in 
Ajmer-Merwara and the first report 
indicate that considerable afhount of 
tlie mineral might be present. Fur. 
ther prospecting will, however, have 
to be done before the d0po.sit can be 
proved.

(d) Exploitation of the minerals is 
the concern of n^v^mrnents.
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F M it  Tii»kiur 

What vermicuUte?
Das BhargmK

lir. Speaker: It need not be replied
to*

M il it a r y  O iu>eits and T it l e s

•2188. Sfari Raj Kanwajr: WiU the 
Minister of Defence be pleased to state:

(a) whether it is a fact that the
recipients of certain Military orders. 
tiUes and medals awarded during the 
British regime were entitled to certain 
cash payments: *

(b) if the reply to part (a) above be 
in the aifirmative, tiie names of such 
OTders etc, and the monetary paym«st 
attached to each such decoration; and

(c) whether such orders and dis- 
tin^ons continue to be recognised and 
cash payments made to holders there
of by CJovemment?

The Deputy Minister of Defetiee 
(Major-General Himatsinli^): (a)
Yes, Armed Forces personnel otl\er 
than oflflcers were entitled to m o n th ly  
allowances for certain military 
decorations.

(b) A statement in this respect is

?lac^ on the Table of the House. 
See Appendix XV, annexure No. 16].
(c) Yes.
SliTl Raj Kaowan May I take it 

that in consequence of the j^neral 
non-recognition of the Titles and 
Awards granted by the previous Gov
ernment none of the recipients of the 
military Titles and Awards has been 
adversely affected in so far as the 
monetary payments attached Thereto 
are concerned?

Major^Oeneral
Sir.

HimatsiiililL* Yes.

Siiri A. B. GaroBg: May I know 
whether any provision is made for 
recipients of military Orders and 
Titles to receive land in lieu of mone
tary grants?

Major-Geneta’ Prev-
miscfi might hrsv<! been made by the 
previous Governr»ent and if so they 
were fulftiled. At present there is no 
auch case pending. Perhaps we may 
consider the question later on» as 
cases arise.

®irt A. B. Gmniig: May I know 
whether the Distinguished Service 
Order was practically reserved for 
officers only?

Major-Geaeral Rimatsiiihjl: Yes,
Sir. In the past that was so, but we 
have now the Mahavir Chakra which 
Is ttie equivalent to the Distinguished 
Sinrvtce Order< which can also be 
awarded to other ranks.

A»visoRy CouHctL TO Chief Comms*' 
SKNER AACBR

*2189. Paadit M. B. Bhargava: WiU 
the Minister of Home Affairs be pleas* 
ed to state:

(a) when an Advisory Council to 
the Chief Commissioner of Ajmer was 
sex up ana wHether it is still function
ing;

(b) whether there existed a dead* 
lock between the Chief Commission^ 
and the Advisory Council and I f so, 
when and the reasons which led to such 
a deadlock;

(c) whether any correspondence has 
passed between the Ministiy of Home 
Affairs and the Member or Members 
of the Advisory Ccwmcil of Ajmer in 
connection with such deadlock; and

(d) if so, whether Government pro
pose to place a copy of the ̂ ame on 
the Table of the House?

The Minister of Works. Prodncti^ 
aad Supply (Shri Gadgil>: <a) a n d
(b). April 1947. The Council is 
still in existence but the Members 
have abstained since 4th May. 1950, 
from participating in its meetings or 
in the meetings of any of its sub
committees, as according to them, 
the Chief Commissioner was not eft- 
ec^vely associating the Council in 
ttie discharge of his administrative 
functions,

(c) Yes,
(d) No; much of the corre^>ond^ce 

was personal and it is not desirable 
to lay copies on the Table of the 
House as this would not help to solve 
the problem,

Howevtt*, I would inform the 
House that the late Sardar Patel in 
his letter dated the 14th July, 1950, 
Informed Shri Kaul that he "vas 
satisfied that there were very few 
cases—not more than half a dozen— 
in which the advice of the Council 
was not accepted and that the reasons 
given for not accepting that advice 
seemed to be sound. In his letter 
dated the 20th January. 1951. the 
hon. Minister of Home Affairs 
informed the same Member that 
after going through all the papers* 
he came to the conclusion, as Sardw 
Pafel did, that the Chief Commis
sioner had not violated the prmciple« 
underlying the setting up of the 
Advisory Council; and that whf*re 
there had been difference, it had 
arisen in matters of administration 
which under any democratic set t)p 
would be settled by the Executi*/© 
and would not be the concern of a 
Legislature, He further stated that 
Ajmer being a smaU area with a
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population ot less than three quar
ters of a roilUon and with a revalue 
amounting only to 34 lakhs> the set' 
ting up of a responsible Government 
wBs not in consonance with the gene
ral policy which the Government of 
India had been following for the 
last three years.

Paadit M, B. Bhargava: May I know 
whether the correspondence that pass
ed between Mr. Kaul and the h<OT. 
the Home Minister was conducted by 
him in his capacity as a member 
of the Advisory Council and addres^ 
to the hon. the Home Minist^ in his 
capacity as the Home M m i^r of 
the Government of India and if so 
how can this correspondence 
called personal correspondence?

Shri Gadga* I have Uttie to add to 
the answer given. It wiU not j^ P  
the solution of this problem on which 
every Member of this House is very 
keen.

PimdH B. Bliargava: May I know 
whether the only objert of settti>g < P 
these Advisory Councils was to gtve 
increasing association to the roemoers 
in the administration?

Sbri Oad«a: The o b j^  of m  
creation of this Advisory CouncU has 
been well stated in the r^lutlon.
The Chief Commissioner will seek 
the advice of tiie Council on:

(i) all financial matters ex<»^ 
those which are not subject 
to the vote of the Legislative 
Assembly;

(ii) matters of adm inistra^ 
involving general poUcy,. 
schemes of development and 
proposals for legislation; not on 
matters relating to day to d y  
administration, or to Indivi
dual appointments not tovolv- 
ing a principle of importance;

<tii) general questions touching 
the implementation of gene
ral policy and schemes of 
develc^ment; and

(iv) any other matter which the 
Chief Commissioner or the 
Government of India may 
refer to the CoundL

Shri Sidhva: The hon. Minister 
stated that Ajmer being a small area 
and with limited finances, the Gov- 
emmcnt of India do not intend estab- 
liahins responsible Government May 
I know whether it is the intention of 
the Government of India to merge 
Ajmer wfth Rajasthan?

SliT! Gadgtl: A resolution in Uiis 
<;onnection is going to be moved by 
Mr. Bhargava cm Friday next, w l^

the policy of Government will he 
made known.

Pandit M. B. Bhargava: May I know
whether the matters on which the
Chief Commissioner over-ruled the
unanimous decision of the Council 
were matters connected with the
policy of control, prohibition and 
education?

Shii Gadgil: The reason why the
Chief Commissioner did not accept 
the advi<?e of the Advisory Council 
was first that they were beyond the 
scope of the Council and secondly any 
acceptance of their advice would 
have resulted in some administrative 
difficulties.
E x c h a n g e  o f  A r c h 4e o l o g ic a l  A r t ic l e s  

BETWEEN I n dia  and  In d o n e sia

*2190. Dr. M. M. Das; (a) Will the 
Minister of Editcatioii be pleased to 
state whether it is a fact that arrange
ments have been made for an exchange 
of articles of archaeological interest 
between India and Indonesia?

(b) If so, will there be an exchange 
of actual specimens or only photo
graphs of the specimens?

(c) What are the articles and for 
what will they be exchanged?

The Minister of State fi^ Rehabtll- 
tMtioB (Shri A, P. Jain): (a) No. Sir

Cb) and (c). Do not arise.
ghri T. N. Singli: May I know

whether any approach has been m̂ uie 
for loan of some of the manuscript* 
from either side—India or Indonesia 
—for study and historical research?

Shri A. F. Jala: No such approach 
has been made between the two 
Governments. President Soekamo 
has presented to the hon. Prime 
Minister some five dozen waugnas, a 
few swords and daggers and sws» 
ftlms relating to, ttie visit of SSirl 
Subhas Chandra Bose to Indonesia.

I r o n  L t m c s

•2191. Dr. M. M. Daa: Will the Minia* 
ter of Health be pleased to state:

(a) the hospitals which have been 
equipp^ with Iron Lungs impwted 
last year;

(b) the purposes for which they have 
been used and the number of patients 
treated by them up till now;

(c) the total expenditure incurred 
for procuring these lungs from abroad; 
and

(d) the contribution of the WJI.O. 
on this account?

The MioMer of BuOOi (ItaJkmMri
Amrit S sor): <a) to t94« twenty Iran
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iMngfi were donated by UNICEF to 
the Government of India. The 
following hospitals have been equ ^  
ped with these Lungs;

(1) Safdarjang Annexe Hos>
pital, New Delhi ... 2

(2) Lady Hardinge Medical
College and Hospital, New 
Pelhi ... 2

(3) WUlingdon Hospital, New
Delhi ... 1

The remaining 15 Iron Lungs have 
been distributed among the Govern
ment Medical Store Depots at Bom> 
t>ay, Madras, Calcutta and Kamal.
They are available for issue to hos
pitals requiring them, under instruc
tions of the Administrative Medical 
Officers of the States concerned.

(b) Iron Lungs are used in cases 
sufTering from respiratory failure. 
Figures are not available as to how 
many cases other than those suffering 
from Poliomyelitis have been treated. 
Five sufferers from Poliomyelitis 
liave been treated.

(c) As these Lungs were donated 
by L^ICEF. no expenditure was in- 
-curred by Government.

(d) The total value of the Iron 
Lungs inclusive of transportation 
charges, etc., which was $23,096-45 
cents, was borne by WHO in the first 
instance and wajs later reimburse to 
them by UNICEF.

Dr. M. M, Das: The hon. Minister 
stated that in addition to poliomyelitis 
"there are other diseases for which 
Iron lungs are used, in respect of 
which she is not able to give the 
figures May I know the number of 
poliomyelitis cases in which iron 
lungs have been used?

Rajkmiiari Amiit Kaar I have 
âlready stated in my reply that five 

offerers from poliomyelitis have 
been treated.

Dr, M, M. Das: May I know the 
expenditure incurred in connection 
with the visit of the hon. Minister 
and D. G., Health ^rvices to Bom* 
bay for the ceremonial reception of 
these iron lungs?

Kalkumari Amrit Kaur. No such 
•expenditure was incurred. The lungs 
were not received by anybody being 
specially sent for the purpose

Dr. M. M. Das: Am 1 to understand 
the hon. Minister to say ttat no 
^penditure by the Government of 
India was incurred?

.^•Speaker: Ncme in connection 
with the ceremonials.

Slvi Batimaswamjr: BSay I know. 
Sir, if any foreigners inspired 1^ 
htmianitarian motives made any pre
sentation of iron Ixmgs to Indian 
hc^pitals and if so who are those 
and how many were pre^nted?

Bajkoauui AmtU Knot: 1 am not 
aware of anybody except the UNICiHr 
having donated iron lungs to India.

9iri B. VeUyiidliu; May I know
whether there are instances where the 
iron lungs in certain of the hospitals 
are not used because of lack at 
expert operatives?

Rajknauri Aatrit Kaor: That is 
not so; they are being ysed whenever 
necessary.

I îri Kamath: In the case of those 
five patients who were suffering 
from poliomyelitis who were treat^ 
with the iron lungs, is it a fact, Sr, 
that complaint or repods were madte 
to the hon. Minister that the hmgg 
^uld not be efficiently worked, and 
if so. how many of th<^ cases proved 
fatal?

Ba^nraari Amrit Kaor: That is 
not so, Sir. Two of ttie cases tJiirt 
were treated by iron lungs in 
recovered.
Students sent abaoad for Studies
^192. B a ^  G^i^aalh Sngli: WiQ

the Minister of Edaeatkkn be pleased to 
state:

(a) the number of persons sent 
abroad by the Central Government for 
advanced studies during the year 1950;

(b) the number of persons urtio have 
returned to India in 1950 after comple
tion of such studies;

(c) how many of the persons who 
have returned, been provided with 
PMte befitting their new qualifier.

(d) how many of them are still hold
ing their old posts; and

(e) how many of them are gffli 
without any employment?

Tlie Minister of State twr Behabm. 
latioB (Shri A. P. Jahi): (a) 29.

(b) 191.
( c )  93.
(d) 32.
(e) 66. ^
B|i*o Ckkpiaath Siach: How many

Of the persons sent abroad for train
ing at the expense of the Government 
of India have been permitted to take 
up employment in privat€» concerns, 
because Government could not provf* 
de them with suitable jobs in their 
own undertakings or offices?
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Skii A. F. M k  Out at tlie»e «6 
poscuis. those who have finished the 
BRScribed period durins w * id i t b f f
Afe uadfflr an obiUgation. to serve the 
|3k>vemmeat of India, are at liberty 
to see^ private employment

Bftbii GopteaHi How mai^
persons are being sent abroad this
year and are these persons sent with 
«  view to their ^eing employ^ on 
particular Jobs on their rettim?

Sliri A, F. Jaia: Persons are sent 
abroad with a view to their being
trained in subjects for which th w
is not adequate training facilities 
here. I am afraid I cannot give off
hand the number of scholars sent 
abroad this year.

Shri V. K. Re^dy: What are the 
subjects in whicii these students are 
trained?

S9tfi A. P. laia: It is a long list 
rtnming to about 3̂  pages. If the 
House desires it  I ^ a ll read it out.

Mr. ^lealH^: 1 was going to sug
gest that these matters or points 
have been the subject matter of ques
tions and supplementaries in this 
House more than at least twice or 
thrice, if not half a dozen times. I 
do Bot thcarefore see any utflity of 
pursuing these. If hon. Members want 
Information they can have it from 
Ihe hon. Minister.

ShtimaU Dargahai: With regard 
to the policy of sending this party...

Mr. Speaker: That also has been 
stated in this House a number of 
times.

8kwi R. Velayndhaa: With reference 
^  the diiBculties after devaluation...

Mr. Speaker. That has also bera 
put If hon. Members will 
reler to the records they will find 
the information.

Shr! R. Khaa; Is it a fact that when 
fibese students return after a d v ^ c^  
studies, they are not appointed to 
ptwts befitting their qualifications?

Mr. Speaker: That is an allegation. 
I  am going to the next quesnon.

C o t x f m m  sEifT to  Akdamans

*tl9X  Shrl A. C. Giiha: Win the 
Mhiister of H M e Affairs be pleased 
to ^ t e :

(a) whether the scheme of sendinit 
B l^  Bengal displaced persons to 
Aadanxans is still being followed;

(b) whether any batch of colonists 
than displaced persons has been

aent to the Andamans through ttie

help of some Christian Misaionary 
society; and

(c) if so, the number of such coKk  
Tiists and how and where they are- 
being colonised? .

The Minister of Woita, 
Bod S a p ^  (Shri Gadsfl): (a) It
the hon. Meml>er is under the im
pression that there is a scheme* 
exclusively for the settling of /^ s t  
Bengal displaced persons in m e 
Islands, then he is not correct.

(b) and (c). The hon. Member

r bably has in mind the settiem^t 
the Andamans of certain Indian 
evacuees from Burma. This question 

was first mooted by aio. Association 
known as the Burma Indian Anda
mans Settlement Association, com
prised almost er.tirbiv of Indians 
retrenched from Goyernment service 
in Burma. Subsequently, a Society 
known as the Burma Indian Rehabili
tation Society was formed on a ‘.o- 
operative basis to raise funds for the 
settlement of Indian evacuees in 
Burma. A batch of 12 families (65 
persons) selected by tlie Indian 
Embassy, Rangoon, in consviHation 
with the Burma Indian Rehabilitation 
Society has been sent to the -^da- 
mans. The>' are being settled as 
agriculturists in the Shoal Bay area.
I lay on the Table a statement show
ing the concessiom offered to t h ^  
[See App«idix XV, annexure No,
17.] The people who have been sent 
out under the auspices of the Burma 
Indian RehabUitation Society are 
Christians but the Society itself iŝ  
not a missionary society.

Shri A. C. Gnha: May I know what 
steps the Govemmeirt are taking noŵ  
for sending East Bengal displaced 
persons for colonising the Andamans.

Shri Gadgil: So far as the wider 
question is concerned every en
couragement is given, and I may sum 
up the position as it stands today. 
There are now 284 displaced families 
comprising 1.153 persons in the 
Andamans. Of the» 230 famtU«i 
are agriculturists and they have 
been allotted acres—valley
land 1,212 acres and hills and slopes 
507 acres. The balance of 54 families 
are artisans. Of ttiese 7 have b w  
rehabiUtaied. The remaining 47 who 
reached the Andamans recently have 
not yet been settled. They have 
been placed on quarantine on account 
0t an outbreak of smallpox ^ o n g  
them* The families referred to in 
the reply are in addition.

Shri A. C. Gnha: Have the Govern
ment any idea of sending more I^st 
B ^ a l  displaced families to 
Andamans in the near future?
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__ GadgU: What I have stated is
ia implementation of the general 
policy to encduragfe settlement in the 
Andamans.

Shiimati Iteanfca Bay: May X know 
whether Government have given a 
definite assurance that priority would 
be given to refugees in the Andamans, 
and in view of the fact that there 
are large numbers of refugees wait
ing to be rehabilitated there and 
arrangements have not yet been 
made, would the Government give 
an assurance that oriority will be 
given to refugees and that others 
will not be sent there until refugees 
^ v e  been accommodated?

ffliri Gailgil; It is not possible for 
me to give an assurance straighta\^^y, 
but the position, as I have explained, 
Is that all these families are from 
displaced persons except a few—17 
tamJlies— f̂rom the retrenched staff 
from Burma.

: WT ir? JTW K*
^  ^

^ aw r̂rar | ?
fffliri Jajifde: Is it a fact that crimi

nals, who are awarded life imprison- 
nt, are still sent to Andamans?]

Mr.* Ŝ >eaker; He wants to know
whether criminals are being taken
to the Andamans even now,

Shri Gadgil: As far as I under
stand, the Andamans as a penal
settlement has been abolished years
ago.

Sbri A. C. Goha: Is it not true that 
4bere ere many East Bengal D. P. 
families ready to go to the Anda* 
mans, and, if so, may I know whether 
Government are agreeable to take 

as soon as possible?
I^ifi GadgU: It may be true, but 

I have already stated that the general 
policy of the Government of India is 
to encourage such settlement

Sliri Powiacha: Is it a fact that this 
facility that is given to East Bengal 
displaced persons Is not being taken 
lull advantage of and that quite a 
number of families have returned 
from the Andamans, and, if so, may 
I know whether Governmenjt would 
examine this position and allow per- 
moM from the different parts of India 
to go and settle ^ere?

Mr. Speaker. Has he heard the 
question?

Slirl GadgU: Yes, but not comple--

Mr. Speaker: His point is that this 
settlement for the East Bengal 
refugees is not a popular one and 
that many have returned.

Shri Gadgil: So far as the informa
tion goes, about 50 families have^ 
return^.

Shrimati Renuka Ray: Is it not a 
fact that large numbers......

Mr. Speak«T: Let us go to the next
question.

Op iu m  F actories

*zm . Pandit Munishwar Datt
Ujwihyay: (a) Will the Minister Of 
Flaaiice be pleased to state ^ a t  Gov
ernment opium factories are working, 
in the country?

(b) What area was und» cultrvatlon. 
of opium in the year 1950-51?

The Minister of vState fmr Fxnance 
(Shri T m i) ;  (a) The Government of 
India have opium factories at Ghazi- 
pur. Neemuch and Kotah.

Sir, I may add here that my Minis
try is considering the question of 
closing down the factory at Kotah.

<b) The area under poppy cultiva* 
tion during the year 1950*51 is 74,035 
acres.

Pandit Munishwar Datt Upadliyayr
What is the yearl̂  ̂ produce of opium?

Shri Tjragi: The annual 3?ie]d of 
opium from these three factories that 
I have mentioned is 11,800 maunds.

Pandit Wtimishwar Datt Upadhyay: 
What is the amount that we export,., 
and to what countries?

Shri Tyagi: We are exporting S20 - 
tons of opium to foreign countries, 
mostly to America, 400 maunds to 
Pakistan last year, and about 4fK) 
maunds is being us«i for oral txm- 
sumption in varioxis States in India.

Pandit Monisbwar Datt tJpadhyay: '
May I know the reason why Govern
ment is considering to dose down rme 
of these factories? .

Shri Tyagi; The policy of tiie Gov  ̂
emment is to give a dead stop to th& 
production of opium— t̂hat part of' 
opium which is used for oral consump
tion or non-medicinal purposes—by 
the year 1959. So, in accordance with 
that policy we want to close down this 
factory. It is producing only 800 
maunds of opium of the quality known 
as biscuit opium. M  closing doT̂ Ti is 
tinder consideration.

Pandit Mnnishwar Bait Upadhyay:
Is export of opium not profttablet
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Sliri Tyigi: Mostly the opium wbidi 
we export to outside countries is not 
used for noja-medicinal purposes, it is 
jused for medicinal purposes* and we 
are encouraging the production of that 
quality of opium.

Shri Krishiiaaaiid Rai: May I know 
what medicinal compounds are manu
factured in the opium factory at 
Ghazipur and whether they have any 
export markets?

Shri Tyagi: The Ghazipur factory 
is mostly producing wiiat is known as 
excise opium and it is mostly given at 
cost price to the various States in 
India.

Shri Jainarain Vyas: Will the hon. 
Minister say whether the manufacture 
of opium will be stopped altogether in 
Kotah when the factory is closed?

SbH Tyagi: As I had already stated 
the quipstion is under our con ŝidera- 
tion.

Mr, Speaker: Next question,
Prohibitiom

♦2195. Shri Sonavane: WUl the
Minister of Defence be pleased to 
state:

(a) whether it is a fact that tlw 
Union Government have requested the 
Bombay Government to file an appeal 
in the Supreme Court agai^t 
jud^ent of the Bombay High Court 
in a recent Prohibition ca^; and

(b) if the answer to part (a) above 
be in the affirmative, whether the 
appeal has been filed or when is it 
likely to be filed?

The Deputy Minister of Def««ce 
(Major Gettera! Hlmatsitth^): (a) Yes; 
the Bombay Government have 
to file an appeal in the Supreme Court.

(b) The appeal will be filed in the 
near future.

Shri SoDavane: May I know what 
were the primary reasons to prefer an 
appeal to the Supreme Court when 
the Bombay Government itself did i*ot 
think, it proper?

Major-General If I read
the foMowing statement, it will give 
full information and perhaps no mo^ 
supplementary questions need be 
asked:

“In their recent judgment in 
is known as the Trohibition Test 
Case’, the Bombay Hjeh Coi^ Inter 
alia declared as .void Section 39 of the 
Bombay ProhibiUon Act, which 
empted military personnel from we 
operati<Ki of the Act. The Centre had 

arrived at an agreement with the

Government of Bombay for such aa 
eieemption. But the High Court held 
that Section 39 offended against 
Article 14 of the Constitution as it 
made a distinction between citizen 
and citizen. This created difficulties 
for the Armed Forces in view of their 
peculiar conditions of service. Legal 
opinion was accordingly ascertaiped 
and we were advised that there was 
a case for appeal. The matter was 
therefore considered by the Cabinet 
who de< ided that the Bombay Govern
ment should be requested to file an 
appeal It is understood that the re
cords have been printed and are 
expect£*d to be transmitted to the 
Supreme Court very soon when the 
appeal will be filed.”

Shri Soaavane: Sir, I have to put 
some questions.

Mr. Speaker: Order, order. No fur- 
ttjer questions.

Shri Sonavaoe: The original question 
is mine and I may be allowed to ask 
some supplementary questions.

Mr. Speaker Order, order. The hon. 
Member should not persist in again 
raising the same point. Next ques
tion.

DOCtJMEKTARTO 
•2196. Shri Aiexmader: Will the

Minister of lafarmattoa and B road o^
lag be pleased to state separately for 
South India and North India on what 
subjects and how many documental^ 
were made in the years 1949 and 1950 
and in what languages?

The Miaister of State for lafonm- 
tioa and Broadcasting (SM  Dlwakar):
The production of documentary films 
is planned according to subjects of aU 
India interest A list of documenta
ries produced in 1949 and 1950 show
ing the subjects and language versions 
is laid on the Table of the Houae. 
jSce Appendix XV, annexure No.
18.)

Shri Alexander: By examining t l»  
statement, I find that a very small 
number of subjects of interest a®e 
covered from South India. May I 
know whether the deficiency will be 
rectified by taking documentary films 
of rottage-industries, beauty spots and 
such places of interest?

Shri IHwakar: As 1 Just pointed out 
the subjects are not distinguished 
accordfng to South India and N«pto 
India but they are subjects of aH 
India interest. I am sure there ate 
many subjects from South India ev«i 
if one should like to look at it frwn 
thalT point of view.



S346 4 )r < il  A n « w s  1 4  1 0 5 1  Oral Answers 9$0

Shri Aiexanden As an exaxi^le, I 
said, I do not End a sufficient number 
of subjects of interest in South India. 
Am I to take it that there is a large 
Aumber oX places of interest?

Mr. Speaker: How does this arise? 
It is a question more or less of opinion.

Shrimati Durgabai; May 1 know
what is the method adopted in settUng 
the subjects for the documentaries? 
Is there any Committee to advise cn 
these subjects? If so, who are the 
members of the Committee?

Shri Diwakar: The subjects are 
<!hosen in consultation with all the
Ministries.

Shri M. L. Gupta: May I know ii
the hon. Minister will take care to 
produce more films on apiculture and 
:small scale industries this year?

Mr. Speaker: It is a suggestion for 
action.

Shri R. Velaymiha]!: May I know
whether the documentaries are taken 
fcy Government agency or by private 
parties?

Shri Diwakar: The documentaries of 
the Films Division are produced by
the Government.

Shrimatl Ihirgabal: Is it a fact that 
the Government have constituted a 
Committee to advise on these sub
jects? If so, my question is: Who 
Are the Members of the Committee?

^uri IHwakar. There is what is 
<ralled a Film Advisory Board.

iHWGATiON D ams

the•2197. Shri Deogirikar Will 
Minister of Natural Resoarecs 
Scientifle Research be pleased to state:

(a) the number of irrigation dams 
in the Union; and

(b) the number of such dams In 
States?

The Minister of Natoral Eesoorees 
and Sclentiac Research (Shri Sri 
Prakasa): (a) The number of existing 
dams in the Indian Union is 165,

(b) A statement showing the loca
tion of these dams State-wise is laid 
on the Table of the House. [See 
Appendix XV, annexure No, 19,]

Shri Deogfrtkar: May I know. Sir, 
how many dams are proposed to be 
-constructed in the Union and States 
in the near future?

Shri Sri PnUkasa: The question, Sir» 
referred to the number of existing 
dams and that number I have give&.

I cannot say how many dama are to 
be constructed in the near future.

Shri Deogirikar: ¥^at was the p » -
cetrtage of irrigated land before parti
tion and after partition?

Shri Sri Prakasa: This question does 
not arise out of this. Sir.

Shri Deogirikar: What is fee acrea^ 
of the irrigated land in the whole 
country?

Mr. Speaker: I think it is too wide 
to be answered on this questnm.

Shrimatl Dnrgabai: May I Im w
whether the Planning Commission has 
fixed any priority in the constructtott 
of dams in the Union? If so» wi|at 
are the dams?

Shri Sri Prakasa: I cannot say.
Shri T. N, Singh: Are GovemmeBt 

aware that in a number of SUtes 
several of the dams which were 
templated. are in a state of inc^plete 
construction at present owmg to 
financial difficulties? Do Governmert 
propose to take up at 'east 
the dams in the States ^ c h  
been held up because of f u ^
and which otherwise would be a toftaJ 
loss?

Shri Sri Prakasa: I may say that 
because of financial difficulties scwoe 
SUtes have had to give up their plans 
about construction of dan«. We «  
the Centre are not in a position at tro 
present moment to take «P 
dams on their behalf. Our hands are 
already full with our own plans.

Paadit Monlshwar l>att Vptu^bswjz
May I know whether these 185 dams 
have been constructed at the cost 
the Central Government? -

Shri Sri Prakasa: I cannot say 
that

{ fk m  *PT JTrram)

Jtlf ^  p it  % :

(tjr) M  ftsT sn n f^
if irg- #  3 1 ^  ^

»nir f

( ^ )  WT W^tST
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H indi (Medium  of Instruction)

r*2199. Shfi Jaagde: Will the Minis
ter of Educaticm be pleased to state:

(a) in which of the CentralJy Admi
nistered Areas Hindi has been declared 
the medium of instruction during the 
last year or with effect from this year, 
and up to which classes or standards: 
and

(b) whether Hindi has already been 
to use as tiie medium of instruction in
the various Science and Commercial 
colleges?]

The Minister of State for Sehabili-
talkm (Sbri A. P. Jain): (a) and {b>. 
A  statement is laid on the Table of the 
House. [See Appendix XV, annexure 
No. 20.1

swfesr «rrg^ hr an̂ iR̂  ^  ^  
fo r  w r  t  ?

fSliri Jangde: Will the hon. Minis
ter be pleased to state why Hindi has 
been made an optional medium of 
instruction in Vindhya Pradesh where 
tt was already the compulsory 
m edium ?]

ift 1̂ 0
^ arimqa 5RTOT

TOT 11 5?f ^  ^ ?ft
1 1

(S3irl A. P. Jatn: It has been made 
optional only for Intermediate classes 
and not for High Schools.]

I*  wNli :
% ar^ fwfi  ̂

^ jtpt ferr t  ’

ISIiri Jaagiie: Will the hon. Minis
ter please stute whether the Hindi 
hooks prescribed in the syllabus as 
text books have been recognibted by 
ttie Government as standard ones?}

ifto ^

?it W  !̂RT ^  TO ^  ^
!•
[Shri A. P. Jain: I have no informa

tion in this connection at present]

'a  m is ff  $  ftren ^  »nwnT
TWT >WT I ?

[Sliri Jangde: What are those places: 
where regional Ianguag§§ have been 
made the medium of instoction?]

ift x̂ o ^  : T*rt fHiT >ft ^
Mlg^fl I

[Slilf A. P. Jain: I would require* 
notice for that also.]

•ftartnf

3nr if\ ^

V
tfflirl Jangte Will the hon. Minis

ter please state which are the institu
tions where English is still the compul
sory medium of instruction?]

lit 1(0 ^  ^
t  fTii^ t fW r  ^

3rfNWl4 t  *
[Sliri A. P. Jate: As far as I know. 

English is the compulsory medium oi 
instruction in Anglo-Indian Schools.]

«ft f f W t ; ^ 3̂TR5TT
If f r  ^  #

^  f  W  t i n f ^
^  ^  fiwn tr

«fhc m x  ^rff^rnrr f  ?ft w  
^  ^  m  t ?

(Shrl Dwlvedi; May 1 know whether 
the scienUflc terms have been accept^ 
as standard at all places where Hindi 
is used as the medium of Instruction  ̂
If not whether efforts are being made 
for this purpose?]

?fr tr r|t 11
rjBfcrl A. P. Jato: Yes, Sir, efforts are 

b d n g  m ad«.}



•lliw sftWW ftHTRW

: TO* *rH*fl  ̂ Smu

3RfWf# ?»HJ VHT :
(^) sRTTftna’

^RH, MWfW fiHTT̂ Ŝ ff anBTTfift 
^  3rftnffflT ^  r̂ftranr

ŝit55 IT# f ;
(#^) ^  f r o r ^  ?  fsnni^

*ftrfffT 4̂  fi  ^  t  •
N o r m a l  T b a in in g  Schools

[*2296. Skrl Jasffde: Will the Minis- 
^ r  of Education be pleased to state:

(a) the places where normal trail
ing schools hav̂ e been opened in the 
CentraU5̂ Administered Areas for the 
teachers of the primary schools; flod

(b'; whether basi'* training is also 
imparted in these schools?}

The Mittistar of State for 
tation (Shri A. P. Jain): (a) and <b).
A statement is laid on the Table of 
the House. [See Appendix XV, 
annexure No. 21.]

TO iTRR^n » T ^
f¥

•|' 3jft 'n: Sstwr ^
WreK TT ftWTT ^  ^T f̂t I  ?

rSbri Jangdc: Win the hon. Minis
ter Dlease many schools are
{|^r- rn Delhi where educaUon is 
amparted on Basic education sjrstem?]

•ft Ho ifto ^  ; tsrtf) ^  <n̂ r
a w  ’T|f
iShri A. P. Jain: I hav  ̂not got these

figures with me,] ,
«ft ^rtni: ftrarr ^  sri?fiRr

VT# ^ T̂TOT ^ feHT ?«wr
ftrUT I  ?
tShri Jafi|:de; How much money has 

been spent by the Government to 
> encourage basic education?]
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Sbfi BMOaumnmy: Is it the inteo^ 
tion of Govemment to introduce 
training in all the Central^ Adminis
tered Areas? ^

Skri A» P. Jain: Govemment wants 
to encourage basic edueaticHi In all 
the CentraUy Administered Area&

^fiRf TO ^

mim  «nrr t  ?
[Pandit Mimishwar Daft Vpndbymr̂

Will the hon. Minister be pleased to 
say for how many primary sdioois, 
one normal school has been opoied?]

# 1 :
I

tShri A. P. late: I reauire notice.1
«ft ^ftui : m  ^  i r f t o

R̂TFSrq̂  w ^
 ̂^  I ŵw 5ftf f̂ m

ŝfHI I  ?
(Shri Jangde: Will the hon. Mini^ 

ter please slate whether training in 
adult education is also imparted in 
tljese normal ^rainiag schools?]

»fto -wn : ^  I

t̂ o «fto :
TW 5T  ̂ 5r I

[Sbri A. P. Jaia:
ithese figures also ]

I have not got

[Shn A. P. Jain: No, Sir.]
Punjab Pubuc Safety A ct

* tm . Pamlit M. B. Bbargava: Wm
the rvILnlster -dI Home Affairs be pleas
ed to <taTc:

(â  since when the Piinjiab Ihablic 
Safety Act and the Fast Punjab Saftety 
Act were extended to the C^ief C o ^  
m'issif̂ ners’ Provinces of Delhi and 
Ajmer a.nd other Chief Commissii»)ers  ̂
Provinces;

(b) for what periods these two en
actments remained in force in each of 
the States:

(c) in whirh State the East Punjab 
Public Safety Act is still in force and 
the reasons justifying its further con
tinuance:

(d) which of the areas de<̂ ar̂  
ed dangerously disturbed areas in Qie 
State of Ajmer during the year 19S0 
and for what period ^ y  reitiaiiied
such;

(e> which of the urban and rwrfd 
areas are sUll d a t ^ ^ u ^  dtetuxlMtd
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areas under tJie East Punjab Public 
Safety Act and since when; and

(f) the reisons justifying ttieir dec
laration and continuance as such?

*he Minister W(Wte 
j» d  Sapikly <Slun G adsfl): <&) to (c). 
The Punjab Public Safety Act, 1947. 
was extended to Delhi, Ajm^ and 
Himachal Pradesh on 7th SeptembCT, 
m ? , 3lst December 1947 arad 25Jh 
December 1948, respectively. _On 
replacement of this Act by the tort 
Punjab Public Safety Act, 1M9. tte 
latter Act was extended to Delhi and 
Ajmer on 4th June, 1949, and to Htoa- 
dial Pradesh and Biiaspur on 29th 
June 1949 and 31st July 1949, respec
tively. It is still in force in these 
States. None of these Acts was »  
tended to any of the other Chief 
Commissioners* States. It is 
sary to have the powers under this 
Act available for the maintenance of 
law and order. Conditions have not 
yet settled down sufficiently.

(d) Areas within municipal Umlte 
of Ajmer. Beawar, Kekri and
and Cantonment limits of Nasirabad 
and up to two miles b^ond t h ^  
limits were declared "dangerously dis
turbed’’ in September 1949 and 
remainded so untU recently.

(e) None.
(f) Does not arise.
FaB^t M. B. Bhar^var. May I know 

since when the places nam^ by the 
bon* »«inister have-ceased to be dis
turbed areas?

Shit ihidgil: Very recenUy.
Pttdlt M. B. Btuursava: May 1 know 

whether there have been any incidents 
In any of these areas during the last 
tmt year?

Shri Gadgtt; I require rwtice fw  
that If there were no incidents, it 
was precisely because of the imposi
tion of this Act.

Shri Sarangdhar Das: May I know 
in which parts of Delhi State thore 
have been any disturbances neces
sitating the imposition of this Act in 
recent months?

Sbrl Gad^: I require notice.
Tfaaknr Krishna Singh: Was this 

Act extended to the Himachal Pradesh'^
Shri Gadgit: It has been extended to 

Himachal Pradesh on 29th June 1949.
Tliakttr Krfrfma Singh; W^at are 

the reasons for extending this Act?
IGftri Gadgtt: The reasons are given 

in the answer. Because the conditions

have not yet stabilised, it is necessary 
in the interest of law and order to- 
extend this Act. '

i'hakar Krishna Slagh: May I know 
the places where disturbances have 
taken place and the type o< distur
bances?

Shri Gadgil: I require notice.
Ju d ic ia l  CoMMissxoKicKs

*2t»Z. Shri Shiv Chafan UO: Witt
the Minister of Home Affairs be plens<- 
ed to state:

(a) the number of Judicial Commte  ̂
sioners in each Part *C’ State and 
their scales of pay;

(b) the number of appeals against 
death sentence decided by each Judicial 
Commissioner’s Court in Ip̂ O and in., 
how many appeals death sentences* 
w ^  confirmed; and .

(c) what steps Government art 
brincinq: to raise the status of these 
Judicial Commissioners’ Courts to that 
of the High Courts in Parts *A’ and 
'B* State? as regards their salaries, 
qualifications etc.?

Hie Minister of Works, Prodoction 
and Supply (Shri Gadgil:) (a) ?.nd 
(b), A statement is laid on the Table  ̂
fSee Appendix XV, annexure No. 
22.1

(c) Government do not propose for 
the present to take any steps in the 
matter.

Pandit Mnnishwar Datt Upadhyay:
What is the approximate time taken 
for tne decision of these murder 
appeals?

Shri Gadgil: I think it i:, reasonable 
time within which it is dlspusea 

♦
Secondary Schools

•2203. Prof. Yashwant RaJ: Will tiie- 
Minister of Education be pleased to 
state;

(a) the number of Secondary 
Schools for displaced persons in Dis* 
placed persons Colonies in the Pro
vince of E>elhi;

(b) the number ot teachers and 
pupils in each of these schools;

(c) the type of buildings and the 
type of furniture ysed in these schools; 
and

(d) the amount spent on such 
schools during the year 1949-50?

The Minister of State for EehabUi- 
tatlon (Shri A. P. Jain): (a) to (d)* 
A statement la laid on the Table of 
the House. fSee Appendix XV,. 
annexure No. 23.}
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: t o  irFHtv 
iP'TT sinr siTmpff
ifen ff $  f  ?

fLala A cU at Ram: WiU the hon. 
Minister please state the number ol 
H^h Schools in these displaced 
persons colonies?]

Mr. Speaker: I think this was also 
answered recently, about a fortnight 
before. A statment giving the num
ber of schools etc. was laid on lie  
Table.

^  IJo #sf : iTR?
fl

rShri A. P. Jain: There axe twelve 
High Schools.]

Pandit Mtmishwar DmU U padhyar
May I know whether they are exclu
sively meant for displaced persons?

Shri A, P. Jaia: They are so situat
ed that mostly they are used by di^ 
placed students.

Social Centres

•2204. P«rf. T a ^ w a st lUL* Will the 
Mmister of Educatimi be pleased to 
atate:

(a) the number of Social Centres in 
the rural and urban areas of Delhi; 
and

(b) tiie kinds of topics discussed 
therein?

The Minister fit  State for Rehabili- 
UttoB <Shrl A. P. XaiB): (a) There 
are 87 Social Centres in thp urban 
area and 170 in the rural area of Delhi 
State.

(b) The functions o f these Centres 
are to enable the adults to read and 
write siĵ nple Hindi and then to help 
them to follow up with other books. 
^  topics discussed in the Centres 
deal with all aspects of Social life like 
Health, Agriculture, Pwciiayat. Co* 
operation. Elections, Census, Museums etc.

Prof. Yashwant Ral: What was the 
amount spent on these Centres la.«;t 
year?

Shri A. P. Jala: Rs. 1,05,471 in
1950-51 (upto the end of December, 
1950).

Or. Deshmukh: May I know whether 
similar Centre  ̂ have been opened in 
wiy other Centrally Administered Areas?

Shri A. P. ia in : I have no know
ledge.

Shiiiiiati Dmvabai: What ia the
total number of women who have been 
80 far trained by these Centres?

Shri A. P. Jain: Sex-wise tabulation 
IS not available.

Shri R. Velayndhaa: What is the 
number of persons who are benefited 
by this social education....

Mr. Speaker: Order, or l̂er.
Slirl Sidkva: May 1 know whether 

Reading Rooms are attached to these 
Serial Centres?

Shri A. P. Jaia: Yes. After concen
trated training has t>een given. Reading 
Rooms are established at these Sodai 
Centres.

Rev. D^Soma: What is the propor- 
non of voluntary workers who are 
employed in these Social Centres and 
may I know whether all of them are 
paid and are included in the sum 
given by the hon. Minister?

Shri A. P. Jaia: I should like to
have notice of the question.

PaadH Mnalshwar Datt Upadkyay:
Do these Social Centres get any sub
sidy? What is the constitution o f '
these institutions; who directs and’ 
controls them?

Shri A. P. Jala: To begin with, an 
Educational Caravan comprising a fleet 
of four vans is sent tc a village.
After that some reading and w r it^  
instructions are given and discussion 
on subjects like Health, Co-operation 
civic duties, etc.. take place. After 
the caravan has left the village, a>
squad of teachers is left behind to 
teach simple Hindi for one month.

Shrimatl Dnrgabai: May I know 
whether the training given in the Cen
tres has been recognised for the 
purpose of emplojrment in the State?

Shri A. P. Jain; It is a very simple 
instruction for about a month or so, 
and in the urban area of about three 
months meant for illiterate adults only 
Naturally this could not qualify them* 
for any emplojrment.

Mr. Speaker: The Question-hour ia over

WRITTEN ANSWERS TO QUESTIONS 
E x c is e  D u t y  o n  T o r & c co  

•2198. Shri BalmikI: Will the Minis
ter of Finance be pleased to state:

(a) the number of cases of the re
covery of excess excise duty on

1949-5aand 1950-51; and
(b) what steps Government are tak

ing in the matter?
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rb e  Minister Slate for Fim ice
-fSliri TjMgi): <a) Twelve cases 
-reported to the Government of India, 

fh) The remedy is already provided 
, in the Central Excise Rules, 19W, 

-which authorizes payment of claims 
for refund Of duty levied in excess 

.o f  the correct duty, in < xm s^ en ^  «»f 
inadvertance, error or misconstruc

tions Further. Sections 35 and 36, of 
-the Central Excises and Salt Act, 
1944 a  of 1944)» confer on assesses 

"the right of appeal and revision appli- 
*<*ation.

TECKNiClkL AND IND173TH1AL SCHOOLS
♦2^5. Frof. Yasiiwaiit Rai: WiU the

Minister of Edacation be pleased to 
; state:

(a) the number of tedmical and 
industrial schools in the Centrally

..Administered Areas;
(b) the number of private and 

''Government managed schools;
(c) whether the certificates issued 

■̂by su(ii schools are recognised by the 
Department and Government or not;

(d) the number of schools (indu**. 
trial and technical) opened by Govern- 
vment during the year 1949-50 to
e n c o u r a g e  technical education; anq

(e) the amount spent on technical 
education during this period?

The Minister of State f«r Rehabili
tation CShri A. P. Jain;) <a) to <e).
A statement is laid on the Table of 
the House. [See Appendix XV, 
annexure No. 24.]

Contracts w it h  En g lish  F ir m s

*ZZO€. Shri Brajesiiwar Fraaad: (a)
Will the Minister of Defence be pleas
ed to state whether it is a fact that a 
responsible officer of the Finanw 
Department who was in England m

- June 1948 was instrumental in cer
tain contracts being concluded with an 
E n ^ h  Firm and its associated con
cerns for the supply ot second hairf 
jeeps and large quantities of ammuni
tion etc,, costing over four crores of 
rupees?

<b) Is it a fact that the capital of 
-the firm and associated concerns was 
only a few hundreds of pounds?

(c) Is it a fact that no satisfactory 
provision was made in the contracts 
ior protecting Government against 
failure of the contractor to make the 

. supplies?
(d) Is it a fact that the omcer re

ferred to above reported that he had 
natisficd himself that immediate sup
plies would be had and later, as I>fWy 
JHi^ Commissioner at X»ondon, failed

to terminate tiie contrtcts, e  
thou^ no suppUes could be had?

(e) What were the quantities 
ed and how many under each 
were actually ra^ved?

(f) Is it a fact that scape 
which were supplied were ^  reiectad 
by the Indian Army?

(g) Were any arrangem^its naade te 
inspect the suppUes before shipmoitT

(h) What amounts were paid to Hi; 
Contractors and on what accounts ww 
when?

<i) Have supplies come for llie
whole smount paid?

(3) Is it a fact that for failure of 
supply, ihe contracts had eventual^ 
to be cancelled and did the contractcw 
then claim a huge compensation and 
whether* the claim was considered 
valid by the legal advisers?

(k> Was any fresh contract given to 
the contractor to induce him to with
draw his claim to compensation?

(1) Has the Comptroller and Audi
tor-General submitted any report on 
these contracts and, if so, w'hat acticm 
has been taken on the report?

<rn) If the officers concerned in 
these contracts failed to take sufficient 
oare In wording and executing these 
contra'*ts. what action has been taken 
a*:3inKt them?

The Deputy Minister of D ef«M  
('Major-General HimatsinhJi): (•>
The answer is in the negative, A 
responsible officer of the FinanM 
Ministry was associated in tl^ prell-

- minary discussion with the H i^  Conif* 
missioner preceding the drawing up 
of the contract, but he was not instro> 
mental in coneludin* It in the form 
in which it was finally entered into,

<b) Government have no information 
here as to whether the firm who und<^ 
took to supply jeeps were a firm of 
substantial means or not

<c) No penalty was specified for 
failure to deliver within the time sp«- 
r-ihed in the contract.

<d) No officer of the Finance Depar^ 
ment reported that he had sati^l^ 
himself that immediate st^plies would 
be had. The High ^Commisdoner 
seems t,o l^ave been advised by Cou^ 
Kel in London that the contract could 
not be treated as void cm a proper 
interpretation of its terms.

(e) The quantity ortered was 2.0W
jeeps and spares worth £20,000. T55 
jeeps were re •eived, but no spares.

it) Yes.
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(H) Yes. Hie contract provided for 
ixispection by another private Ann 
before shipment from European port 

<"h) The amotint so far paid, exchj- 
' rtve of freight, has been stated by the 

High Commissioner to be £172,110. 
A clarification has been sought regard* 
ing further adjtist^ients. if any. llie  
exact dates when payments were made 
by the High Commissioner and on 
what account are not known here.

H) No; but the firm had ready for 
delivery the necessary number of 
additional jeeps. These. however, 
^ouid not be accepted until an agree
ment was reached on the standard of 
inspection we were prepared to accept 

(j) The contract has not yet bem 
cancelled and the question of compen

sation has not arisen.
k̂) Does not arise.

H) The Comptroller and Auditor- 
General asked the Finance Ministry 
nnd the Defence Ministry for all par
ticulars connected with this contract, 
Sind they have been furnished to him.

^m) The question of taking action 
affainst the ofRcer or officers will only 
arise after Government is satisfied 
that sufficient care was not taken in 
the wording and in ensuring the en
forcement of the contracts.

Educational FAdLzm s

*2207. Thaknr Lai SiBgli: Will the 
Minister of Edncatiim be pleased to 
state what steps Government have 
taken to provide educational facilities 
for the sons of displaced persons who 
have been or are being settled in those 
rural areas of Bhopal where there are 
no schools of any kind?

^  Minister of State for Behatiftt. 
tatioii (Sliri A. P. Jain): Information 
is being collected and will be laid on 
the Table oi the House when received.

PuBUC M e e t in g s  in  D e l h i

* 2 ^  Shri Kamath: Will the Minis
ter of Borne Affairs be pleased to refer 
to his answer to my supplementary 
question on the Short Notice ^estion 
asked by Ch. Ranbir Singh on the 23rd 
February 1951, and to state if any 
action was taken against the organi
sers or participants in any pubUc meet
ings held in J^lhi duiing the period, 
when no ban on such meetings existed?

The Minister of Worlcs. Prodnetloa • 
and Supply (Shri Gadgil): As there 
was no ban, the question of taking any 
action did not arise. But on Novem
ber 21. 1950, January 25, 1951, and
5th and 6th of February 1951 riotous 
orocessions and demonstrations were 
held contrary to order.*;. These and 
-̂'ertain other information that came

to the knowledge of Government led 
to the re-imposition of the ban.

I ksamxty AMS B lxhdmess 
*2209. Shri Balwaat Siaha BMits;

(a) Will the Minister of Health be 
pleased to lay on the Table of th  ̂
House a statement showing percentage 
of insanity and blindness in tite 
Centrally Administered Areas?

(b) What measures are being taken 
to check them?

(c) Where are they mostly preva- 
l«it?

(d) What are the causes that lead 
to these diseases?

The Minister ei HeaUli (BaJkBaatf 
Amrit b u r ): (a) No systematic
survey of either the blind or the I2t- 
sane has been carried out and a 
large proportion of such cases do nol 
necessarily attend ho^itals and 
dispensaries. Exact figures are there
fore not available.

(b) A statement giving the informa
tion required in respect of all Part *C* 
States except Kutch and Andamans 
and Nicobar Islands is placed on the 
*Table of the House {See Appendix 
XV» annexure No. 25.]

Information regarding the latter has 
been called for and will be furnished 
as soon as it becomes available.

(c) The incidence of the disea^is is 
not confined to any particular regioD 
or State.

(d) The causes are generally;
In the case of blindness,—^Malnutri

tion; Sm^-pox; Trachoma of granular 
lids; Accidents and Injuries; Cataract 
and Glaucoma; Venereal Diseases; 
111 effects of bad postures; glare, bad 
lighting and badly printed books: 
irritant remedies.

In the case of Insanity.—Chronic 
Starvation or under-nutrition; Tropical 
fevers; Anaemia; Hereditsa^ pre
disposition; Frequent child birth in 
women who are unfit for motheriiood; 
Epilepsy; Use of Narcotic Drugs.

Overseas Scholarships 
♦2210. S hri M. Nalk: (a) Will the 

Minister of EdncatioB be pleased to 
state the amount of Overseas Scholar- 

respect of the schemes 
administered by the Ministry of
Education available fbr 1950-51 and 
the provision for the year 1951-52?

(b) What are the countries in which 
and the subjects for which such 
Scholarships are tenable?

(c) How many Scholars are at 
present in receipt of Overseas Scholar
ships and in what countries?
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Tke MiBistn State tor Beh^U - 
t»tiaa (Shri A. F. Jala): (a) Bs.
9,87^00 for 1950-51 and Hs. 4^8,000 
for 1951-52 have been provided in the 
Education Ministry’s budget for Over
seas Scholarships.

(b) The Scholarships are tenable 
normally for studies in United S»tates 
^including Canada). United Kingdom, 
Continent of Europe, Australia and 
New Zealand.

A list of subjects in which scholar
ships have been awarded is laid on 
the Table of the House. fSee Appen
dix XV, annexure No. 26.]

(c) 160 Scholars in the United 
Ki^dom, 270 in the United States 
(including Canada) and 8 in Europe 
are in receipt of scholarships freon 
the Central as well as State Govern
ments concerned.

tot!  WT
^  ^  f  smn vm fev

înRFTOTsrqwT $  f ,
^  S 8TPPPT ^  ^  ^
PpdHi J3fr ; OTT

( * )  ^  m«f! ^  m
H\*{ Him H W i f tg R TOgpC 

^  ^  t  anwr ihnw ott 
w m H  ^  ?

I n c o m e  T a x

[*2211. &sti Onun: Wî l the Minis- 
of Ftoance be pleased to state:

(a) the amount of income-tax realis
ed ^  the Government of India in the 
year )»49 from those foreign flnns 
and nrms of other States owning 
mines and factories in Bihar and 
having their head offices in Calcutta 
or Bombay; and

(b) whether Government allot the 
apportioned part of the Income-tax 
realised from such firms to the 
Government of B&ar or to the 
Governments of Bengal or Bombay?!

The. M il le r  of Stale for Ftoaaee 
iSlirl Tyagl): (a) The informatton 
«sked for is not readily available and 
its compilation would require sudi

ticoe and labour as will not be com
mensurate with the results likely to 
be gained thereby.

<b) The collections in specified areas 
are not aUocated to specific States but 
50 per cent of the net proceeds at 
taxes on iiMome are distributed among 
the States in accordance with a pre
scribed ratio.

D e m o l it io n  of H o uses in  
K acha D a m d a m A

•2212. Shri Kaiiialli: wm the
Minister of HeOlh be pleased to 
state:

(a) the number of houses built by 
displaced persons in Kacha Damdama 
that were demolished under orders of 
Government in the last week of 
January, 1951;

(b) the total nimiber of people, in
cluding children, who were thus 
evicted;

(c) whether any alternative accom- 
nK^ation was provided for them, and 
if so, of what kind;

<d) how many of the evicted persons 
fell ill or died in the severe cold out̂  
side;

(e) whether any medical aid was 
provided; and

(f) whether Government propoM to 
place a statement on the Table of the 
House giving the names of the heads 
of the families who resided in tibe de
molished houses, the date of the con
struction of each house, and the date 
on which ration cards had been issued 
to each family?

TIM M teisttf of BuMb (Rajkm n^  
Amrit Kjuv): (a) Ninety^wo unautho
rised constructions were demolished.

(b) Information was sought from 
the heads of the families but was not 
made available.

(c) Tented accommodation was 
provided to such persons who wished
lo avail themselvca of it

<d) Government are not aware that 
any persons fell iU or died on account 
of demolition of huts.

(e) Yes.
(f) A list of names of the heads of 

families who resided in the demoli
sh^ houses is placed on the Table of 
the House, [See App«idlx XV, annex
ure No. 27.3

The exact date of the construction of 
eacii hotise is not known but the 
houses were put up after August 1950. 
Information about the date on whidi 
ration cards had been issued to ea<A 
family is not available.
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AYtmvEDic B ibectorates

•221S. Shri D. & Seth: (a) wm the
Minister of HeaKh be pleas^ to state 
whether Government have received 
-any request from Ihe Governing Body
of the All India Ayurvedic Congress
to set up Ayurvedic Directorate at the 
Centre?

(b) If the reply to part (a) above 
be in the affiimative, what a^ooi do

Government propose to take in the 
matter?

The Minister of Health (BaAoBuurl 
Amrit Kanr): (a) Yes.

vb) It is not considered necessary
to set up an Ayurvedic Directorate at 
the Centre. The Fandit Committee 
has recommended that the proposed 
Research Centre for the indigenous
systems of Medicine should have a 
suitably constituted Governing Body
and Scientific Advisory Council and 
that these bodies should be consulted
when necessary on matters relating to 
the indigenous systems. *nie matter 
is under consideration.

Home Guards

*2214. 1̂ . Dedunttkk: (a) Will the 
Minister of Home Afbirs be pl^ised 
to state whether Hcane Guards were
Jiet up with the approval of the 
Government of India?

(b) What is the present policy of
'Government with respect to these 
organizations?

The BfiBlstcv of Woiin, ProdnetioB S«m»ly <Shri GadgU); (a) The 
approval of the Government of India 
is not required for the setting up of
Home Guards by State Governments.

(b) The general policy is that 
wherever the interests of law and 
order require it such units may be 
ccmstitut^ to function as auxiliary to
the regular police. The assessment of
the situation is necessarily left to 
the Stato Governments.

KaTXTRAIISATION CERTirrCATSB
*2215. ShH M. V. Rama Bao: Will

the Minister of Bomt Affain be 
pleased to state:

(a) the number of persons, who
have applied for Naturalisation Certi* 
flcates since 26th January, 1950;

(b) the number of C«*tiflca^ grant
ed;
ref^led^  number of applicatioQs

(d) the manner of disposal of appli
cations; and

(e) the average time takra for dis
posal?

^  Sfiaistcr of Weeks. Pmdaeiiim 
^  Sapidy (S to  GadgU): (a) to (e).
An Indian Citlzcnsl^ Law providhig
inter alia for acquisition of Indian
citizenship by naturalisation is yet to
be enacted in pursuance of Artide 11 
of the Constitution. Tl̂ e question 
does not therefore arise.

C oal F ie ld s

134. Shri SIdhva: Will the Moiister 
of Natmal Besonrees and S^entMe 
Besearch be pleased to state:

(a) whether it is a fact that coal
fields have been unearthed in Me- 
Quskieganj or in Chhota NaQ)ur: and

(b) whether any. geological survey
has been made in this area?

The Minister of Natural EtaomeB
Md Sc^tifie Besearch ( S S m
iPiakasa): (a) 'Die coal-fields in 
Chhota Nagpur are confined to Kazan- 
bagh District These are as foUows:

Bokaro Coal-field.
Ramgarh Coal-field.
Chope Coal-field.
Itkhori Coal-field.
Giridih Coal-field.
Karanpura Coal-field,

McCluskteganj is sttuated at the 
souUiero tip of the Karanpura coal
field, the existence of which has been 
known for about 50 years.

Yes. Sir. A geological map of
the area and a detailed account of Ihe 
geology of the Karanpura coal-field is 
published in Memoirs  ̂ Geological Sur- 
very of India, Volume LII, Part I. 1925.
C r im in a l  P rocedure Cob® (S ectxok

fh 5* Bburgwn: Wmthe Minister of Home AAOts be
pleased to state:

(a) for how many months during
Criminal Procedure Code and tor
Z  in forcein (he City of Delhi, and in the to^ras 
of Ajmer and Beawar, and the reasois 
for the promulgation of the said Order: and •

(b) in how many cases the order 
promulgated in these areas
Section 144, Criminal Procedure Code 
was defied and with what results?

n e  Mbilstar of W o fb  
w d Supply (Shri G adS): ( a ^ ^ S
(b). A ^ tem en t giving the informa- 

is placed the Table
hT m J * Appendix XV.



PARLIAMENTARY DEBATES
(Part n —Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME DC. 19S1 

(5th March, 1951 to 30th March, 1951)

of the 

PARLIAMENT OF INDIA

I950<5I

Wednesday, 14th March, 1951



CONTENTS
Folum# i X ^ r o m  5th March, 1951 to 30th March, 1951

................. Columna
NDAY, 6 t h  M abce, 1961—

Papers laid on the T a b le -
Third B e ^ r t  of the Eatimate* Ck)xnmittee .........................................  3936
R eeolutionadoptedby the Kneeseth re rearmament of Germany . . 3937—37

Tndfan Standards Infltitution (Certification Marks) Bill—Introduced . 3938
des of Civil and Criminal Procedure (Amendment) Bill—^ tro d u c e d . . 3938
IhiandAjmer-M erwara Rent Control (Amendment) Bill—Introduced . 3938'^
tion for Adjournment—
Vcute Scarcity of Cloth . . • • • * * * • • 3988 10

•flw»y Budget—List of D e m a n d s .......................................................................  3 9 4 0 ^ 0 2 7
Dwnand No. 4—O r d in ^  Working Expenses—Administration . . 3946— 4027
Demcknd No. 6 —Ordinary Working Expenses—Operating Staff . . 3946— 4027
demand No. 7—Ordinary Working Expenses—Operation (Fuel) . . 3946—4027
>emand No. 9 A—Ordinary Working Expenses—Labour Welfare . . 3946—4027

Demand No. 16—Construction of New Lines—Capital and Depreciation ‘ ‘
F u n d ................................................................................................................ 3946—4027

Demand No. 16—Open Line Works—Additions . . . . . 3946—4 0 ^
Demand No. 18—Open Line Works—Development Fund . . . 3946—4027

)NESDAY, 7th MaBCH, 1961---
ciilway Budget—List of Demands”~Concluded . . . . . 4028—4117

Demand No. 1—^Rfdlway Board . . . . . . 402&~4114
Demand No. 2—^Audit . . . • • • • . 4114
Demand No. 3—Misoelljuieous Expenditure . . . . . 4 1 1 4
Demand No. 4—Ordinary Working Expenses—Administration • 4028—4113

Demaud No. 6 —Ordinary Working Expenses—Repairs and Maintenance 4114 
Demand No. 6 —Ordinary Working Expenses—Operating Staff . .

Demand No. 7—Ordinary Working Expenses—Operation (Fuel) . .

Demand No. 8 —Ordinary Working Expenses—Operation other than  Staff
and F u e l ................................................................................. .......... . 4116

Demand No. 9—Ordinary Working Expenses—Miscellaneous Expenses . 4116
Demand No. 9A—Ordinary Working Expenses—^Labour Welfare . . 4028—4113#

Demand No. 10—^Payments to Indian States and Companies . . . 4116
Demand-No. 11—^Appropriation to D c^eciation Fund . . . . 4116— 16
Demand No. 1 2 A—Open Line Works—(Revenue) Labour Welfare . . 4116
Demand No. 1 2 B—Open Line Works—(Revenue) Other than Labour Welfare 4116 
Demand No. 13—Appropriation to Development Fund . . . . 4 1 1 6
Demand No. 14—Appropriation to Revenue Reserve Fund . . . 4 1 1 6
Demand No. 16—Construction of New Lines—Capital and Depreciation 4028—4113, 

Fund 4116
Demand No. 16—Open Line Works—^Additions • . . 4028-^113.

: .  4116-41J7
Demand No. 17—Open Line Works-—Replacements . . . . . 4 1 1 7
Demand No. 18—Ox>en Line Works—^Develor ment Fund . . . .  1028—4113^

4117.



Columns \
Demand No. 19—Capital Outlay on Vizagapatam Port . . . . 4 1 1 7  |
Demand No. 2 0 —^Dividend Payable to General Revenues . . . 4 1 1 7
Appropriation (Railways) No. 2 Bill—^Introduced . . . .  4118—19 i

Thubsday, 8th Mabch, 1951— ^
Motion for Adjournment—

Ceosos Operations in P.E.P.S.U. and P u n j a b ...................................................4120—22
Appropriation (Railways) No. 2 Bill—^ P a s s e d ................................................... 4122—44
Taxation on Income (Investigation Commission) Amendment Bill—

Discussion on Motion to  Consider—Not oonchided..........................................4144—73

Fbidat, 9th Maboh, 1961—
Papers laid on the Table—

(i) Notification under Bombay Port Trust A ct; (ii) Statement re redistribution 
of Seats on Port Trust Boards . . . . . . . .  4147

Taxation on Income (Investigation Commission) Amendment Bill—Consi
deration of Clauses—^Not c o n c l u d e d .............................................................  4147—97,

4198—424T
Statement re Conditions of Trade in Jute . . . 4197—98

Satubdat, 10th Mabch, 1961— *
Papers laid on the Table— |

Declarations of Exemption issued \mder the Registration of Foreigners Act, ’
1939 .......................................................................................................... 4248

Tariff Commission Bill—^Introduced . . . . . . .  4249
General Budget—General Discussion—^Not concluded . . . .  4249—4847

Mohdat, 12th Mabch, 1961-
Death of Raja Bahadur H arihar Prashad Narain Singh . . 4348
Penetration into Assam-Tibet Border by Chinese soldiers . . 4348—40
Point of Order re Supplementaiy Questions on Statements . 4349—60
Procedure on Motion for Vote on Account . . .  . 4360—64
General Budget—General Discussion—^Not concluded . . 4364—4431

Td3B8DAT, 13th Maboh, 1961—
Papers laid on the Table— *

Action taken by Government on Assurances, Promises and Undertakings given 
during Second Session of Parliament 1950 . . . . . . 4432

Trade Unions Bill and Labour Relations Bill—Petitions presented . . 4432
Indian Tariff (Amendment) Bill—^Introduced . . . . . .  4432
General Budget—General D iscussion-M ot concluded . . . .  4433—4621

^̂ kDMBSDAT, 14th Maboh, 1961--
Motion for A djournm ents .

S earo ity o fT am  . . . 4626—28
Papers laid on the T a b le -
General R ^ r t  of Geological Survey of India . . .
Code of Civil Procedure (Second Amendment) Bill—^Introduced 
General Budget—General Diacusdon—Concluded .
Demands for Grants on Account . . . .

Demand No. 1—^Ministry of Commerce and Industry
Demand No. 2—Industries...........................................
Demand No. 3—Commercial InteUigence and Statistics. 
Demand No. 4—^Ministry of Communications . .
Demand No. 6 —Indian Post* and Telogn^hs Departme 

Working Ezpensea) . . . .
Demand No. 6 —Meteorok>g7 . .

i No. 7—Oveneaa Communioations Servioe.

(Lichiding

4628
4628
4628—87
4687—4602



w
Columm

W e d n e s d a y , 1 4 th  M ab ch , 1951— contd. 

Demands for Grants on Account—con^d

Demand No. 8 —^Aviation. .............................................................
Demand No. 9—^Ministiy of Defence . . . . . .
Demand No. 10—^Defence Services, Effective—Army . . .
Demand No. 11—^Defence Services, EflFective—Navy. . . .
Demand No. 12—^Defence Services, Effective—Air Force . •
Demand No. 13—^Defence Services—^Non-Effective Charges . .
Demand No. 14—Ministry of Education...................................................
Demand No. 16—Archaeology....................................................................
Demeind No. 16—Other Scientific Departments . . . •
Demand No. 17—Education . . . . . . .
Demand No. 18—^Ministry of External Affairs . • •
Demand No. 19—Tribal Areas . . . . . . .
Demand No. 20—^External Affairs.............................................................
Demand No. 21—^Ministry of Finance . . . . • •
Demand No. 2 2 —Customs . . . . . . .
Demand No. 23—^Union Excise Duties
Demand No. 24—Taxes on Income Including Corporation Tax • 
Demand No. 25—Opium
Demand No. 20—Stamps . . . . . . • •
Demand No. 27—^Payments to  other Governments, Departments, etc. 

account o f the Administration of Agency Subjects and management
Treaguriee....................................................................................................

Demand No. 28—^Audit................................................................................
Demand No. 29—Joint Stock Companies. . . . . .  
Demand No. 30—^Miscellaneous Departments. . . . •
Demand No. 31—Currency . . . . . . .
Demand No. 32—^Mints................................................................................
Demand No. 33—Superannuation Allowances and Pensions. . .
Demand No. 34—^M iscellaneous................................................... ..........
Demcmd No. 35—Grants-in-aid to  States. . . . • •
Demand No. 36.—^Miscellaneous Adjustments between the Union and Sta 

Governments . . . . . . . . . .
Demand No. 37.—^Resettlement and Development. . . .
Demand No. 38—Pre-partition Payments. . . . . •
Demand No. 39—^Extraordinary Payments . . . . .  
Demand No. 40—Ministry of Food and Agriculture . . .
Demand No. 41—^Forest .............................................................
Demand No. 42—Survey of India . . . . . .
Demand No. 43—^Botanical Survey . . . . . .
Demand No. 44—^Zoological S u r v e y ...................................................
Demand No. 45—^Agriculture.....................................................................
Demand Ko. 46—Civil Veterinary S e r v i c e s .........................................
Demand No. 47—Indian Dairy Department . . . . .  
Demand No. 48—^Ministry of Health . . . . . .
Demand No. 49—Medical S e r v i o e e ...................................................
Demand No. 50—^Public Health . . . . . . .
Demand No. 51—^Ministry of Home Affairs............................................
Demand No. 52—Cabinet............................................................................
Demand No. 53—^Police..............................................................................
Demand Ko. 54—Census . . . . . . . .



WaDNBBDAT, 14TH MaBCH, 1951—COVKif.

Damaads for Orants on Aooount—contd,

Deznaad No. 6 6 - ^ iv U  D e f e n c e .......................................................................
Demand No. 6 6 - ^ D e l h i ..................................................................................
Demand No. 67—A j m e r ..................................................................................
Demand No. 6 8 .—^Andaman and Nicobar Islands . . . . .
Demand No. 69—^Ministry of Information and Broadcasting . • .
Demand No. 60—Broadcasting . . . . . . . .
Demand No. 61—Ministry of L a b o u r .............................................................
Demand No. 62—^Ministry of L a w .............................................................
Demand No. 63—Administration of Justice . . . . . .
Demand No. 64—^Ministry of Natural Resources and Scientific Besearch .
Demand No. 6 6 —Irrigation (Including Working Expenses), Navigation, 

Embankment and Drainage Works (Met from Revenue) . . .
Demand No. 66—Geological S u r v e y .............................................................
Demand No. 67—M i n e s .................................................................................
Demand No. 6 &7 -Scientific Research
Demand No. 69—Department of Parliam ^tfiuy A ftai^ . • • •
Demand No. 70-;-Mini8try of Behabili^tion . • • • • •
Demand No. 71—E x p en d iti^  on Displaced Persons . . . .
Demand No. 72—Mix^^try pf Spates....................................................................
Demand No. 73—Territorial cmd Political Pensions . . . .
Demand No. 74—Kutch
Demand No. 76—Himachal Pradesh . . . . . . .
Demand No. 76—Bilaspur
Demand No. 77—B h o p a l .......................................................................
Demand No. 78—Vindhya Pradesh 
Demand No. 79—Manipur
Demand No. 80—T r i p u r a .................................................................................
Demand No. 81—Relations-with-States . . . . . .
Demand No. 82-^MiniBtry of T r a n s p o r t ..................................................
Demand No. 83—Ports and Pilotage
Demand No. 84—Lighthouses and Lightships. . . . . .
Demand No. 8 6 —Central Road ............................................................................
Demand No. 8 6 —Communications (Including National Highways) . •
Demand No. 87—^Ministry of Works, Production and’ Supply . • •
Demand No. 8 8 —S u p p lie s .................................................................................
Demand No. 89—Salt........................................................................ .......... •
Demand No. 90—Other Civil W o r k s .............................................................
Demand No. 91.—Stationery and Printing . . • • • •

' Demand No. 92—Parliament................................................................................
Demand No. 93—Capital Outlay on Indian Posts and Telegraphs (Not met 

from R e v e n u e ) ..........................................................................................
Demand No. 9 4 —Capital Outlay on Indian Posts and Telegraph®—Stores

Suspense (Not met from Revenue) ............................................................
Demand No. 96.—Capital Outlay on Civil Aviation. . . . •
Demand No. 96—Defence Capital Outlay . . . . < •
Demand No. 97—Capital Outlay on the India Security Press . -
Demand No. 98—Capital Outlay on Industrial Development . . ..
Demand No. 99—Capital Outlay on C u r r e n c y ........................................
Demand No 100—Capital Outlay on Mints. ........................................

CoJumne



(V)
^ ^ y N B B D A T , 14th  Mabcb , 1961— c(m«d. 

D eni^ds for Grants on Account—contd.
Columt%9

Demand No. 101—Commuted Value of Pensions . 
Demand No. 102—^Payments to Retrenched Personnel 
Demand No. 103—Capital Outlay on Schemes of Gover lent rading
Demand No. 104—Capital Outlay on Development,. . .
Demand No. 106—Loans and Advances by the Central Government.
Demand No 106—Capital Outlay on Forests. . . .
Demand No. 107—Capital Outlay on Brojwicasting . .
Demand No. 108—^New JDelhi Capital Outlay . . .
Demeuid No 109—Capitcd Outlay on Civil Works. . .

Appropriation (Vote on Account) Bill—Introduced . .

Tbidbsdat, 16th Mabcb, 1961—

Ruling re Supplementary Queetions on Statements made by Ministers in answer
to q u estio n s...............................................................................................................

Paper laid on the Table—
Statement re meetings of Standing Committees....................................................

Appropriation (Vote on Account) Bill—Passed .........................................
Demand for Supplementary Grant for 1960-61—^Railways . . . .

Demand No. 7—Ordinary Workiiig Expenses Operation (Fuel) . . .
Taxation on Income (Investigation Commission) ’ Amendment Bill—^Paased 

as amended . ' . . . . . . . . . .
Requisitioned Land (Continuance of Powers) Amendment Bill—^Passed .
Delhi and Ajmer-Merwara Rent Control (Amendment) Bill—^Discussions on 

motions to consider and to refer to Select Committee—Not concluded .
Fbiday, 16th Mabch, 1961—

Resolution re destitute families of political sufferers—Discussion adjourned .
Resolution re Elected Legislatures and popular Ministries in Part C States— 

Discussion not concluded . . . . . . . . .

Monbay, 19th Mabch, 1961—

Leave of Absence from the House .
Papers Laid on the Table—

Directions to New India Assurance Co., Ltd. re Certain Investments . .
(i) Appropriation Accoimts of Railways in India for 1947-48, Part I —Review
(ii) Appropriation Accounts of Railways in India for 1947-48, Part I I—

Detailed Appropriation Account ; (iii) Railway Audit Report, 1949; (iv) 
Balance Sheets of Railway Collieries and Statements of all-in-cost of Coal 
etc., for 1947-48 ; and (v) Capital Statements, Balance Sheets and Profit 
and Loss Accounts of India Govt. Railways 1947-48 . .

Election to  committees .............................................................

4603

4604—07

4607
460&-09
4 60^26
4609—26

4626—63
4667—67

4667—73

4674—84

4684—4741

4742

4742

Minimum Wages (Amendment) Bill—^Introduced . .
Delhi Jo in t Water and Sewage Board (Amendment) Bill—^Introduced 
Employees State Insurctnce (Amendment) Bill—Introduced .
Delhi and Ajmer-Merwara Rent Control (Amendment) Bill—^Discussion

Motion to consider—Not concluded
Rubbei: Prices

Tu e s d a y , 20th Ma b c b , 1961—
Papers Laid on the Table—

Report of Delegation to Economic and Social Council of U. N.

Election to Committees—
Standing Finance Committee . . .
Central Advisory Coimcil for Railways .

S tanding Fincmce Committee for Railways

4743
4743—61
4761-62
4762
4762

4763—4807
4807—17

4818

4818—19
4819
4819—20



(**}

Election to  Oommitteea—eentd.

Standing Committee for Roads ........................................................................
Delhi and Ajmer-Merwara Rent Ck>ntrol (Amendment) Bill—^Passed as amend

ed .................................................................................................................
Indian Tariff (Amendment) Bill—Motion to consider—Not concluded .

4820

4821— 76
4878— 93

WXDKXSDAY, 21st  Maboh , 1951—

Election to Committees—
Public Accounts Committee . . 1896 07
E stim ates C o m m it te e .................................................................................................. ..........9 9

Indian Tariff (Amendment) Bill—Discussion on motion to conflide^-.Not concluded 4900—73 
Loan to Exchange Bank of India and A f r i c a ................................................... 4 (^ 7 3____ 3 5

Satubdat, 24th Maboh, 1961—

Papers Laid onHhe Table—
Fourth Report of Estimates C o m m it te e ...................................................

Indian Tariff (Amendment) Bill—^Passed as amended ( . « . .
Minimum Wages (Amendment) Bill—^Disoussion on motion to consider—^Not 

c o n c l u d e d ....................................................................................................
Demands for Suppki itary Grant for 1950-51—^Railways
Demand No. 7 —Ordinary Working Expenses Operation (Fuel) 
Appropriation (Railways) No. 3 Bill—P wwaod . - . .

H oxdat, 20th Mabch. 1051—

Eleetions to CosimitieM—
Standing Committees for the Ministries of Comx 

mimieations, Defence and Edneation .
Parliamont Prevention of Disqualification BiU—Introdaoed 
G«aaral Budget—^List of Demands • . .

Demand No. 9—^Ministry of Defence . . .
Demand No. 10 —^Defence Services, EffecthFe—Army . 
D onand No. 11—Defmce Service®, Effective—Navy , 
Demand No. 12—^Defence Services, Elffective—^Air Force. 
Demand No. 13—Defence Services, Non-Effective Charges 
Demand No. 96—Defence Capital Outlay . . .

Purchase of Tractors and Ploughs . . , . ,

4986

4 9 8 ^ 5 0 3 6

5036— 38  
503fr—67 
5 0 3 9 ^7  
5057— 59

and Industry, Com-

Tuxsdat, 27th Maboh, 1951—

Paper L «d  on the Table—
Statement re Fertilizer Transactions. .

Election to Committeee

S t a n d i n g  Committees for the Ministries of External Affiairs, Food and Agricul
ture. Health and Home Affairs . .

General Budget—List of Demands .
Demand No. 14—^Ministry of Education 
Demand No. 15—Archaeology . •
Demand No. 16—Other Scientific Departments 
Demand No. 17—^Education . .
Demand No. 48—^Ministry of Health .
Demand No. 49—Medical Services .
Demand No. 50—^Public Health .

5060--61
6oei
5002—5125
6066—5124 

506»—0134
6067—5129 

5067— 5125 
6067—5125 
6067—5125 
5125-35

5136

5136— 38
5138— 5249
6144r-6206
6144— 6206
6144— 6206
6144—6206
5207—4 8
5207—49
6207— 49



(Til)

Odtumns
W b d n b s d a t , 28th  March , 1951—

General Budget— Lisfc of Demands . • • • • • 5250—6323
Demand No. 18—Ministry of External Affairs .........................................  5260—5323
Demand No 19—Tribal A r e a s ..........................................   • • 5250—5323
Demand No. 20—E xternal Affaire ..............................................................  5260—5323

Business of the House . • ................................................... .......... 5323—25

Th u b sd a y , 29th  March , 1961—
Business of the House . . « . . • • • • •  6326
Statem ent re Post of Ju te  Controller 5323—27
Election to Committeee—

Standing Committees for the Ministries of Information and Broadcasting, La*
hour. Law and Natural Resources and Scientific Research . . . 6327—29

Papers laid on the T a b le -
First Report of Public Accounts C o m m i t t e e ...................................................  6329—30

General Budget—^List of Demands • « • • • • •  5330—77^
5378—5445

Demand No. 87—^Ministry of Works, Production and Supply . . . 5330—77,
5378—6403

Demand No. 88—Supplies . ......................................... 5330—77,
, 5378—5403

Demand No. 89—Salt . ‘ . . . . .  . 5330—77,
5378—5403

Demand No. 90—Other CivU Works . . .  . 5331—77,
5378—6404

Demand No. 91—Stationery and Printing . . • . . 5331—77,
5378—6404

Demand No. 108—New Delhi Capital Outlay . . 6331—77,
6378—5404

Demand No. 109—Capital Outlay on Civil Works . . . . .  6331—77,
5378—5404

Demand No. 64—^Ministry of Natural Resources and Scientific Research 5404—45
Demand No. 66—^Irrigation, Navigation, Embankment cmd Drainage Works 

—{Met from Revenue). . . . . . . . . . 6404—46
Demand No. 66—Geological S u r v e y .............................................................  6405—46
Demand No. 67—M i n e s .................................................................................. 6405—46

Demand No. 68—Scientific R e s e a r c h ........................................... 5405—45
Vapour caused over Delhi by Foreign Aircraft . . . . .  6377

F b id a t , 30th  March , 1961—
Motions for Adjournment—

Unidentified aeroplane over D e l h i ....................................................................... 5446—48
Leave of A b senoe^m  the H o u s e .......................................................................  5448—49
General Budget—^List of Demands .............................................................  5449—5563
Demaad No. 70—Ministry of R e h a b i l i t a t io n .................................  5449—5563
Demand No. 71—Expenditure on Displaced Persons . . . .  6449—6563



THE
PARLIAM ENTARY DEBATES 

(Part I I—^Proceedings other than Q u^tions and Answers.) 
OFFICIAL REPORT

4626

PARLIAMENT OF INDIA 
Wednesday, 14th March, 1951.

The House met at a Quarter to Eleven 
of the Clock.

[ M r . S p e a k e r  i n  the Chair]
QUESTIONS AND ANSWERS

(See Part I)

1 1 -4 5  A.M.

MOTION FOR ADJOURNMENT
S c a r c it y  o f  Y a r n

Bfr. Speaker: I have received notice 
of an adjournm ent motion which I 
would not have ordinarily read to the 
House as it is obvious that it is not 
admissible. It wants to discuss an 
urgent m atter of public importance, 
na.Tiely:

“The serious situation created 
by the scarcity of yarn which has 
caused unimaginable suffering to 
thousands of weavers and which 
has now culminated in mass de
monstrations and arrests, including 
the arrest of an M.L.A. Shri R. B. 
Kumbhare.”
In the first place, whatever may be 

said about the situation, it has been 
discussed in this House and the hon. 
Minister has answered by way of a 
long statement and six short-notice 
questions. The same has been circu
lated to hon. Members and if anybody 
wishes to have any further information 
he can have it also. And then, within 
a short time, there is coming up the 
discussion on the Demands for Grants 
when further discussion on this ques
tion can take place. So far as culmi
nation in mass demonstrations and 
arrests is concerned, including the 
arrest of an M.L.A.. these are m atters 
affecting the State Government and I 
do not think that need be discussed in 
this House.
376 P.s.

4 6 2 7

Dr. Deshmukh: (Madhya Pradesh): 
But, Sir, it is the scarcity of the y am  
which is ...........

Mr. Speaker: W hatever that be. it 
has been discussed here a num ber of 
times and any further discussion is 
not going to lead to any further lig h t 
But even if it leads to further light, 
under the rules. I cannot permit this 
adjournm ent motion.

Dr. Deshmukh: Sir, is there no degree 
of seriousness of the ...........

Mr. Speaker: The hon. Member need 
not cross-examine me on that point. 
He m ust know the implications of an 
adjournm ent motion. Therefore. I had 
said that obviously I was not going to 
read it to the House: it is not worth
while doing it. '

Thakur Krishna Singh (U ttar P ra 
desh): Before the time for the Demand 
of grants comes up and the discussion 
takes place on them, so many arrests 
would have been made.

Mr. Speaker: The hon. Member may 
raise that point, if he Ukes, and I wiU 
consider it.

Shri T. N. Singh (U ttar Pradesh): 
Is it the position then, Sir, that because 
a m atter will come up in the form of 
a cut-motion or something of that kind 
connected with a Demand, therefore no 
Member need raise it as an adjourn
ment motion? If the hon. Member 
thinks that it is a m atter of urgent 
public importance, can he not raise it 
as an adjournm ent motion?

Mr. Speaker: One of the principles 
governing such a m atter is that the 
Member should not anticipate discus
sion. But here is a m atter which has 
been before the House a num ber of 
times and therefore it cannot be said 
that it is very urgent. It may be im
portant in the ordinary sense of the 
term, but the importance and the 
urgency have to be judged in the 
sense in which adjournm ent motions 
are admissible on these two grounds.
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Dr. Deshmukh: Sir, may I ask a
question?

Mr. Speaker: No further questions, 
please. Now the next item of 
business:

PAPERS LAID ON THE TABLE
G ener al  R eport  of G eological 

S u r v e y  of I n d ia .

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
P rakasa): I beg to lay on the Table a 
copy of the General Report of the Geo
logical Survey of India for 'the year 
1949.

[Placed in Library—See No. IV, 
R .2 (ll)] .

CODE OF CIVIL PROCEDURE 
(SECOND AMENDMENT) BILL.

The Minister of Law (Dr. 
Ambedkar): I beg to move for leave to 
introduce a Bill further to amend the 
Code of Civil Procedure, 1908.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further, to amend the 
Code of CivU Procedure, 1908.”

The motion was adopted.
Dr. Ambedkar: Sir, I introduce the 

Bill.

GENERAL BUDGET—GENERAL DIS
CUSSION—concld.

F ir s t  S tage

Mr. Speaker: We shall now proceed 
with the General Discussion of the 
Budget.

Prof. K. T. Shah (Bihar): Sir, I am 
very grateful to you for allowing me 
this opportunity to speak at this stage 
of the Budget, and more so, as I find 
considerable diflftculty and handicap in 
expressing my views even on some of 
the most important questions of policy 
within the time allotted for these dis
cussions. Sir, you have been pleased 
to recognise the necessity and the 
justice of giving as much opportunity 
as possible to as many Members as 
are willing to take part in the discus
sion. and in consequence, we have no 
doubt, a wide angle of approach to the 
financial problems of the country. At 
the same time, however, I feel that 
within the total period allowed, and 
in view of the number of Membership 
of this House as well as the complexity 
of toe subjects involved, it is hardly 
possible to give any b»»lQful criticism

or survey of the questions arising out 
of the Budget. We are, it is known to  
all, now more than double the old 
House when the broad outlines of the 
present procedure of discussing the 
Budget were laid down. We have, 
moreover, no limit on the powers of 
this House when dealing with items 
that come under the annual financial 
statement or when dealing with ques
tions of policy, of economy, of retrench
ment and other m atters connected 
therewith. While hardly 24 per cent., 
for instance, was open to the vote of 
the House in those days, theoretically 
now. there is no limit to the vote of 
the House, it can vote on any item and 
for any amount that is included in the 
Budget. And yet Sir, notwithstanding 
this very* serious change in the condi
tions. we have still practically the 
same amount of time available for 
dealing with the Budget and to make, 
if we can, whatever helpful sugges
tion that we may have to offer. Sir, I 
am aware that you have been good 
enough informally to raise this ques
tion of finding out whether more time 
could not be found by increasing the 
length of the session or perhaps even 
the hours during which the House 
might sit so that greater justice might 
be done to this subject. Sir, it is 
simply a waste of time—and I am 
speaking for myself—merely to offer a 
few platitudes on the subject here and 
there, a few remarks on the many 
items and subjects involved in the 
very long statement packed with figures 
that the hon. Finance Minister annual
ly presents to the House. The ques
tion, for instance of reading the World 
situation and its reaction upon India, 
the questions of domestic and foreign 
policies including such vexed m atters 
as the recent trade treaties or the 
large question of neutrality or the 
question of Kashmir settlement, these 
are m atters that are reflected in the 
financial statement, and yet, even if we 
take any single one of them, it will be 
impossible to do any justice. We shall 
be charged with destructive criticism, 
we shall be charged with just picking 
holes here and there, and without 
being helpful at all. Sir, I suggest that 
the blame does not lie with the critics 
so much as with the system under 
which the critics have to offer their 
suggestions. And yet, I am not in
clined to be very critical of the present 
statem ent or of individual ministries. 
I must say, however, that the help that 
we get from the Government with re
gard even to objective information is 
very limited. It is a common pheno
menon—and we have seen it to ^ a y — 
that whenever supplementary questions 
are put, the hon. Minister simply 
demands notice, or has no information, 
or the time and trouble involved in
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collecting the information is out of all 
proportion to^the value of the answer 
that could be secured, and evasive 
answers are galore; and when nothing 
else serves, they have always the stock 
formula of saying that it is not in the 
public interest to give the information; 
and when everything else fails, they 
might even look up to you, Sir, kindly 
and hope to pass on to the next ques
tion! Sir, under these circumstances, 
it is not very easy or helpful for us 
also to offer whatever criticism it may 
be in our power to . give with all 
friendliness and with every desire to 
be helpful to the hon. Ministers. 
After all, though the Government may 
be theirs, the country is ours also and 
we are concerned as much as they are, 
in the various welfare projects, in the 
various means of developing the 
country’s resources, and in the various 
means whereby the security and the 
independence of the country can be 
protected, and I think we have every 
desire, and we ought to have every 
desire to be helpful and we should at 
least have the opportunity, however 
limited our knowledge, however limit
ed our information and however 
perhaps even mistaken our ideas may 
be, to offer them and to please them 
at least, in all reverence before the 
powers that be.

Sir, this handicap is not really cured 
by the various devices by which in
dividual items are supposed to be 
scrutinised, let us say, in the Standing 
Finance Committee. I have been a 
member of that in the past and I know 
what a number of items come before 
that Committee and how much time is 
allotted for the discussion of each. 
After all, these are specific items and 
you do not get a view of the forest, 
even though they may give you some 
idea of the trees in the forest. Items 
running into tens of crores are passed 
in a few minutes with a standard type 
of information, whether or not an item 
is new, whether or not any policy has 
been decided upon, how much is the 
capital cost or recurring cost and so 
on. Even today the attitude—I am 
speaking of course from my experience 
of three or four years ago—seems to 
be as if, if I may employ a phrase, the 
non-official membership of the commit
tee is to be regarded always as wrong 
and the sole monopoly of all wisdom 
and information on such subjects be
longs to the official side. We have to 
be content with whatever information 
is given and accept the general dictum 
or the foregone conclusion of the 
Finance Ministry siding with the 
Ministry proposing the expenditure. 
The expenditure will have to be sanc^ 
tioned even supposing that expenditure 
is justified, proper or not. I submit 
that a collective view of the expendi

ture of the country, the total result 
of all items of expenditure, an aggre
gate presentation of all the informa
tion is not presented to that body.

Next comes of course the Budget 
statem ent before this House and this 
House certainly is supposed to have a 
full control over every item and of the 
entire Budget. But as we find the 
discussion here, the general policy or 
the simplification of the procedure in 
handling the Budget discussion needs, 
I submit with all respect, some recon
sideration. My conception of this 
stage of the debate is a real review of 
the domestic and foreign policy of the 
country as reflected in the financial 
statement and in the views taken by 
Government on each of those items 
mentioned in the statement. In the 
m atter of domestic policy such • items 
for instance as inflation, provision of 
cheap money, the import and export 
policy are only casually referred to. I 
submit with all respect that they need 
thorough thrashing out on the floor of 
this House. Unless and until the 
House has a proper opportunity and 
individual Members who can make 
their contributions are given sufficient 
material and time to study and contri
bute their refiec’tions on the subject, I 
am afraid the discussion will tend to be 
sketchy. It may be that the less the 
discussion the better the despatch, but 
I feel that the less the discussion th r 
less perhaps will be the light and 
therefore, whatever help even the 
Ministers will be able to give or receive 
will not be available. Apart therefore 
from the discussions now going on re
garding the revision of the time table, 
the lengthening of the sessions or the 
change of hours, some such things as 
for instance, the discussion of the 
Budget in the Committee of the whole 
House or in two Committees—like the 
Committee' on Supply and the Commit
tee on Ways and Means, where no one 
is excluded, where the rules of debate 
are not stringently enforced as is done 
in this House—would be very helpful. 
We have introduced one change in the 
system of vote on account. That we 
have said is only, a nominal vote on 
which no discussion will be raised. 
But if this House reconstitutes itself 
into a Committee of Supply and a 
Committee of Ways and Means, not of 
selected members who may be more 
agreeable to the powers that be and 
leaving out those who are not so 
amenable, then I think the House will 
have no ground to say that it has had 
no time or that the m atter has not 
been properly discussed. Now the time 
available to the House is limited to the 
period that we are now sitting. But I 
think it may be necessary to have 
three sittings with one at night for the 
Committees, as the normal procedure
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anay go on in the day time for the 
■ordinary business of the Houser. The 
Committees, I am suggesting may sit 
a t night with no restrictions as regards 
time limit. Then automatically the 
verbosity of Members will decline and 
the business of the House will be des
patched without any sort of grievance 
o r  inability to express oneself. I 
suggest therefore in all seriousness to 
the powers that be and particularly to 
your kind consideration, that some 
change of this kind needs to be intro
duced, so that the Budget may receive 
fuller discussion dnd consideration in 
the House.

12 Noon.

A few statistics or obvious figures 
will show the force of my remarks. 
From the end of the last Budget 
Session to the programmed end of the 
present session we would be sitting for 
about 18 weeks of five days each week 
for 43 hours each day. I am leaving 
out Saturdays and other holidays and 
the extension of the period which was 
found necessary last time. So in 92 
days we have something like 350 hours 
for 323 members, so that in a year on 
all the varied subjects that come be
fore the House a Member has some
thing like 60 minutes to express him
self on any topic he chooses to address 
himself. That I am afraid may not 
be a very satisfactory way of dealing 
with public business. If we extend the 
length of the sitting days to something 
like two thirds of the year, that is 34 
weeks out of 52 weeks and also utilise 
the dev îce of the Committee such as 
they have in America, on which a fair
ly large representation of this House 
consists of those who are prima facie 
specialists and particularly interested 
in the subject, such as Committee on 
Foreign Affairs and Committee on 
Defence, etc.—we have our Standing 
Advisory Committees but the Commit
tees 1 am thinking of will have a larger 
composition and wider scope of 
activity and perhaps also a greater 
element of specialisation, so that the 
time of the House will be saved and 
the business of the House would be in 
no way endangered—the real interest 
of serving the country would be 
achieved. After all the debates in this 
House are not merely intended to vent 
our particular grievances, particular 
fads or particular fancies. These 
debates, particularly in this House at 
least I take them to be, highly instruc
tive and educative to the mass of 
people. Ours is a new democracy. 
Our people are not accustomed to 
understand the complexities of this 
matter, where I can expatiate upon 
such things as the policy of the Finance 
Minister in regard let us say. taxation

of particular items, direct and indirect 
taxation. We may talk of the one 
per cent, of the population which pays 
incometax of so much and the rest of 
the country pays so much, without 
realising what is the proportion of the 
wealth of the country in relation to the 
one per cent, of the population that 
pa|ys, incometax and without even 
realising that the analogy is very 
fallacious and is not always and index 
of the situation. If one were to ex
patiate on any of these subjects, one 
might talk for hours or write books on 
them. Therefore justice- cannot be 
done and in the way I am suggesting 
there is at least a chance of those who 
make a serious study of particular 
m atters—I am casting no reflection on 
anybody—being appointed to or select
ed! for these committees and they 
would be in a position to thresh out 
their suggestions before those bodies. 
They will then present some form of 
a report to the House and it will be 
discussed in the House as we discuss 
the report of the Public Accounts 
Committee or the Estimates Commit
tee. The collective wisdom of the 
House will then assert itself in what
ever form it is deemed proper. As 
things stand at present that is not 
possible. We have to take the ipse 
dixit of the Finance Minister. For 
many reasons—I am not charging the 
Finance Minister with an3rthing im
proper in this m atter—we are not in a 
position to express ourselves properly, 
fully and satisfactorily and we are 
therefore debarred from being of such 
service and help as we can be. 
Believe me, we want to be of service 
and help and not be unreasoning or 
carping critics as we are generally 
believed to be. We are not interested 
in destructiveness. We have in our 
time made suggestions which have 
been found to be acceptable, even by 
those who are less sympathetic and 
therefore I submit that these are 
m atters deserving of serious considera
tion. I regret very much that I am 
not able to pull my weight under these 
conditions on this particular m atter, 
where without any boasting I think I 
might have been more useful. Else
where there will be other opportuni
ties, I am aware. But in my concep
tion, those again are specialised such 
as, for instance, the Demands for 
Grants which I consider should be re
served more for particular grievances 
against particular Ministries rather 
than as a m atter of general policy. So 
also the Finance Bill.

This, therefore, is a stage, namely 
the stage of the general discussion of 
the Budget, where I think we should 
have for a comprehensive view of the 
nation’s economy, a greater oppor
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tunity, a fuller chance and a better 
machinery, if I may say so, for view
ing it from every aspect, and that by 
people who may have made some speci
al study of all the m atters involved. 
Then I think we may be in a better 
position to help the country, to serve 
the country. And I trust that these 
suggestions would not be treated with 
disdain by those who, of course, know 
everything, but might at least be given 
some consideration.

Shri Chattopadhyay (West Bengal); 
The general review made by the hon. 
Finance Minister in the course of his 
Budget speech has, far from producing 
any enthusiasm in the country, I am 
sure, created an element of alarm. 
The picture of the future economic 
position of the country as indicated by 
the Budget is very much disappointing 
and is resented.

[Mr. D e p u t y -S pea k ek  in the Chairl.
What has happened in the country 

that the economic position should go 
down so low, in the course of these few 
years after attainm ent of independ
ence? There is gloom on all sides. 
Dr. Mookerjee rightly said that it is a 
cheerless Budget, a Budget which puts 
no heart or enthusiasm in the people of 
the country. When partition took 
place, we started with an opening 
balance of Rs. 270 crores, and after 
three years we find that at the end of 
the current year the opening balance 
will be reduced to only Rs. 95 crores, 
and if the present rate of taxation is 
m aintained the balance would be re
duced further still and will stand only 
at Rs. 12 crores at the end of next 
year. Nothing can be more disappoint
ing than these facts about the finan
cial condition of a country so big as 
ours, with so much of potentiality and 
so much of resources. In spite of all 
the good things that Government has 
been doing all these years, in spite of 
the heavy investments, referred to by 
Mr. Tyagi, like the large sums of 
money spent on river valley projects 
and other development projects, and 
so much spent on rehabilitation, all of 
which are gigantic amounts, in spite of 
all that is being done in the country 
by the Government either out of the 
revenue account or out of the capital 
account, why is it that when the Gov
ernment go for loans into the m arket 
the loans are not subscribed? It real
ly shows that in spite of all th at the 
Government has been doing, the people 
are not feeling enthusiastic. They 
are very much doubtful and do not 
understand whither we are going. If 
the drift goes on like this, will it ruin 
us or take us to a condition of pros
perity? That is the doubt in the mind 
of the common man. Sir, last year

the Finance Minister wanted to raise 
Rs. 130 crores by way of loan. The 
expectation fell short by about Rs. 29 
crores. This year I do not understand 
why he has become so optimistic as to 
hope to raise Rs. 143 crores.

An Hon. Member: It can be done by 
conversion.

Shri Chattopadhyay: Yes, it can be 
done by conversion, but it is very diffi
cult to raise new loans. It is true, 
when dealing with the grave budgetary 
position of the country, the Finance 
Minister has to explore every avenue 
for getting as much money as possible 
•from all available sources. To quote 
his own language, the Finance Minis
ter said in his speech that, “in an 
emergency like this I am sure that 
some additional burden will be borne 
cheerfully in the wider interest of the 
country”. Sir, nothing can be more 
eloquent than the use of the word 
‘emergency’. Every man in the country 
feels that so far as our financial 
position is concerned, a condition 
of emergency has actually arisen. 
But how are we going to face 
it? Are we doing to face it by follow
ing a policy of drift? Are we going to 
face the emergency by carrying on our 
work in the old stereotyped way, or 
should we not try  to bring about some
thing which would be reaUy consist
ent with the situation of emergency and 
which would be potent enough to meet 
the needs of that emergency? The 
Finance Minister has been happy th a t 
one unknown man has made a dona
tion of five rupees to him by way of 
charity. If he is satisfied with charity 
and if he is having very high hopes 
of solving the economic condition of 
the country by receiving charities, I

■ feel pity for such a position. We are 
350 million people in this country, we 
have got enormous potentialities; the 
country is big, our resources are great 
and the love of the people for a stable 
and good welfare Government is in
ordinate. But what do we see? For 
the last three years, those on whom we 
depended for our economic stability 
have let us down. They are not ful
filling the expectations. Production in 
various spheres has gone down. Loans 
are not contributed, income is hidden. 
To catch that hidden income we cast 
our net but those people somehow or 
other elude us. We cannot get hold of 
them. The common man is really feel
ing astonished at this. The Income- 
tax Investigation Commission is doing 
good work, no doubt, but the result of 
that good work has been very negligi
ble so far as its effect on thg revenue 
of the country is concerned. In the 
end the ooor man has been called upon 
to pay more and more. The country's
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Government has got to be carried on. 
W elfare work must be pursued so that 
the day v/ill come when the land will 
flow with honey and milk. But 
before we expect these things, the poor 
man should be given to understand 
why he has to bear more burden. He 
should be able to feel that he is paying 
more for a great cause, but where is 
the great cause? The Government 
has been running in the same old 
manner. We used to say before that 
the administration was top-heavy. 
That top-heaviness still continues. 
People should be able to feel that 
Government have been reducing that 
top-heaviness to the maximum extent, 
but that has not been done yet. 0;ii 
the contrary, we find that the expendi
ture is going up. When I was going 
through one of the Bills the other day,
I for one felt that while we have been 
asking the common man to pay more 
taxes to meet an emergent situation 
government has been introducing Bills 
in this Parliam ent for making provi
sion for more expenditure. I am 
referring to the Bill relating to the 
pension to be given to the President. 
In an emergency like this when Gov
ernment proposes taxing biri, when 
they are taxing tobacco, when there is 
fear of taxing kerosene, why should 
the Government introduce a Bill like 
that? Is the President so much in 
need of pension?

Babu Ramnarayan Singh (Bihar): 
No.

Shri Chattopadhyay: An emergent
situation must be faced with a special 
outlook and emergent alertness. The 
present policy is not such as will put 
heart into the nation. This is not the 
policy which will make the ordinary* 
man feel that he has to pay more for 
the sake of the country. There is a 
good deal of hidden money in the 
country. A lot of money has also been 
hoarded outside the country. Now 
that jute has been decontrolled a lot 
of money has gone into the pockets of 
those who had been hoarding jute all 
these months. Jute has been purchas
ed at a price of Rs. 35 and now the 
price is Rs. 60. I say: Catch them first 
and after they have been dealt with 
the Finance Minister should come to 
the ordinary man saying, “Our capa
city for raising money by catching 
those who have been dodging has been 
fully utilised and now there is no other 
course open but to come to you for 
more taxes.” If he does so, people are 
prepared to pay any amount of taxes. 
There is no doubt about it. But 
before people can be persuaded to pay 
more taxes, they must be convinced 
that expenditure has been reduced and

all avenues have been explored and 
particularly that those who can pay 
more must pay first. Other things 
might follow later on.

Minister of
External Affairs (Shri Jaw aharlal 
Nehru): Sir, may I with your permis
sion intervene and say a few words in 
regard to the various m atters that have 
been discussed and in particular refer 
to certain broader aspects? My 
colleague the Finance Minister who is 
m charge of this particular Budget 
will no doubt deal with the specific 
m atters that have been raised in the 
course of this debate, but I need 
hardly remind the House of the fact 
that although this Budget is the indivi
dual responsibility of the Finance 
Minister, it is the responsibility of the 
entire Government, and as Prim e 
Minister I am entirely responsible for 
it as well as any other Member of 
Government. This Budget was plac
ed before the House after such con
sideration as is usual to be given to 
it by Government and Government are 
completely committed to it. That 
does not mean that we are not pre
pared to consider any proposals made, 
so long as the whole structure of the 
Budget is not affected.

Now, my hon. friend Prof. Shah 
pointed out various difficulties in the 
v/ay of a debate here and in the way 
of a consideration of the Budget pro
posals. He pointed out how little 
time was allotted and how little could 
be done in that little time. I am in 
entire sympathy with him in this 
m atter and if there are any practical 
proposals which enable us to give more 
time for effective consideration of these 
problems by effective debate either 
formally or informally, I am quite 
sure that the Finance Minister will 
gladly consider them and we can all 
try to evolve a better method, if there 
is any. The real difficulty is some
thing much more basic. It is, if I may 
say so, this that the kind of problems 
which Government have to face now 
are so vast and intricate that it is im
possible for any democratic parlia
m entary Assembly to give enough 
time for their consideration. It is 
just a question of time. This is not 
a new difficulty. I remember long 
debates about this took place in a 
country like the United Kingdom 
where they found that it was not 
possible for them to get along with 
what is really the 19th century pro
cedure, in this 20th century of conti
nuous crisis, social problems, inter
national problems and the like. So, 
gradually even parliam entary pro
cedure in the United Kingdom has
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changed and many matters are left 
more to Committees than to the House 
itself, because the House cannot simp
ly consider them. Usually a principle 
is decided by the House and the work
ing of it is left to Committees. That 
is a difficulty inherent in the situation. 
If we can find a remedy for it, it will 
not only be good for us but may be 
we might set an example to other 
democratically inclined countries who 
are seeking such remedies.

Shri Kamath (Madhya Pradesh): 
Parliam ent sits continuously in 
England.

Shri Jawaharlal Nehru; In spite of 
the fact that Parliam ent is in continu
ous session, they are not able to find 
time to consider in detail all the im
portant m atters that come up. We 
have much less time because we are 
not in continuous session. Inevitably, 
I suppose, our sessions will gradually 
become longer and longer, as they 
should to deal with more and more 
problems and have more and more 
discussion. But that is another 
m atter which can be considered and 
decided later. For the present, we do 
have that difficulty and though I am in 
sympathy with what Prof. Shah said, 
I have no easy remedy to resolve that 
difficulty except to say that we are 
perfectly prepared to consider in 
common with hon. Members of the 
House any ideas or suggestions as to 
how we can give greater facilities for 
more intensive discussion of any great 
problem. ^

Now, the hon. Member referred to 
the Budget speech being directly or 
indirectly a survey of all manner of 
problems—domestic, international, eco
nomic, foreign etc. It is perfectly true 
that all kinds of things come up, but 
the House will hardly expect the 
Finance Minister’s Budget speech to be 
a survey of all these tremendous 
problems, although they affect each 
other no doubt. The world is becom
ing far too intricate and difficult for 
us to keep the full picture in view.

If I may come to a relatively smaller 
sphere, as I listened to the hon. 
Member who just now spoke I was 
wondering how far we were in this de
bate keeping the larger picture in mind 
and not getting lost in a few minor and 
secondary matters. As an example, I 
may refer to what the hon. Member, 
after referring to Government’s ex
travagance and not looking at things 
in the right way, said in regard to 
our bringing forward a Bill for giving 
a pension to the Prelsident. That 
struck me significantly as an approach

to this problem which might be said, 
in mild language, to be 100 per cent, 
wrong. Apart from that I think the 
subject of a pension for the President 
was hardly a matter, I should have 
thought, for debate or reference here 
in any context. I say, even if this 
country is starving, even then you have 
to provide for our President.......

Babu Ranmarayan Singh: Not at alL

Shri Jawaharlal Nehru: The hon.
Member Babu Ramnarayan Singh 
perhaps prefers starvation for the 
President and himself! I certainly 
will not come in his way. But we are 
considering graver m atters than this, 
and the fact that these things are rais
ed shows that we are looking at them 
not on merits. But apart from merits, 
we are not really thinking of this vast 
problem that we are faced with and 
wrestle with—the vast problem of the 
country’s economy in relation to the 
world economy, the vast problem 
which is determined not only by our 
own decisions, but also to a large 
extent by happenings, and events and 
developments in the world which are 
beyond our scope and control.

Now, I propose to say a few words 
in regard to the general approach, 
rather than to specific problems. I 
am sorry to confess that I have not 
been here throughout the budget dis
cussions. I have listened to some 
speeches when I was here with care 
and I have also taken care to read the 
full reports of the speeches made when 
I was not present here. I have found 
a m ultitude of criticisms—criticisms to 
the effect that the Government is not 
functioning efficiently, or is not supres- 
sing this evil or that evil, that there 
is frustration and so on and so forth. 
Now, when reading those speeches or 
listening to them I felt that with a 
large measure of what was said, for 
instance by my respected friend and 
colleague Acharya Kripalani, I can 
quite well be in agreement. Neverthe
less, I was in disagreement with many 
of the conclusions he arrived at. One 
can quite agree with individual criti
cisms: one can pick out so many things 
m India, or in the doings of this Gov
ernment or anybody else with which 
you may agree or disagree. You can 
also pick out naturally different things 
which have a different bearing on the 
subject. Now, how are we to look at 
this picture? You can look at it from 
the point of view of criticism and you 
have every right to do so. If there was 
an effective opposition in this House, 
undoubtedly it would be its right and 
function to point out the failings of 
Government and to put forward con
structive proposals. As there is no
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effective opposition, for my part, I 
welcome the criticism of colleagues and 
hon. Members who are supposed to 
look more or less in the same direction 
in regard to policy. I welcome all 
their criticism. But in criticising, in 
considering a situation, it is not enough 
merely to criticise us. Criticism is 
useful and desirable to keep the Gov
ernm ent up to the mark. But one has 
to see the full picture; one has to 
balance things; one has to realise that 
the problems we have to face are 
difficult and intricate problems for 
which we cannot find an easy or magi
cal solution. One has to compare the 
problems we have with the problems 
of other, countries. We have to see 
what is the common bearing, the 
common factor, see how they arise, 
how far they are due to our failings 
or to world conditions and how we are 
to meet them. There are hundred 
aspects of that problem which we have 
to consider. In other words, the ap
proach can be and should be critical. 
But. if I may with all respect say so, 
if it is to be helpful, the approach to 
a thing should be by seeing every 
aspect—the good and the bad—trying 
to understand the basic problem which 
faces the country and then trying to 
find a solution.

Now, during the course of the last 
few months, the Planning Commission 
has been specially charged with con
sidering these various problems, not 
the details of administration, but 
rather the basic problems, not only 
purely economic, but anything that 
goes towards the building up of a 
nation’s economy and the like. That 
Planning Commission with which I 
have the honour to be associated—the 
Finance Minister also is there—has 
come up, in the course of its discus
sions, with many of these basic diffi
culties. No doubt it will present 
some kind of a preliminary report to 
this House and Government in the 
course of a month or two when the 
House will have an opportunity of 
considering the problem in its various 
aspects. What I wish the House to 
consider is this that the kind of pro
blems we have to face here are 
mutatis mutandis, common problems 
in many countries in the world today. 
W hether you call those countries 
capitalist or socialist or communist, the 
problem is the same: the world has to 
face certain difficulties due to certain 
basic causes. There are different 
ways of approach and finding a solu
tion. It is not enough for this House 
or for this Government to dispose of 
the solution of the problem by saying 
that we shall follow the capitalist way, 
or the way of private enterprise, or

the socialist or communist way. I f  
you say that, all that you mean is that 
you shall adopt a certain approach in 
understanding and in trying to find a 
solution to that problem, which may 
be socialist, or any other. That is aU 
that it means. You do not solve the 
problem by passing a decree or a law 
—let us have socialism, or let us have 
nationalisation, or by the slogan “Tax 
the rich.” Certainly tax  anybody who 
can bear the taxation—tax him as hard 
as you Uke. Certainly let us have a 
socialistic outlook; let us go towards 
socialisation of our means of produc
tion, etc. We can do that. B ut if you 
want a constructive suggestion as to 
how to solve it a mere approach is not 
enough. You have to deal with that 
problem in a practical and hard way 
and find out a definite and precise 
steps that have to be taken. That is 
the way the Planning Commission is 
trying to work and that is the way, I 
hope, when their report comes before 
it, this House will consider it. That 
is the way inevitably that a Govern
ment has to function.

Now a government is apt to go 
wrong, because a Government is over
burdened by pressing problems and it 
has little time to think in a coordinat
ed and integrated way. It tries to, 
of course. But generally, every De
partm ent of Government is over
burdened and that again is a difficulty 
of all Governments the wide world 
over. We are facing* crisis after 
crisis—domestic, international—and 
just cannot think in calm terms of the 
future. Therefore, it becomes quite 
necessary and essential that there 
should be people not over-burdened by 
the problems of the day, who can think 
in this integrated way and that is the 
necessity for a Planning Commission, 
working in close co-operation with the 
Government, thinking of these pro
blems in this manner, offering sugges
tions, proposals and recommendations 
which the Government may consider 
and the Legislature can consider and give 
effect to, if it so chooses. Now I have 
been, both in this House and outside, 
often criticised for the doings of my 
Government or myself, because, I 
have thought that it is always good to 
try  to find out one’s failings. And 
obviously there are failings. It Is 
quite absurd for anyone to say that 
this Government or any Government 
has not made mistakes and wiU not 
make mistakes and has not any 
failures. We must be careful and 
introspective. We must c o r r^ t  our 
errors and welcome healthy criticism. 
So I have often laid stress on that, and 
I propose to go on laying stress ao, 
that.
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But when I lay stress on that I also 

sometimes, less often, mention some 
of the achievments—they are not my 
achievements that I might be proud of, 
but such things as had been done, of 
the achievements of the country, of 
the people, of the various Govern
ments—so that if you want to picture 
what is happening you have to see 
both sides, the credit side and the 
debit side. You have to remember 
how far both these sides are governed 
by factors beyond not only this Gov
ernment’s control but this House’s 
control. They are big factors affect
ing the world. Things happen. If 
tomorrow or in a few months or a year 
later a world war comes—well, it may 
be that this Government, this House 
and this country will not be responsi
ble for it, that we have tried to avoid 
it, that we have tried to make others 
avoid it and not indulge in it—^yet we 
will be affected by it. We will not be 
able to escape the consequences of that 
war even though we may try  to keep 
out of that, as I hope we will. We 
will, not be able to avoid the conse- 
(juences. There may be so many 
other factors, economic and other, 
affecting us and affecting both our 
achievements and our failures, that 
may lessen our achievements and make 
our failures bigger than what they 
might have been. Looking at this 
balance I have a feeling, a great deal 
sometimes, of distress at various 
factors. But at no time have I had 
a feeling, if I may say so, of frustra
tion. And I do not personally like 
this word ‘frustration’ being used so 
often as it is. A person who sees 
frustration in another usually has it 
in his own mind and heart, and he 
conveys that sense to the other too. If 
I experience that sheer feeling of 
frustration in my work, I think at that 
time I would cease to have any value 
in this Government, because the 
spirit that makes one work, the vision 
that draws one on would cease and 
vanish. Then I would become a mere 
head and I do not think I could be of 
much use to this Government or to the 
House then. Therefore I would like 
you to consider this balance sheet as 
it is, what the Government has aciev- 
ed—not that I take credit for the 
Government for it—what the country 
has achieved with the help of the Gov
ernment, and to some extent by itself, 
and then look at this picture.

Another thing I should like the 
House to remember is this. Are we 
not to think of tomorrow also some
times and not lose ourselves in our 
todays? So far as I am concerned I 
must confess to you that tomorrow is 
slightly more important to me than 
today. I cannot ignore today, 
obviously. But tomorrow is more

4543-

important. Because, if we are think
ing in terms of progress of this 
country, then we have to build for that 
tomorrow, and we have to build on a 
firm foundation even though the laying 
of that foundation may create some 
difficulties today. Now, that is an 
outlook. One may make a m istake 
or an error in doing that. That is a 
different matter.

Then again, there is talk of ineffi
ciency and corruption and the like. A 
good deal of that talk is correct. But 
that is not a m atter of policy, surely. 
We all agree, every intelligent person 
agrees that there should be efficiency, 
that there should be a clean govern
ment from top to bottom. And we 
shall strive to achieve that where it is 
lacking. That is a m atter of ways and 
means, if you like. May I in this 
connection add that while I admit that 
there is inefficiency and wastage and 
while there is nepotism and corrup
tion too in the country, I would like 
to say—and I speak from my own 
experience, as every hon. Member is 
entitled to his experience—that in 
spite of all this talk we are a more 
efficient and a more clean nation than 
most nations in the wide world? That ' 
of course does not mean that we should 
be happy over that position: we should 
always strive to better it and we 
should invite the co-operation of 
others in doing so. But there again, 
we should approach this problem 
rather in a constructive way and not 
merely offer destructive criticism. 
Now, our services are often criticized. 
Any large service of a large country 
is bound to be, well, good, bad and 
indifferent altogether, in patches. And 
it is very easy to pick out the bad 
parts of it and to criticize them or to 
criticize other aspects of it. I do not 
think I have been very lenient in 
criticizing where I have found that 
criticism was necessary. Nevertheless 
I should like to say that this wide
spread criticism of the services is 
totally uncalled for and that our 
services, taken all in all, are a fine 
body of men ^and women. They have 
blacksheep, they have mediocres, they 
have fools. They have aU of them, 
obviously. In any body of men you 
have first-rate, second-rate and third- 
rate men. But taken all in all they 
are an able lot. Some are very fine, 
and they are a loyal people carrying 
out the policies that Government lays 
down. If any person goes wrong let 
us criticize him or bring him to task 
as an individual but not talk vaguely 
about groups and services etc., which
can only dishearten even the good
people there and make them more in
efficient and, well, less confident in 
their work. So, when Acharya
Kripalani tells this House about the
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ineptitude of Government and the in
efficiency and the corruption and the 
wastage, I agree with him in a 
measure, I appreciate his distress at 
the state of affairs in the country 
because he and I and many of us here 
have had high ideals and when we find 
that we cannot reach those ideals we 
are distressed and are not happy. 
Nevertheless I would remind him that 
there is another picture and sometimes 
others see that other picture better 
than we can. I have had occasions 
to meet eminent people coming from 
other countries, looking at this picture 
of India, what it has done and what it 
has failed to do, experts in their fields, 
knowing a great deal about the world, 
of what is happening and what has 
been done in other countries today and 
I have found people coming here, not 
w ith great admiration for India, not 
with any great love for India, never
theless struck and struck greatly by 
the achievement of India in the last 
few years. They were not blind to 
our feelings, but they could see the 
achievements. If we can achieve in 
basic things, then it is well that is, 
even though we might fail in hundred 

’ sm aller things. Many hon. Members 
might have gone to the Engineering 
Exhibition that has been here for the 
last two months and more. That is 
a wonderful record of basic things 
being done in India. It is a record 
which you feel whether you are an 
Indian or a non-Indian. I was filled 
with a certain pride in our achieve
ment and in what is being done. The 
foreigners also felt with surprise that 
this country of India, after all the 
troubles it had and all the shouting 
that is going on, still is achieving these 
big things. Then there are bigger 
things. Many of the m atters that we 
discuss at length in this House are 
sometimes so because that is construc
tion going on, creation going on, things 
that give wealth to a country, the 
things that build up a nation.

Take your National laboratories; 
they do not produce engines today.
But those laboratories are something 
which ‘bowl over’ a man who comes
from abroad. That is not so because
we have not constructed—that is 
nothing—but because of the fine work 
that is being done there by a thousand 
or more eminent enthusiastic young
scientists of India. One has pride in 
them and in their work and on that 
basis India can build its future, if 
they have a chance and if we do not 
lose ourselves in trivialities and in the 
small things of life. So I can go on 
mentioning many things, the basic 
things that are being done and I hope, 
will be done in the future. Take a

thing which is small in itself but 
which-^I for one admire very greatly. 
The other day I was in Bombay and I 
visited the Aarey Milk Scheme, which 
the Bombay Government has started. 
It is a magnificent project. We talk 
in this House sometimes about preserv
ing cattle, about Vanaspati ghee and 
other m atters and no doubt what we 
say is worth while but we talk if I 
may say so, always in the negative 
sense: Do not do this, stop that etc.
and not what we are to do about it. 
We want milk in this country. Agreed. 
But nobody proposes how we are to 
get the milk except negatively to do 
this or that, stop this or stop that. 
Their milk scheme is a scheme to pro
vide pure, fine milk to millions and 
millions of people in Bombay. Now 
that is a sort of thing which I should 
like to spread all over the country and 
incidentally not only in providing good 
milk and cheap milk but in looking 
after the cows and the buffaloes and 
all that in a constructive way, of cattle 
preservation and the rest. That I can 
understand. So I would like the 
House to consider this general aspe^. 
of what Government has done with 
the help of the country and this House. 
Of course there are other things which 
are in the process of being done and 
which do not yield immediate results. 
If we have river valley schemes, 
obviously you cannot expect immediate 
results or dividends. You have to 
wait 2 or 3 or 5 or 10 years perhaps. 
Do you wish us to carry those schemeg 
and those basic things even though 
they do not yield results or is it better 
to please our people today by lessen
ing their burdens somehow? We can 
lessen it some what, but then to
morrow, they will have no chance of 
any further progress. The basic thing 
is that in order to have progress, 
whether you are a Communist State or 
a Socialist or a Capitalist State, you 
must save money for progress e v e ry  
year: you must produce more than 
you can consume as a State. If you 
consume more than you produce, you 
have bankruptcy. If you consume just 
enough then you remain where you are 
and you do not go ahead. Remember 
always the fact that if our production 
goes up a little, so does our population 
and you have therefore to reckon that 
too and produce more than that or 
take some other measures to check that 
growing population—far from speaking 
that our policy is to increase even the 
population of every kind of animal In 
this country, to allow the old and lame 
animals to increase, and not even to 
prevent wild animals from coming and 
spoiling our fields and eating up our 
crops. Some of our traditions and 
customs come in the way of our food 
production and come in the way of our 
economy. Has any hon. Member ever
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calculated how much wastage there is 
from that source? Hon. Members 
quite rightly point out wastage in Gov
ernment and something has happened 
and this or that should be done. There 
is enormous wastage going on because 
we follow certa in ' old customs and 
traditions, which have no bearing in 
the modern world. That is not 
thought of so much and they might 
well crush us in spite of any economy 
that we might adopt. So it is in this 
larger picture that I should like to con
sider this Budget or anything else that 
we might do. I submit to this House 
that India undoubtedly has trem end
ous potential resources. India has 
skillful men and women to utilize those 
resources. We have to yoke them 
together, the men and women and the 
natural resources. We are trying to 
do it in some small measure and we 
have to do it more effectively. In the 
measure we do so, in the measure that 
people work hard, we produce wealth. 
There is no other way. By a piece of 
legislation, you will not solve this 
problem unless we become a hard 
working nation—with all respect to 
many people, I will say that we are not 
a hard working nation. I travel abroad 
a good deal and I see how other 
nations are facing their problems, the 
hard work they are putting J n ,  
whether it is in Europe or whether it 
is in China or Japan and whatever 
policy they may pursue, Communist or 
Socialist or the Qther, they work hard 
and they suffer privations much more 
than most of us do. I am not talking 
about the poor peasant or the poor 
worker in India, but generally speak
ing, the people of other countries tt day 
are suffering far more privation than 
we do. I wish we could evolve a way 
whether it is in food or in any other 
m atter—,T am not talking about the
general public at the present moment, 
but of those who are somewhat better 
off—I wish we could evolve some way, 
because I think it is a painful and 
hateful thing for people to go about 
feasting when there is this food prob
lem and there is privation and suffer
ing all over the country.

Shri Kamath: It is mostly in Govern
ment receptions that there is feasting.

Shri Jaw aharlal Nehru: .Government 
receptions are not to blame. Govern
ment receptions do not touch the food 
problem. Any person who imagines
that at these receptions in the
President’s House or anywhere else 
there is feasting, is entirely wrong. 
There is none unless you call a cup 
of tea a feast.

It is now a fairly considerable time, 
a very long time, since I occupied this 
place as Prime Minister and previously

also in the Government. It seems 
even much longer than it has been 
because it has been difficult time, 
because there had been crisis of toe 
crisis, and because all the things that 
one intended to do—most of them— 
could not be done. Often some kind 
of disillusionment came and doubts 
came to one’s mind. Nevertheless, 
some part of the whole vision persist
ed; some faith in the people of India 
persisted and one tried to do one’s 
b e s t W hether this Government has 
succeeded or not succeeded, I suppose 
some dispassionate historian in the 
future will say. In the mecmwhile, 
of course, all our Members should say 
that certainly we wanted to succeed. 
What I am concerned with, and I 
suppose my colleagues who are more 
or less of my age, with whom we have 
laboured for these th irty  years or 
more, are concerned with, is that in the 
afternoon of our lives, in these remain
ing years, we should devote all the 
energy that we have to realise the 
ideals which we have held; not to for
sake them. Yet. it is painful to feel 
all the time that while you hold the 
ideals, something comes in the way and 
you cannot get going as you want to. 
There are so many factors in the 
world that you do not control. The 
human material that you work with is 
not good and you have your own fail
ings. So, you do not realise those 
ideals as you wanted to. Nevertheless, 
it is something to hold them and to 
try  one’s utmost to realise them and to 
give all one’s strength and energy in 
that process till one is exhausted and 
is thrown away.

Shri Sarangdhar Das rose—
Mr. Deputy-Speaker: It is now One 

o’clock. The House will now adjourn 
for Lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half PastJTwo of the Clock.

[M r . D e p u t y -S pea k er  in the Chair}.
Shri Sarangdhar Das (Orissa): This 

Budget to my mind, is very surprising 
Budget at the present time. Many hon. 
Members have already related why and 
1 do not want to go over the same 
ground. I need only say that the 
common run of the people are now in a 
very bad predicament with regard to 
food cloth and shelter. On top of that, 
indirect taxation on tobacco, kerosene 
and other necessary articles is also 
imposed and these take one’s breath 
away, and the poor people are surprised 
that at this particular time when there 
is scarcity of aU kinds, scarcity of aU 
kinds of commodities and when even 
with increased wages people are not 
able to get two square meals a day.
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that these taxes should be imposed on 
them. Sir, it is no use our sitting 
down here smug and feeling quite self- 
complacent that we are doing every
thing for the people. We have 
heard it repeated here in the House 
and also from platforms outside 
that this Government is planning 
for a welfare state. Many critics 
have said that in one breath the 
Government say that they want a 
welfare State and in another breath 
^hey are appeasing the capitalists and 
the landlords. Sir, you cannot have a 
dual policy, one policy for the rich and 
another for the poor. It is impossible 
to carry on like that. I have been 
watching and litening to the pronoun
cements during the last three or four 
years. I also believed that we were 
heading towards a welfare State. But 
after this Budget, I am convinced that 
this talk of a welfare State or Ram  
Rajya as in common parlance it is 
called, in the countryside, k? only a 
camouflage to lull the people to sleep 
so that people, ignorant as they are, 
will be thinking that some day there 
will be Ram Rajya and in the 
meantime the vested interests, the 
capitalists and the landed interests 
may dig their roots in our society much 
more than during the British regime.

Sir, when we look at the activities of 
the Centre and also at the activities of 
the different States and when we look 
a t the legislations that are being passed 
everywhere, all claiming that they are 
for the good of the people, we see that 
all of them are camouflages to lull the 
people to sleep. I will just give one 
instance from my own State, the State 
of Orissa where legislation was enacted 
to prevent eviction of tenants, to pre
vent the cutting down of forests which 
are a national wealth a n d ..........

Mr. Deputy-Speaker; Camouflages 
may take many shapes arfd forms, this 
that and the other. Is it necessary to 
go into all the forms?

Shri Sarangdhar Das: What other
Sir?

Mr. Deputy-Speaker: The hon.
Member was referring to some Act 
passed in Orissa where similar camou
flage is being practised. I do not think 
it is necessary to go into the different 
forms of camouflages that may be 
practised.

Shri Sarani^dhar Das: Sir, I was 
referring to it only as an instance of 
a camouflage. I was only trying to 
show that instead of going towards a 
welfare State we are only letting the

vested interests remain in this country 
and that we are maintaining the 
status quo.

When we come to the b#g schemes 
and projects about which the Prim e 
Minister talks, what do we see? So 
many hydroelectric projects were taken 
up and at that time they were esti
m ated to cost so much—say a few 
hundred crores. And after two or 
three years we find that we have no 
money and then it is rather difficult to 
blame the people or any one else for 
that. Could not the Gk)vernment plan 
at that time how much money would be 
required to see these things through? 
Could they not do that before launch
ing on these grandiose schemes and pro
jects? I do admit that these projects 
are very good for the country and 
especially for the localities in which 
they are situated. There is no doubt 
about that. But if we do not have the 
resources to launch on all of them simul
taneously, could not the Government 
have spent the money that has been 
spent on them on minor irrigation pro
jects all over the country and especially 
in the localities which these projects 
cannot serve? Of course, there are 
tracts of land where the water from 
these projects cannot reach. Conse
quently other projects are necessary. 
But it is only during the last one year 
that the authorities have waked up to 
the necessity of having such minor pro
jects and some of them have been 
carried out though a lot of them still 
remain to be executed.

In those cases where the Government 
themselves have taken over a project 
or concern for direct management, what 
do we find? We find awful wastage of 
public funds. Sir, you yourself are well 
aware of the state of things, because 
you have submitted the report of the 
Estimates Committee. There it has 
been pointed out that no businessman, 
no orthodox businessman without being 
a socialist or without belonging to any 
political affiliation or party  would sta rt 
on a thing like the Sindri project, 
without asking whether there was a 
plan for it, an estimate of the require
ments, or the apparatus the machinery 
and other things required for it. We 
know, however that there were none 
and year by y«ar the estimate had to 
be changed and it was said that so 
much more rtioney is wanted and the 
Finance Ministry sanctioned that money 
and they went ahead in this manner. 
No businessman would undertake a 
project, whether large or small, on 
such a basis. And we know that there 
are other projects also which have been 
carried on likewise.
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As regards the machine tool factory, 
althousrh there were machine tools 
machinery in the Disposals as also 
under the German reparations they 
were not taken for the machine tool 
factory of the Government that has 
been set up. They were distributed in 
various ways and now Government has 
to buy at the present m arket prices 
from Europe and America.

These are some of the things I have 
to say, for I have not the time to go 
more into details. But generally 
speaking in almost every thing that the 
Government has taken up, including 
the Grow More Food Campaign we find 
nothing but waste of money and nothing 
has been produced. There may be 
production four or five years hence but 
there is none now. If in all depart
ments of the Government things are 
going on in this fashion is it a crime 
to say that this Government is in
competent and inefficient? The Prime 
Minister deprecated the idea of calling 
the services inefficient. I do not specify 
the services or any individuals as in
efficient. I do riot think it is proper to 
bring in any personality but if anyone 
working in the Government as a part 
of the Government does anything 
wrong, then the whole Government is 
responsible for it. Consequently these 
wastages can be ascribed to the in
efficiency of the Government. This is 
not new to this country. There are 
cases where in other countries such 
wastage has been discovered and I do 
not mean to criticise the Government 
for what has been done. But I feel 
that the Government should from now 
on scrutinise all these projects and see 
to it that the money is well spent and 
we get some results out of it.

From these two points I have made 
it would appear that the Government or 
the party  in power have no intention of 
launching a welfare state. It is only a 
cry to lull the people to sleep, and the 
Government is determined to perpe
tuate the status quo. That is why 
direct taxation on incomes and corpora
tion tax for the last three or four years 
have been progressively decreasing, 
while indirect taxation that falls as a 
burden or the poor is increasing. So 
also in the Railway Budget the increase 
in fares, particularly of the third class, 
tells on the poor and affects the poor, 
whereas the rich are not so heavily 
taxed as the poor people are.

Mr. Deputy-Speaker: I wish to remind 
hon. Memebrs that I am proceeding on 
the basis that only ten minutes are 
aUowed to each Member. By the time 
they begin to develop their arguments 
unfortunately I have to ring the bell. 
I would therefore request them to be

brief and confine themselves to the 
time lim it..........

The Minister for Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Particularly in view of the fact that 
there are 35 speakers on the waiting 
Ust. •
...Shri Sarangdhar Das: May I point 

out that some days ago I pointed out 
that if any time limit is to be kept it 
should be observed from the beginning. 
In the case of the earlier speakers I do 
not know why they are shown a certain 
amount of latitude in the m a tte r ..........

Mr. Deputy-Speaker: I may tell the 
hon. Member that I allowed him 14 
minutes.

Shri K. Vaidya (Hyderabad): Sir, I 
am very thankful to you for giving me 

opportunity to speak and at the same 
time you have hinted that my speech 
should be finished in ten minutes. I 
shall try  to abide by it.

I do not Wtint to offer any criticism 
regarding the budget, because there has 
been so much criticism for the last four 
days. I want however to make certain 
proposals, short proposals, regarding 
the Budget.

All that the Finance Minister wants is 
Rs. 31-15 crores and according to this 
Budget it seems that he would be satis
fied with that sum. He wants this 
amount to be collected by taxation. Of 
course he knows that taxation is a thing 
which is not quite acceptable to the 
people. Nobody wants to pay any 
money: nobody wants any compulsion. 
But when taxes are imposed it means 
both payment as well as compulsion. 
It would make the Government un
popular but I am sure that the Finance 
Minister is not afraid on that account.

He wants Rs. 31*15 crores and my 
proposal is that he could very well have 
that amount if he reduced expenditure 
which has risen so high as 375*43 crores. 
If we look at page 3 of the Budget, the 
expenditure in 1949-50 was 317 crores. 
So there has been a big jump from 317 
to 375 crores. If he makes any reduc
tion in this he can very well reduce 
the amount by 58 31 crores. If he 
reduces the expenditure by nearly half 
he can very weU get the amount of 31 
crores and thus save the poor people 
from taxation.

If that is net possible and if we look 
at the administrative services there is 
also another jump of 16-02 crores in 
two years. The expenditure on 
administration for 1951-52 is dven here 
as 56 02 crores, whereas in 1949-50 the 
actual was 39*29 crores. If he makes a 
reduction under administration he can 
realise a large amount and there will 
be no necessity for fresh taxation.
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But if for some reason that is not 

possible I would say that now he is 
likely to get more from import and 
export duties. If this Indo-Pakistan 
Trade Pact had been arrived at before 
he framed this Budget I do not think 
he would have found the necessity for 
additional taxation. As a layman I do 
not know what the amount would be 
from the export and import duties on 
account of this Pact. I take it that 
it is bound to be a very large amount 
and if that is so, I do not see any 
reason why he should resort to this 
additional taxation. I am making 
these proposals because I do not know 
how much money he is going to receive 
as taxation on account of this trade 
agreement.

But if taxation is necessary, 
then I would submit that he 
could easily have about 16 crores from 

the taxation proposed by him. Cor
poration tax gives 2-25 CEdres, surcharge 
on incometax 6 crores and enhanced 
surcharge 2 crores, which brings the 
figure to 10-25 crores. There are other 
taxes also. These will be levied on the 
rich people who pay incometax, and I 
do not mind if they are taxed more. 
But what worries me is the 13 crores 
on tobacco and 15 lakhs from kerosene. 
The latter amount is a very small 
amount, compared to a Budget of 400 
crores. Kerosene is a commodity which 
is used by the poor and therefore I 
think that this tax on kerosene oil 
should not be imposed. I also suggest 
that tobacco should be exempted from 
taxation. Tobacco is used by the 
peasants and they will be affected by 
the tax. If the Hon’ble Finance Minis
ter is going to tax cigars, and cigarettes 
I do not mind very much. Especially 
chewing tobacco and tobacco used for 
hiris and chilims should be exempted. 
If the Finance Minister wants to have 
taxation, let him have it on the basis 

which I have suggested, but let him not 
tax  the poor people. Then there is the 
item of sales tax for Delhi which would 
bring another crore of rupees. I feel 
that the introduction of sales tax in 
Delhi may be postponed for a year so 
that this tax  may not be put on the 
people in Delhi immediately. These, 
Sir, are my suggestions with regard to 
the taxation proposals. People will 
have no complaint against him if 
instead of resorting to additional taxa
tion he cuts down his expenditure by 
sixteen crores.

On page 22 of the Budget an item 
has been shown as “Fund for Economic 
Development and improvement of Rural 
Areas”. No amount has been shown 
against it. That means that the Gov
ernment does not want to spend any
thing for rural development or village 
uplift. All along we have been stress

ing the fact that the real India is in the 
villages, but here unfortunately we find 
that no provision has been made for 
ru ra l development. Being doubtful I 
made inquiries about it and found that 
provision has not, in fact, been made. 
I do not know if provision has been 
made elsewhere in the Budget and 
would like to know it from the Finance 
Minister. If nothing has been provided 
I think it is a very sad commentary and 
presents a sorry picture because all 
along we have been crying for rural 
uplift and encouragement to cottage 
industries. When we go to the villages, 
people will ask us what we have done 
in the matter.

Another feature of the Budget is that 
it has been drawn up in the same old 
fashion. No departure has been made 
in going to the aid of small-scale 

schemes as against the bigger ones. 
Of course, a country like India wants 
big river valley schemes, hydro-electric 
schemes and the like, but they are 
bound to take a long time for comple
tion. What I would suggest to the hon. 
Minister is that he must devote larger 
amounts for building up village indus
tries, small-scale industries, which give 
immediate benefit to the people in the 
villages. While the big schemes take 
many years to complete these smaller 
ones bring immediate fruit. Then, I 
would like to invite the hon. M inister’s 
attention to item D.4 on page 14 of 
volume I of the book ‘Demands for 
G rants’ where the Cottage Industries 
Board is mentioned and a grant of 
Rs. 17 lakhs is shown. I thought some 
provision has been made for cottage 
industries, but I find that the entire sum 
of Rs. 17 lakhs would go towards the 
pay, allowances, etc. of officers, which 
means that nothing goes to the villages. 
Out of this Rs. 17 lakhs Rs. 14 lakhs 
odd has been shown as ‘Other Charges’. 
We do not know what it is intended 
for. I would be much obliged if the 
Finance Minister explains what this 
‘Other Charges’ refers to. Does it go as 
subsidy to cottage industries, or else 
how is it spent?

I come from Hyderabad and would 
like to make some suggestions concern
ing my State. An amount of Rs. 116 
lakhs has been provided in the Budget 
by way of subvention to Hyderabad.
I know there are other amounts for 
other purposes also, but the gap be
tween this amount and what Hydera
bad was getting formerly is very great. 
The Indian States Finance Enquiry 
Committee has given the income accru
ing to the Centre from Hyderabad as 
Rs. 557 lakhs and expenditure on that 
account as Rs. 336 lakhs. If we take 
these tw o ' figures we will find that 
Hyderabad is entitled to nearly Rs. 221 
lakhs. That is the amount w'hich we 
must be given. Even these amoimts, 
if calculated properly, are not correct.



4554 General Budget— 14 MARCH 1951 General Discussion 4555

This point has been considered by the 
Gorwalla Committee and in their report 
the Committee say that the m ilitary 
expenditure is taken as Rs. 2 crores. 
The total strength of the forces for 
Hyderabad is 5400 men. In no case can 
expenditure on them exceed Rs. 80 
lakhs. But at the time of calculation 
the Government of India has calculated 
it at Rs. 2 crores and thus we are put 
to a loss of Rs. 1-20 crore. Similarly, 
the figures with regard to railway and 
income-tax are not properly calculated. 
Revenue has been under-estimated and 
expenditure has been over-estimated 
and they have come to the figure of 
Rs. 116 lakhs which is a great injustice. 
We do not worry so much about sub
vention, but what we are worried 
about is that we require so much 
money for our ru ral development 
nation building schemes. Everybody 
knows how we suffered during liie 
Razakar days and how we require 
funds for reconstruction now. At the 
same time we are faced with the 
communist menace, which of course 
is not confined to Hyderabad, 
alone. Of course, Commu
nism is not of indigenous growth in 
Hyderabad, it is imported from outside, 
particularly from the Madras State. 
Therefore, this cost of fighting the 
communist menace should be borne not 
by Hyderabad alone but by India as a 
whole because it is not a thing confined 
to Hyderabad alone. I wanted to speak 
more about communism. Many people 
wanted to know more about communist 
activities in Hyderabad, but I hope I 
will get another chance to do so.

Shri M. V. Rama Kao (Mysore): 1 
congratulate myself on having been able 
to catch your eye from this part of the 
House on this the last day of the 
General Discussion on the Budget. I 
propose merely to make a few general 
observations on our national economic 
policy and in doing so I find it some
what difficult to overcome the pessi
mism bom  of such experience as I have 
of our Parliam ent as well as of the 
ways of our Government. I am fur
ther restrained by .the self-imposed 
reticences inherent in. the membership 
of the Party  which is in office. Many 
hon. Members have spoken on the 
Budget and have criticised its propo
sals and the background of national 
economy which it represents, with a 
vigour more appropriately belonging 
to the Opposition. That is so perhaps 
because there is no effective or orga
nised opposition in the House as it is 
composed today, and partly also 
because even Party  members find it 
very difficult—not to say impossible— 
to avoid being critical of the Govern
ment when they find that the policies 
that are being pursued by the Govern

ment are not quite adequate to achieve 
the avowed national objectives.
3 P.M.

It sems to me. Sir, that the main 
criticism against the Goveri>ment today 
is that in this country policy is not 
formulated on m atters of vital import
ance by the Government as is done in 
other countries nor even by the politi
cal party  which gives the complexion 
and character to the Government that 
is in office today, but the task is left 
to a series of Planning and other Com
missions, Committees and other ad hoc 
bodies so composite in character and 
so varied in their heterogoneity that 
while there is a plethora of plans and 
Reports there is a paucity of 3yell- 
defined policies for achieving the 
national objectives. For my own part, 
I would not seek to minimise the 
importance of planning. On the other 
hand, I recognise that planning is the 
most sigjiificant development in the 
modern practice of the very ancient 
art of government, and I do not doubt 
that men who can give serious thought 
towards the planning of national 
economy are the men who really m atter 
for the purposes of government. Nor 
have I any hesitation in saying that the 
best results may be expected only when 
the responsibility for formulating 
policy is not divorced from the respon
sibility for planning the future pattern 
of our national economy. However, 
there is many a halfway house along 
the transition from planning to laying 
down policy and it is here that the 
perplexities of the present bewildering 
state of our economic affairs really 
originate. The main conclusion 
reached by the critics of the Govern
ment is that it is not well-considered 
policy that determines executive action 
so much as the ill-considered vagaries 
of the executive which lend shape to 
the distortions of policy. If the critics 
were to borrow a phrase from t l ^  hon. 
Shri Rajagopalachari they might say 
that it is a case of the tail wagging the 
dog. I must confess that I have fre
quently discovered myself arriving at 
a similar conclusion.

Sir, it is common ground between 
our Government and their critics that 
this nation must have food and cloth 
before everything else. And in a 
m atter so urgent and indispensable as 
food, it is disconcerting to see how 
difficult it is for the Central Ministry 
of Food and Agriculture to co-ordinate 
che activities of the States Govern
ments in the increased production, 
efficient procurement and equitable 
distribution of food supplies. I was 
sorry to hear the hon. Minister of Food 
when in reply to my Starred Question 
No. 1488 on the 15th February 1951 he 
stated in Purl lament that the States
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Governments have expressed their m- 
ability to collect any statistics pertam - 
ing to the acreage figures of current 
fallows, cultivable waste or even irri
gable land which will be served by the 
many irrigation projects which are m 
progress in the various States. Such 
statistics as he had been able to collect 
related to the year 1941-42 and he had 
no information subsequent to that 
period. I may add that this 5 ame 
question had been put by me a year 
ago as S tarred Question No. 1400 on 
4th April 1950 and the then Minister 
of Food had stated in reply that this 
information was not available and 
would be collected and placed on the 
Table. It is impossible to over-esti
mate the importance of these statistics 
because even the figures for the years 
1941-42 are startling. There are 50*9 
million acres of current fallows and 
88*6 million acres of cultivable waste, 
a total of 139-5 million acres against 
239-8 million acres which was the nett 
area sown in 1941-42 as stated by the 
hon. Minister of Food in reply to 
S tarred Question No. 1043 put on the 
22nd March 1950. Out of 379-3 milUon 
acres of land which is the aggregate 
extent of cultivable land in the country 
63 per cent, was under crop and 13-4 
per cent, was lying fallow in 1941-42. 
The residue of 23-6 per cent, represents 
the available cultivable waste includ
ing pasture land indispensable for 
grazing cattle on which Indian agricul
tu ra l economy mainly depends, as well 
as areas disafforested by indiscri
minate commercial ex.ploitation during 
the war years.

It would be of the highest import
ance to know how much of this residue 
has been brought under the plough 
since 1941-42 and whether the acreage 
of cultivable waste has been reduced 
or maintained at the same level or 
even increased by further disafforesta
tion. The population ojE India in 
March 1941 for the territories now 
comprised in the Union was 318-77 
millions and in March 1950 it has been 
determined as 347-34 millions. The 
forecast of the Home Ministry for 
March 1951 is 350-49 millions. The 
census figures may not in any event be 
less than the forecast. I have taken 
these figures from the Revised Issue of 
the Bulletin on Food Statistics pub
lished in January 1951 by the Ministry 
of Agriculture. According to the 
statistics published by the Statistician 
of the Cabinet Secretariat of the Gov
ernment of India in the Monthly Abs
tract for January-February 1951, the 
population of undivided India in 1941 
was 389-86 millions and the total area 
cultivated was 247-09 million acres. In 
1942 the population was 393-63 millions 
and the total area under cultivation

was 247:68 million acres. These figures 
work out for the year 1941-42 a popula
tion of about 391*75 millions against a 
total cultivated area of 247*39 million 
acres. The figures furnished by the 
hon. M inister of Food on 22nd March 
1950 in reply to Starred Question 
No. 1043 were 239-8 million acres. I 
am citing these figures not for the sake 
of demonstrating the discrepancy but 
for the purpose of putting them in 
juxtaposition with the figures for the 
year 1950. The total area -under culti
vation in 1950 was 238-16 million acres 
and the population 347-34 millions. 
Unless we disbelieve all statistics 
emanating from the highest official 
sources, it is impossible to resist the 
conclusion that the pressure of the 
population on land would appear to 
have been far greater in 1941-42 than 
in 1950. And everyone knows that it 
is quite the contrary. I only desire to 
emphasize the imperative need for 
enabling our Ministry of Food and 
Agriculture to obtain accurate and 
uptodate statistics on land-use in the 
country so that it may be in a position 
to visualise clearly the exact scope for 
increased food production.

The disappointing results of the 
Grow More Food Scheme may also be 
usefully analysed and examined with 
a view to determine their bearing on 
actual land-use.—Unless we do this at 
once, our Ministry of Food and Agri
culture will not, in its present state of 
helplessness, be able to do more than 
make frantic attempts to allay the 
general apprehension which prevails in 
the country with regard to food, by 
rushing food supplies here or there 
in response to the most vocal demands 
from the States. Surely, it is not 
necessary or sufficient that our two 
Ministers of Food and Agriculture 
m ust be content to buy, borrow or beg 
food supplies from somewhere in order 
to m aintain a precarious supply to the 
steadily increasing population in the 
country! After all, our policy of 
attaining self-sufficiency in food 
repeatedly and most emphatically 
declared by our Prime Minister has to 
be formulated not so much on the mere 
text of his utterances as upon a care
ful, systematic and comprehensive 
examination of a mass of statistical 
m aterial relating to land use, co
efficients of increase in production by 
improved methods of cultivation and 
many other factors. Our machinery 
for the collection and collation of these 
statistics must be as efficient as the 
machinery which operates the census. 
More urgent still is the need to under
take a scientific study of population 
trends. We have been a hungry and 
impoverished nation for years. The 
rapid growth of our population m ust of 
necessity put an increasing strain  on
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<mr land resources and m ay well 
stretch our national economy on the 
Procrustean bed of inelastic land-use 
-within a few decades. If we do not 
take note of the urgent need for a 
reorientation of our economic policy as 
a  whole, India—like Oliver Twist—^will 
be asking for more, bowl in hand, a 
mendicant before the free nations of 
the  world. Our teeming millions, fa r 
from being a stabilising factor in terms 
of man-power, may well come to be 
regarded as a potential menace to any 
reasonable prospect of social security 
for mankind. Sir, as to cloth it seems 
to me that we should very carefully 
exam ine our policy of exporting coarse 
and medium cloth to other countries in 
o rder to contribute to the balance ol 
payments position, with reference to 
our own requirements of cloth within 
the country. The hon. Finance Minis
te r’s proposal to levy an export duty 
of 10 per cent, ad valorem  on coarse 
and medium cloth may or may not 
bring in the estimated revenue of 
Us. 2^ crores. W hether it will succeed 
in making more cloth available to those 
who need it badly in this country is 
the test I should apply to the proposal. 
Our import-export policy needs to be 
revised thoroughly, less with reference 
to  the shifting exigencies of the balance 
of payments position than with refer
ence to more abiding factors in llie 
supply position of the nation’s own 
requirements in food and cloth.

Before I conclude my speech I shouM 
like to refer to the sad plight of hand- 
loom weavers in the country. The 
operational mysteries of yam  distribu
tion to handloom weavers seem to have 
reduced them to a state of u tter misery.
I  have carefuUy studied the answers 
€iven by the hon. the M inister for 
Commerce and Industry in reply to the 
short notice questions asked in the 
House on 8th March 1951, bu t they do 
no t throw much light on the supply 
position in regard to handloom 
weavers. The hon. the M inister also 
declined to accept the statem ent of the 
South Indian Millowners or the 
editorial in the ‘Hindu* of Madras 
dated 21st February 1951 with regard 
to cases of suicides due to unemploy
ment consequent upon short supply of 
yam , without verification. May I ask 
him today whether Grovernment have 
taken any steps to verify the tru th  of 
these reports and if so what is the 
conclusion a t which they have arrived? 
The Indian Eocpress of Madras, of 
which the honourable Member Mr. 
Hamnath Goenka, who opened the 
general discussion on this Budget is th e  
M to r , carried on the back-page of 
J e  issue dated 29tii December 1950 

p^otojgraph of a h a ^ o o m  *,weaver c; 
liad died of starvation m Salem. 

Side by side with this was also pub- 
376 P .SJ:

lished another photograph showing 
heaps of rice being openly sold in 
broad day-light on the pavement of 
the high road, a very luminous picture 
indeed of the black market! Our 
critics may probably ask whether these 
are not ra ther sorry achievements for 
a Government responsible to the 
people. It could hardly be an answer 
to say that the Government of the 
State has a more proximate respon
sibility for providing relief to the 
starving citizens of the Republic. 
Speaking for myself, I must confess to 
a feeling of u tte r desolution that our 
Government cannot be moved by these 
tales of woe. Perhaps the catharsis of 
the tragedies which followed in the 
wake of the partition of the country 
has dried up the fountain of hum an 
sjmipathy in our hearts. History, how
ever, which chronicles these events 
might pronounce the verdict upon those 
who are now shaping the destinies of 
our Republic that administrative 
responsibility had the strange effect of 
transform ing their burning patriotism 
into mere escapism.

Shri Nijalingappa (Bombay): I want 
to confine myself solely to P art B and 
C States. I feel—and it is a historical 
fact—that our provinces and States 
are the outcome of circumstances and 
not based on any principle. I am 
sorry to state th at after the advent of 
freedom, these Class C States which 
are the hybrids in our political life are 
more on the increase in num ber than 
decrease. In fact, Sir, they are a 
headache to the Central Govemment 
and we do not know exactly as to who 
is in charge of these States. So far as 
the people are concemed, they are 
frustrated, dissatisfied and \mhappy.
In the first place they have no respon
sible Govemment. In fact, they are 
working under an undemocratic form 
of Govemment. Even in Coorg, where 
there is a shadow of representation, 
the decisions of the Council and its 
opinions are not binding on the Govem
ment. The people also feel th at their 
opinions are not cared for. In Janu
ary  last probably when the Legislative 
Council of Q ^ rg  was in session, I 
happened to visit th at place. There a 
Bill was introduced to enable the levy 
of income-tax on agricultural income. 
A fter the speeches were made the Bill 
was passed, in spite of the m ajority of 
people’s representatives voting against 
it. That was enabled, because there 
are oflftcial nominees in the Council. 
That is the case with regard to Coorg,
I think they have also introduced a Bill 
witii a view to increasing the assess
m ent of land xevenUe in a hiirried 
macmer. I t  is a  sum m ary procedure. •
I was astonished that ^ c h  a Bill is > 
being introduced there. I am sure if 
the people’s representatives had any
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say in the m atter they would have 
opposed it and would have succeeded 
in their opposition. That is the case 
with regard to Coorg where, as I 
submitted, there is a shadow ol self
government.

In aU the other P a rt C States people 
have no voice in their Government. I 
do not know not appreciate why these 
bits of areas consisting of nearly about 
a crore of people continue to exist 
independently. The best method of 
solving this problem would be to do 
away with them and merge them in 
the adjoining areas. Those that are 
small ought to be immediately merged 
in the adjoining areas, no doubt due 
regard being had to linguistic, econo
mic and geographical considerations. 
The sooner this problem is solved, the 
better it is. I am sure it is the height 
of cynicism for anybody to say that 
because their representatives are in the 
Centre their interests would be safe
guarded. Regarding the other P a rt C 
states which are big enough, I think 
the time has come when the House and 
the Government should see their way 
to revive their ideas about the forma
tion of new provinces. Some of the 
bigger provinces may be broken up 
and new provinces formed.

So far as the P art B states are con
cerned, in view of the legislation which 
put P a rt B states on a par with P art A 
states, I do not feel it necessary to 
continue this distinction any longer. 
The only compelling factor may be the 
existence of these Rulers. I do not 
know whether we can have these 
Rulers at all. Even if we w ant to have 
them, a convention may be established 
so that some of them may be 
designated governors, because there is 
absolutely no difference between a 
Governor of a State and the Raj- 
pramukh of a State. That being the 
case, we have to set about it to see how 
the new adjustments can be made.

In this connection I may say that in 
South India, it is very necessary to 
reorient our policy regarding the for
mation of new provinces. The ques
tion of linguistic provinces has been 
agitating the public mind for quite a 
long time and it is a nmning sore in 
the political life of India. Therefore, 
the sooner we tackle this problem and 
adjust our boundaries and form new 
provinces on democratic lines, the 
better it is. I am sure Government 
will apply themselves to this task. 
The present Class A States also may 
have to be reformed so that we may 
have sizable, viable new province 
which will lead to a better integration 
of our nation^ life.

When I am dealing with the Class 3^ 
states, there is one particular m atter to  
which I should like to advert—th e  
hurried m anner in which the m ilitary 
personnel of those States were 
disbanded or demobilised. It has given^ 
a lot of trouble to those States and 
they are finding it hard to meet the 
rehabilitation problem of these people. 
About th irty  thousand people have 
been demobilised. I would ask the 
hon. the Defence Minister whether it 
was at all necessary to demobilise 
these people hurriedly, because the 
small states cannot handle this pro
blem with satisfaction. There is un- 
hapiness among the people who have  
been demobilised. The Defence 
Department could as well have taken 
these people piecemeal into their 
permanent cadre and within three to 
four years the whole of this 30,000 
m ilitary personnel could have been 
absorbed. Even new I would very 
earnestly appeal to the Departm ent 
concerned and the M inistry .to see that 
these people are not sent away like 
this. It is very difficult for them to 
make a living. I would appeal to 
them to treat this as an urgent m atter 
and see to it that they are absorbed 
instead of their being driven out by 
means of this demobilisation.

Regarding industrial policy and 
other things I will take another oppor
tunity, at the time of the cut motions, 
to deal with them.

Shri Meeran (Madras): I shall not 
spend any time with reference to some 
of the special merits in the budget, bu t 
I shall try  to offer only one or two 
points by way of criticism. So far as 
the budget goes, it is a very good 
budget prepared by an expert in 
finance. So far as the balancing of 
figures, of balancing the income and 
expenditure, is concerned perhaps 
there will be no occasion for anyone to 
find any loopholes. A t the same time 
w hat we have to see is, considering the 
economy of the country, whether there 
are any constructive proposals lor 
solving the immediate, pressing pro
blem in the coimtry. I will take by  
way of illustration only one or two 
subjects.

F irst I will see what is the position 
in the country so far as employment is 
concerned. We have definitely stated 
in our Constitution that it is our duty 
to see that no one suffers from un
deserved w ant and also to see that 
everyone gets a decent standard o f  
living a d e c ^ t  standard of wages. In 
the light of certain figures w hidi I will 
quote before you. Sir, I will proceed- 
to see whettier anjrthing has beeot
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provided in the budget to solve the 
appalling imemploimnent problem 
which is ram pant and whidi, as a 
m atter of fact, is on the increase. Of 
course I am weU aware of the fact th a t 
the hon. M inister of State, Mr. Tyagi 
yesterday gave certain facts and figures 
in  further elucidation of w hat the 
Finance Minister has already said, to 
show that more than Rs. 100 crores are 
spent in devlopment schemes. In 
spite of that I make bold to say th at 
there is really nothing in the budget to 
relieve the acute unemployment th at 
is raging in the country. So far as 
the statistics go, we have not got the 
actual statistics of the unemployed 
people, but we can a t least get a 
glimpse from which we can deduce the 
position in the country. If we take 
the numbers of those who in the last 
twelve months actually sought employ
ment through the itoploym ent 
Exchange—which, after all, represents 
only an infinitesimal proportion of the 
really unemployed or the totally un
employed—the position is like this. I 
will give the position in the first month, 
namely, January  1950 and also the 
position in December 1950.

[ S a r d a r  H u k a m  S in g h  i n  the Chair^
In January  1950 those who sought 

employment through the Employment 
Exchange were 71,475 in number. Out 
of them, those who actually gpt employ
ment or w e r e  ‘placed in employment* 
as they say w e r e  only 19,328. This 
position continues month after month. 
The number of those who sought 
employment goes on increasing frotn 
this 71,475 until December 1950, which 
is the latest figure available, when the 
num ber of those who sought employ
ment through the Employment Ex
change was 1,15,330. Out of this 33,809 
alone got employment. That is to say, 
more than 80,000 did not get employ
ment in that one month alone. If you 
take the total number of persons in the 
waiting list for the whole year it  
comes to 3,30,743. I  am quite aware 
of the fact that out of these 3,30,743 
some m ight have got employment else
where, that is, otherwise than through 
the Employment Exchange. Anyhow, 
if you take the figures for the last 
three years, as have been supplied by 
the party  office, I find that the totsd 
num ber of those who are imemployed 
is on the increase. From 2 lakhs it 
has risen to 3,30,743 and the increase 
goes on month after month. A /ter all, 
as I said, the people who seek employ
ment through the Employment Ex
change are very very feir. There are 
a large num ber of people who d& » ) t  
know the existence .of<rthe Bm plfii^eait ’ 
Exchange itself, m d  ieveaa!''^me a t  
them who knowoaboot it do itotfcsffe ta ' 
seek employment

full weU that they might not have any" 
chance. Therefore, if we take th e  
trend in the country we find a lot o£ 
unemployed people here.

I will next come to agricultural 
labourers. So far as this class is con
cerned we do not have accurate statis
tics of those who are unemployed. 
But I think, I can a t least rely on 
certain figures given by no less a 
person than Shri Jagjivein Ram, the 
hon. M inister of Labour, in one of his 
latest articles in the “Punjab Informa
tion” the heading of which is “T he 
Unfortunate Millions” where he speaka 
about agricultural labour. There be  
says that the agricultural labour popu
lation comes to 34 miUions. He haa 
excluded those who are agriculturists 
in the sense that they are actually  
tenants and landlords. But as regards 
the 34 miUions who are agricultural 
labourers he gives a description o f 
their pitiable condition and he says 
that their wages are absolutely low 
and that they are, as he calls them, 
“semi-starvation wages”. They range 
from eight annas to twelve annas a 
day. Further they are not usefully 
employed all through the year. The 
maximum nimiber of days they get 
employment is not more than six 
months. Then he describes their 
indebtedness and other conditions and 
finally sums up the position that “w ith 
a view to ward off the long neglected 
and shamelessly exploited agricultural 
workers today from the most vulner
able element in our society” . . . .

I am very sorry that I have to per
form a magic in ten minutes of dissec
ting a budget running into four 
hundred crores of rupees. Anyhow I  
shall try  to do so as the bell has been, 
rung. Finally he says in that article, 
“With a view to ward off this danger, i t  
is incumbent on every thinking person 
to realize that this problem requires 
early solution. If further ignored, i t  
will go out of hand and assume a pro* 
portion enough not only to unduly 
shock the whole social fabric but to 
destroy it.” I would also quote the 
hon. Minister himself with reference to  
one other point, because it might be 
said that we are having development 
schemes which will re lipw  <iil this un
employment. He himself says there  
definitely:

“It is needless to say that no 
amount of mechanisation improved 
seeds, manures, land reclam ation 
and irrigation projects would be . 
able to produce the desired results 
unless the prim ary producer, i.e, : 

tillers of the soil are a t least , ;
of income, security an a  ; 

li^kbn^bly looked after.” '
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So he himself is aware of all fhese 

development projects and he d e f in i t e  
says that they are not going to solve 
the problem. What is then the pro
blem which can be solved or which I 
could expect in a budget of this kind 
which will give some immediate relief 
to  this population. A part from these 
agricultural labourers, the agricul
tu ris ts  themselves are suffering for 
various other reasons; they are not 
able to get sufficient prices for their 
paddy or their foodgrains. So what is 
th e  remedy? At least is there some
thing in the budget which will give 
something with reference to immediate 
prospects, with regard to crop insur
ance, cattle insurance etc.? TTie agri
culturist forms 67 per cent, of the 
population. Is there any proposal in 
the budget in this respect? It might 
be said that agriculture and other 
m atters are m atters concerning the 
Provinces and States. It is not so. 
A t least in m atters affecting generally 
All India policy, with reference to 
Insurance against unemployment cattle 
insurance and crop insurance, the 
Central Government can and must 
take to it. It is no use saying that it 
cannot be done. Even in Centrally 
Administered areas, we have no pro
posals for giving relief to the agricul
turists. So we cannot rely on these 
river valley projects to secure imme
diate redress and the starving millions 
o f people who form more than two 
th irds of the population. Is there a 
proposal which will go directly to solve 
the  problem? So long as there is no 
such scheme for cattle insurance, crop 
insurance and insurance against un
employment, I fear this budget cannot 
be said to be a budget which gives 
relief to the poor man. Of course, it 
m ay be asked: Where is the money to 
come from? That is a different m atter. 
I say Rs. 30 crores can be taxed from 
the  country. I am not able to imder- 
stand  why further taxation could not 
be  raised. The present budget pro
posals tax the poor people and not the 
rich man. In last year’s budget they 
gave relief to the rich man and Gov
ernm ent thought that they would help 
capital formation; they did not succeed, 
l^ow what they do is they go to the 
poor man and say to him: We will tax  
you and you give us a loan of Rs. 147 
crores also. This is the proposal which 
we have got here. As I already stated, 
I  cannot x>erform a magic within ten 
minutes of covering the whole B udget 
Sir, I have done.

Shri m ray  (Bombay): I rise to con
gratulate the Finance Minister for his 
bold budget His anxiety to put the 
finances of our nation on sound founda
tion deserves praise. Come w hat may

he has faced the situation with courage 
and determination. I t  is g ra ti^ in g  to 
note th at he is honest both to his cons
cience and to the  nation.

I have been reading and re-reading 
his Budget speech. I have also been 
watching the reactions of this House 
and the public outside. His budget 
has received a mixed reception. In
dustrialists are jubiliant owing to re
cent import orders because they will 
have sufficient raw  m aterials and easy 
imports, and the business community 
is delighted because they expect grea
ter turn-over. But the common m an 
sees no immediate end of his miseries 
and hence he is protesting.

It is true that the Finance Minister 
has no magic wand to produce plenty 
and satisfy the needy. He has to go 
through the process of encouraging in
dustrialists for producing plenty. One 
is glad to note that he has adopted 
that course.

But while doing so he m ust see th at 
his concessions are not abused. Last 
year, the then Finance Minister reduc
ed the income-tax and corporation tax  
by 15 crores. He did this because he 
wanted that our industries should grow. 
He said that if more is left in the 
hands of the industrialists, more will 
be invested in industries. This udl\ 
give us more production and consequ 
ential fall in prices. But his hopes are 
not realised. There was no m aterial 
investment of note last year. The tax  
relief left in the hands of the iixdus- 
triaUsts on the contrary m ust have to 
some extent contributed to the rise In 
prices.

I hope th a t the Finance M inister will 
follow and watch very carefully 
throughout the year the actions and 
reactions of his budget proposals and 
will give no room for us to complain. 
The common man has a legitimate 
ground for complaint. He had no re
lief last year, neither he has any this 
year. On the contrary, he is burden
ed with fresh taxes this year both di
rect and indirect. His story is worth 
narrating in detail.

I t  m ust first be remembered th at 
without any relief in taxation or rise 
in wages last year, he was subjected 
to the increased cost of living owing 
to the rise in prices in 1950 on accoimt 
of Korean w ar and some other factors 
beyond his control

I t  m ust further be remembered th at 
a large section of our factory labour 
was w ithout employment for nearly  
three months in 1950 on account of 
strikes, lock-outs and dearth of raw  
m^aterial such as Jute and cotton.
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Our rural population was no better. 
The Finance M inister in his Budget 
speech, in paragraph 3, rightly des
cribes the forces which made his plight 
fu rther miserable. “Severe natural 
calamities, like the earth-quake in 
Assam, floods in B ihar and U ttar P ra 
desh, the failure for the fifth year in 
succession, of the north-east monsoon 
jv e r a large area of Madras, and serious 
drought in B ihar and certain other 
parts of the country” shattered the 
agricultural economy to its foxmdation 
in 1950-51.

Add to this, the extra expenses he is 
subjected to. Can we any way calcu
late the money he has to spend in 
black m arket for bis immediate neces
sities? The extra cost he incurs for 
his dhotee or other cloth, and many 
a times on food on account of our 
failure to supply him his ration, is 
beyond our calculation. The amount 
he m ust have been deprived of on 
various counts for bribery passes our 
comprehension. He looks at us for 
relief from these evil forces, bu t it 
m ust be admitted th at here also we 
have failed to relieve him from these 
social evils.

To sum up, he had no full crop or 
full emplojanent last year. Still he 
had to face the spiral of rising prices 
throughout the year.

N aturally, Sir, he expected some 
relief this year. But to his surprise, 
he is burdened with fresh direct ond 
indirect taxes.

The increase in railway fare to the 
tune of Rs. 17-75 crores will fall on 
the shoulders of the common man. So 
too the Tobacco duty of Rs. 12 crores, 
out of Rs. 13 crores expected from the 
new proposals, wiU come out of the 
pockets of this class. Nearly Rs. 30 
crores wiU be a new burden on the 
common man.

This is not all. The Finance Minis
ter has also added a further load of 
nearly Rs. 20 crores on the shoulders 
of the rural population by refusing to 
subsidize the imported food m eant for 
them. Last year the Finance Minis
ter imported nearly 21 million tons 
of food which he subsidized by Rs. 
20*77 crores. He now proposes to im
port 4 million tons this year. The 
total subsidy should have been at 
about Rs. 40 crores. But this year he 
is going to subsidize the foodgrains 
imported and sold only in industrial 
to\vns. This will result in the dis
parity of prices and add to the in
creased cost of living in the ru ral 
areas, where the income of the land
less is nearly half of that of the urban 
labour. This will drain Rs. 20 crores 
from the ru ral areas. Again ‘‘Ne

bonus on internal procurem ent is re 
duced this year from Rs. 12 to 4 
crores under a new scheme. The food 
growers will be the losers of th is  
amount. Therefore on food nearly  
t}ie ru ra l population will be losing: 
Rs. 28 crores in a l l

I do not desire to take much of your 
time on dwelling on small items of 
taxation such as enhanced duty on 
kerosene etc. The common man who 
has survived the shocks of crop-failure 
and unemployment, and who had been 
passing bad times on accoimt of rise 
in prices through the last year, has 
been subjected to a fresh tax  of nearly  
Rs. 58 crores.

Therefore to be plain, I am hesitan t 
to accept the Finance Minister’s  
budget proposals and congratulate him 
for the same. However, I am aw are 
that the Finance Minister has m any 
river projects and such other schemes 
which need finances. They are good 
investments, no doubt. They are 
m eant to better the lot of the poor; 
yes, it must be admitted. Then, how 
to finance these will be the next 
question. I know this is most diffi
cult to answer. But may I know why 
serious attempts are not made to re
move the impediments in the way of 
Estate Duty? Are we not losing th at 
big revenue of death duties each year? 
I will request the Finance Minister to 
hasten with that legislation im
mediately and make it a reality. 
Taxation measures must have a prio
rity  and they m ust be dealt as such.

I remember to have heard the 
Finance Minister saying once that the  
poor man m ust finance the capital 
investments m eant for his good. Yes; 
I will admit that. But, please save 
him at least from the Ulegal exac
tions of the black-marketeers and bribe 
hunters and then approach him with 
your proposals. I am sure if you can 
achieve that much, he will heave a  
sigh of relief and then think of his 
good. Today, he is not aware as to 
what he will have to spend tomorrow 
and hence he is unwilling to pa rt 
with his little saving if  he has any.

There is one more source which is  
not tapped as yet. The Finance 
Minister has many small and big river 
vaUey schemes. Whenever the w ork 
of such projects is undertaken or con
templated to be undertaken, the lands 
under the command of such projects, 
and also the lands in the vicinity 
thereof immediately record a rise in  
their prices, many a time four to five 
hundred per cent. This rise in prices 
is solely due to the State’s activity and 
hence needs heavy taxation. Why 
should ihe owner who did nothing, get 
the ab’X)rmal rise i r  prices? Will It
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be wrong if the Stat« takes the 
m ajor share? Similarly, new town-» 
ships, new Railway station, Location 
of Government offices in new sites, 
and such other sectors which contri
bute solely to the rise in prices of the 
lands must be availed of for national 
lunds and taxed.

The Finance M inister has a scheme 
to drain the surplus purchasing power 
from  rural hands and utilise the same 
on capital account. Illiterate and con
servative in habits, our peasantry will 
hardly come forth for Small Savings 
Certificates. No amount of persuasion 
will convince them that their money is 
^oing to be spent on irrigation projects. 
I  shall finish in a minute. Sir.

Mr. Chairman: For the rest, the hon. 
Member will make his speech.

Shri Hiray: Instead of that, if small 
irrigation projects are undertaken and 
works executed in the areas of the 
peasantry, I am certain that they 
^o u ld  be willing to contribute and 
a  lot of money will be coming from 
the hands of the agriculturists. We 
have such schemes in Bombay where 
if any village contributes 25 per cen t 
of the cost of a school building or 30 
per cent, of the cost of a small river 
valley scheme or lift irrigation 
scheme, the rest of the money is con
tributed  by the State and the scheme 
is immediately undertaken. The vil
lagers most willingly pay the amount, 
one-third or one-fourth of the quota, 
whatever it may be. If such schemes 
are  undertaken, and if the States are 
provided with sufficient money and 
initiative, I think a lot of money 
could be got from the villagers to be 
utilised for capital projects. I would 
request the hon. Finance M inister to 
study this problem and see whether 
such small schemes would not be of 
more help in our Grow More Food 
campaign and in reducing the rising 
spiral of prices.

Sardar R anjit Singh (P. E. P. S. U .):
I t  is not a sound policy for Govern
ment to enhance the taxes at this 
time when the prices of food and cloth 
a re  high. This enhancement will 
make all classes of people economical
ly insecure and will create a feeling 
of despondency in the country. The 
pbor and the middle classes are the 
greatest sufferers. They are not able 
to make both ends meet. I t  is not 
fair to enhance the taxes on them. 
On the other hand, the taxes on them 
should be substantially reduced. Take 
also the case of a mill. A mill which 
used to cost about Rs. 20 lakhs be
fore the war now costs a crore of

rupees. The depreciation allowed by 
the Income-tax Departm ent is calcu
lated on the old rates. The m achinery 
is getting old and worn out. I t  re
quires replacement after some years. 
It  would be very difficult to make the 
replacements on account of shortage 
of funds, because the profits aUowed 
are so low that they cannot make any 
replacements. The mills m ay come to 
be closed down on account of w ant of 
replacements. The weU-to-do classes 
are not, today, able to pay their taxes 
and they are not able to save any- 
thmg after paying their taxes. As
sessments are made in an arb itrary  
m anner by the Income-tax authorities. 
A certain amount of money is spent 
on appeals and litigation to get relief 
from the Income-tax assessments. The 
rich people are the most worried class 
on account of the troubles of the In
come-tax people. At the end of the 
year most of them find it impossible 
to pay the tax. Therefore, I suggest 
th at the taxes should be reduced. Gov
ernment expenses should be cut down 
so as to make investment in industry 
and land development ' possible, to 
make the country self-sufficient in 
food, cloth, and other necessaries of 
life.

Regarding corruption, I would like 
to say that this is a great evil and it 
m ust be stopped. The Government 
IS getting all the blame on account of 
corrupt officers. The Government can 
stop this by giving promotions to the 
honest officers and degrading the dis
honest.

Regarding the PEPSU, the law and 
order position in PEPSU is very un
satisfactory. Every week there are 
two or three daring dacoities. People 
cannot go out and travel on the roads 
after sun set, and women cannot go 
to their fields for work in certain dis
tricts. About six months ago, in the 
district of Sangrur a Subadar was 
working in his field with his family. 
He was shot dead and his 18 year old 
daughter carried away by the dacoits. 
The dacoits have not been traced up 
to this time. It is reported th at the 
dacoits are stiU in PEPSU. I t is 
further reported that the girl also was 
shot dead by the dacoits a few days 
ago. Respectable people are not able 
to live in the villages. So they are 
leaving the villages and are settling in 
the towns.

On the 12th, I was in Patiala. I 
went to see the municipal elections 
that were being held. A ^ r  about an 
hour, there was a free fight between 
two parties. Bricks and brickbats 
were freely used. There seemed to 
be no law and order. After some tim ^
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the m atter settled and again polling 
began. From what I have seen there, 
I  can say that the coming elections 
cannot take place if the Government 
do not make proper arrangements 
there. Therefore, for the coming elec
tions it is very necessary th at proper 
arrangements are made so th a t the 
people may have a free election. 
Otherwise, my fear is th at the elec
tions will be fought by the parties not 
by means of free votes but by their 
physical strength.

As regards food, I submit th at the 
country cannot be fed on imported 
food for ever. The imports m ust be 
stopped after one year and for this 
we must take the necessary measures. 
The cultivators m ust work hard and 
produce enough food for the whole 
country, i f  this problem of food can
no t be solved within two years, I am 
afraid . Sir, the people will lose faith 
in the Government. That being the 
position, this problem should be given 
th e  top priority and we should try  to 
increase food production at an early 
date and make the country self-sup
porting. Otherwise, as I said, the 
people will lose faith in the Govern
ment.

Shri Barm an (West Bengal): Mr.
Chairm an, may I know how much tim e 
J  may take?

Mr. Chairman: As much time as is 
ordinarily allowed to other Members.

:Shri Barman: Sir, it is difficult to 
speak within the limited time, about 
a Budget which is so vast. Neverthe
less to derive inspiration for this tasfc, 
let me refer to a common anecdote in 
o u r parts where t h ^  say when two 
tfriends meet after some time and they 
•greet each other and one ask’s, “How 
are you carrying on?” And the other 
replies, “Quite well, I carry on quite 
well, except for one difficulty and that 
one is about the want of food and 
clothing.”

Well, in my judgment, Sir, if we try 
to  make a concise summary of the 
^ o in ^  eft the Government, I am of 
opinion that the Government also is 
carrying on quite well. In fact, we are 
on the road to recovery. That is my 
ipersonal opinion. No doubt there are 
m any problems ^ d  we have to work 
hard, but under the  circumstances it 
is  my personal opinltm, th a t we are 
carrying on as we’ll a s  possible, th at 
\we are well on the road to recovery. 
All the same, I have to admit that m 
th e  m atter of solving the food problem, 
w e are not succeeding at all. And I 
can also see that all the evils that we 
see in our body politic have their 
origin in this one difficulty of want of 
food. Whether you call them by the 
cam e of corruption or ''ribery  or black-
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m arket, etc., etc., they all have their 
origin in this one want, the w ant o f 
food. Government have tried and is 
trying to solve this problem, bu t we 
have not yet solved it. My personal 
opinion, Sir, is that this failure is due 
to some defect in the policy and we 
shall have to stop here and take stock 
of what has happened in the past and 
if necessary, re-orient our policy. 
W hat has happened in the oast? 
Every year we spend more than Rs. 
100 crores in order to import food in
to the country. This year we shall 
have to spend perhaps about Rs. 150 
crores. Then again, on the Grow 
More Food Campaign, we have spent 
something like Rs. 35 crores or more 
and this year I understand th at about 
Rs. 25 crores are proposed to be spent 
for that. But when we examine the 
results of aU these things, I find that 
we are proceeding on the reverse di
rection. No doubt, some of the money 
spent on this campaign is resulting in 
benefit. That is not lost. But w hat 
I beg to submit is that in spite of all 
these attempts made in the past and 
that are being made, our food produc
tion has not shown any satisfactory 
increase. It has not been upto the 
m ark with which we have launched on 
this work. Sir, I have collected cer
tain figures here and they speak for 
themselves. Sir, we require an ad
ditional food supply of 3-5 lakh tons 
every year because of our annual in
crease of population. Since the pre
war triennium, the increase of land 
under cultivation is 3-5 million acres, 
but the production of cereals has de
clined by 3-4 million tons. Therefore, 
we find that in spite of all the attempts 
of Government, we have not increased 
the production of food. W hat can be 
the reason for this failure? I can give 
what I think is the reason. Our cul
tivators are now conscious of their 
own interests. Our food procurem ent 
policy and our price fixation policy 
are responsible for this failure. Now
adays when you want to procure a 
part of the food grain produced by the 
agriculturist, you give him a price 
which is half or even one-third of the 
m arket price. Hence there is the in
centive on his part to hoard. And 
then the agriculturist finds that by cul
tivating other crops, I mean money 
crops on his land he can get much 
more money. Naturally he does not 
divert his energy and resources to the 
cultivation of cereals but to the cul
tivation of money crops which pay 
him better. This aspect of the m atter 
m erits very serious consideration on 
the part of the Government. Unless 
we give the cultivator adequate incen
tive to cultivate cereal crops, no 
amount of interest taken or effort put 
in. on the part cf Government or its 
officials can resu 't in increased pro-
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duction cX food. But hen comes the 
difficuItQT becauLe Government holds 
the position that if there is no procure
ment, there will be deficit in m any 
places and consequently more difl&cui- 
ty, especially in  the industrial and 
labour areas. Then again, if there is 
to be no check on the prices, then the 
prices of cereals will rise to such a 
nigh pitch that there will be further 
infiation and more difficulties all over 
the country. On the one hand there 
is the necessity to give incentives to 
the agriculturist to produce more and 
on the other there is the inflation 
which has to be tackled, and between 
these two dilemmas we are labouring 
under. This problem requires a 
prompt solution, and that is my sub
mission. This year the Government 
hopes they will be able to procure 3*7 
million tons and if we get the 2 iml- 
lion tons from America, whether as a 
^ t  or on payment later on this is the 
be^t opportunity for Government to 
decontrol and also stop the procure
ment of food from ordinary agricul
turists. If they lose this opportunity 
I think in future they would find it 
very difficult to adjust these two pro
blems which are contradictory to each 
other. Once you lift the control there 
will certainly be inflation of the price 
of cereals but there is a lim it to that. 
The law of supply and demand will 
settle things, provided with the food 
you get from abroad you can feed the 
deficit areas. In short I submit that 
Government should devote its serious 
thought to this problem, whether they 
should give up their procurem ent 
policy and also their price restriction 
policy. W hat I mean is th at unless 
you give an incentive to the agricul
turists to grow more you can never 
succeed, just as you have not suc- 
c^^eded in the past. There is a saying 
th at you can take a horse to the pond 
but you camiot make it drink. The 
sii.iile applies here also more or less.
4 F M.

lvi.y last submission is that of one of 
my Bihar friends and I want to make 
it i.i this House through you, Sir. The 
Saathal Parganas are a very back
ward area and the tribal people there 
are suffering under various disabili
ties. A crore of rupees has been pro
vided by Government and they appre
hend that most of th at money will be 
spent in Assam and other parts and 
nothing would be spent in Bihar. I 
know these people. Some of these 
people of the Santhal Parganas are in 
my own district and I know their con
dition. I submit th at their condition 
must also be taken into consideration 
and a part of the money may be di
rected to that part of the country for

the amelioration of the condition o |  
these unfortunate people.

The Minister of Finance (Shri C. D. 
Deshmokh): After four days of pro
longed castigation and catharsis I rise 
in defence of the Budget. I feel some
what encouraged by the information, 
that has been given to me that in past 
years the attacks on the budget were 
far more critical and far more (An 
Hon. Member: Fierce.) fierce. I have 
tried to conjure up a Budget in the 
light of the criticisms th at have been 
made and the suggestions that have 

“ been put forward and I feel greatly, 
puzzled. The Budget should provide 
for additional expenditure on projects 
and in» securing full emplojrment; it 
should also provide money for ru ra l 
development and the dev^opm ent of 
cottage industries: it should have twice 
the amount that has been provided for. 
in the way of subsidies: it should also 
make greater provision for the armed 
forces in the interest of the security of 
the country: it should be free from any 
kind of direct taxation, in particular, 
it should spare the common man and 
yet it must be a Budget that would 
take care of inflation and will b r i i^  
down the price level. I think that is 
an impossible order to fulfil. I t is 
made more impossible by the sugges
tion that in administering the Govern
ment all the high-paid officers should 
be discharged or should have their 
salaries greatly reduced and that in 
effect there should be no one who gets 
a salary of more than three figures...

An Hon. Member: How much?

Shri Satya Narayan Sinha: They 
said Rs. 500 should be the maximum.

Shri C. D. Deshmokh: I  said threft 
figures. It may be Rs. 999.

After contrasting th at Budget witlr 
mine I am hopeful of convincing all 
but a few irreconcilables that The 
Budget that I have put forward is cal
culated to set the country firmly on 
the path of economic progress. F irst 
in regard to mixed economy, I regard  
as impatient idealism the criticism 
that the Budget subserves no clear 
social and economic ideal. I claini 
that it has been framed so as to lay  
a ' sound foundation for the country's 
economic development.

An Hon. Memtier: That is what Mr.: 
Shanmukham Chetty said.

Shri C. D. Deshmokh: I claim that H 
consciously goes further tha^  any pre
vious Budget since Independence to»> 
wards combating inflation and achieve-
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ing a balance between the private and 
the public sectors, stirring up all sec
tions of the community to a valiant 
and patriotic effort to help build the 
India of the future and maximise the 
chances of any capital assistance in 
acceptable terms th a t may be forth
coming from more favourably situated 
nations. Above all it seeks to lift the 
country from the class jealousies that 
paralise the vitally needed common 
efiort. I see nothing wrong in calling 
upon the common man to whom this 
country belongs to make sacrifices for 
his children and his children’s children. 
I see no practicable advantage in try 
ing to define precisely at what stage 
of mixed economy we are. W hat we 
are interested in is the maximum possi
ble use of our productive resources. 
To the extent to which the private 
sector is able and ready to assist, we 
welcome that assistance and try  to the 
best of our judgment to set up condi
tions in which private economy can 
operate fruitfully for the common 
good. But to the extent to which it 
proves a hindrance by reason of lack 
of good faith or absence of ethics we 
shall try  and eliminate it within the 
framework of the Constitution to the 
extent to which we can command men 
and money for the purpose. Any idea 
that we can abruptly extend the public 
sector of our economy—and I do not 
take it as axiomatic that this should 
be the ideal—is to my mind a doctrin- 
naire’s chimera. Our newly found 
democracy sustained only by an over
strained bureaucracy, hastily improvis
ed or imperfectly trained, I fear, will 
crumble under its self-imposed bur
dens, if we act prematurely. I t  follows 
that there is no essential change in 
the industrial policy which we 
announced sometime ago. I would 
not take up the time of the House by 
repeating it, because I think its main 
elements and features are within the 
memory of hon. Members.

I take this opportunity of referring 
to the Industries Control and Develop
ment Bill. I think the title has under
gone some change. I can assure the 
House that it has not been laid on the 
shelf but it was felt th at with the 
setting up of the Planning Commission 
any measure of that kind should be 
such as would implement whatever 
plans the Planning Commission may 
have to indicate,, ^o far as the private 
sector is concerned. In other words, 
a certain amount of co-ordination was 
called for remembering that the Bill 
was originally framed merely in view 
of the constitutional provisions, with
out any factual basis or any basis of 
actual experience. WeU, Sir, to my 
knowledge the Planning Commission 
have been deliberating over the pro
visions of this Bill for some time, and

their recommendations are in th* 
hands of the Commerce and Industry  
M inisrty and I have no doubt that 
they wiU seek an early opportunity of 
bringing a well-considered Bill foj> 
ward, or at least well-considered 
amendments to the Bill which has al
ready been reported on by the Select 
Committee.

In regard to the behaviour of .the 
private sector, many heirsh things have 
been said. I myself deprecate a n j  
hasty generalization that capital is not 
co-operative. It should be our policy 
to distinguish between the good and 
the bad, and to encoiurage the good 
elements and to curb the bad and the 
anti-social ones. And in this respect 
I think there is a certain amount c l  
m isunderstanding in regard to the tax  
reliefs that have been given over the 
last two or three years. It is felt th a t 
aU these reliefs m ust immediately be 
reflected in either conspicuously ex 
panded industrial production or in the  
support of Government loans. In th e  
first place, I think that some of these 
reliefs were not to classes which w e 
call capitalists at all; they were con-* 
fined to the lower middle-class or t o  
the lower slabs of the income groups. 
In certain cases deliberately generouB^ 
relief was given to income group slabs 
between Rs. 10,000 and Rs. 25,000 t a  
encourage not what is known as th e  
capitalist or the entrepreneur but th e  
investor who is again a common man» 
perhaps a superior type of commoit 
man.

Prof. Ranga (M adras): Ten to
twenty-five thousand man a common 
man ! B eau tifu l!

Shri C. D. Deshmukh: Well, he was.
the man in the past who used to sup-  ̂
port the money m arket and the invest-' 
ment market. Now in trying to judge- 
the results we must not. forget that> 
we have lived through a kind of social 
revolution. The constitutional change®- 
that have occurred and the o th er 
changes that are in train  have, apari^ 
from shifting incomes, made a differ
ence to the prospects of various classe»- 
among themselves and a certain 
amount of time will be required before 
we quite know what the pattern of the - 
investment m arket is going to be. In  
any case, the criticism that because o u r ' 
borrowing programme is not support
ed, therefore the tax reliefs given last 
year have been wasted, is I think a. 
somewhat misconceived one. I do no t- 
believe the monied classes as such. ' 
were the supporters of our borrowing. 
—^their money principally went to
wards extending the industrial 
machine. The money m arket wa» 
supported to the extent of about 50-
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p e r cent, by institutional investors 
like banks and insurance companies, 
and for the rest, to a large extent, by 
w hat I m ight call the upper middle 
classes in the old days. Now, these 
are the classes which, one way or the 
other, either by the inflation or by the 
constitutional changes, have found 
changes in their fortunes, and that is 
the reason why I think our borrowing 
programmes have not been a success 
in the last two or three years.

A reduction in the volimie of p r i
vate investment in a particular year 
cannot be said to diminish production 
of goods in that very year or in a very 
short period, and may not therefore 
add to inflationary pressure. The 
main industries in which production 
has lagged behind are cotton and ju te 
textiles. Shortage of raw  m aterials, 
and I repeat it again although it was 
quoted with a certain amount of con
tempt, shortage of raw  m aterials has 
been the main factor impeding greater 
production in these two industries. 
Taxation cannot be said to have aiiy- 
fhing to do with the lag in production 
in these cases, and now that we have 
in one case taken what we believe will 
be very successful measures and in 
the other case encouraging measures 
to increase the supply of raw  mate
rials, I do believe that we shall find 
an increase in production next year 
and these industries will make a very 
much better show than they have done 
th is year.

In several industries production has

r e up of late. I quoted some figures 
my speech. I would like to quote 
some more. For the first ten months 

of 1950 for which figures are at pre
sent available, nrodurtion of oig-iron 
was 113 per cent, of the 1946 level, of 
direct castings 124 per cent, of semi
finished steel 112 per cent, and of 
finished steel 110 per cent, of 1946. 
Electricity generation is now 120 per 
^ n t .  of the 1946 level and cement pro
duced is 165 per cent, of the 1946 out
put. In several relatively small indus
tries there have been large increases. 
For instance, the production of viiesel 
engines is over nine times the 1946 
level, of sewing machines about five 
times, power transform ers four times, 
caustic soda and soda ash 3J times, 
the 1946 level. No precise figures are 
available in respect of private invest
ment from year to year, but it must 

' be recogn is^  that production trends 
in  the short run n e ^  not vary with 
investment trends.

Suggestions have been made that 
" t t i s  country can be n m  by increasing 
"ribe level o t  c*»rect taxation. Anyone

who studies the figures of the total 
assessees as well as the num ber of 
people who  ̂ pay super-tax will find 
that the total number of income-tax 
payers is .2 per cent of the population. 
The total number of assessees is 
about six lakhs—I think the calcula
tion is right—and the people who pay 
the super-tax are 28,000. Now to 
imagine that the country can be run 
by taxing only this class is, I think, 
to kid oneself. That, as my hon. 
colleague points out, includes a large 
number of Government servants who 
pay their taxes like lambs before they 
ever see their money.

Mr. Deputy-Speaker: W hat is the 
percentage of their income?

Shri C. D. Deshmukh: I have detail
ed figures here. The bulk of the tax  
is paid by people with incomes above 
Rs. 25,000. Below Rs. 3,000 the per
centage of num ber to the total was 19 
and they paid Rs. 0-49 crores. This is 
the figure for 1949-50 before the ex
emption limit. Now they have gone 
out. Between Rs. 3,000 and Rs. 3,500 
the tax paid was Rs. 0*50 crores and 
the percentage of number to the total 
was 121. Between Rs. 3,500 and 
Rs. 5,000, the tax paid was Rs. 1.34 
crores. Between Rs. 5,000 and 
Rs. 5,000, the tax paid was Rs. 1 • 34 
crores. Between Rs. 10,000 and 
Rs. 15,000 the tax  paid was Rs. 4*63 
crores. Over Rs. 15,000 the tax  paid 
was Rs. 67-33 crores and  the percent
age of number to the total was 42-3. 
The number of those above the super
tax  level, that is to say, above the 
Rs. 25,000 limit is 28,000.

Shri Sondhi (Punjab): Does that 
include Government officials also?

Shri C. D. Deshmukh: That includes 
officials also. It is possible that there 
is some room for increasing the taxa
tion may be at some future date. But 
in a country where we are wrestling 
with the problem of tax-evasion every 
increase in tax  bears very heavily on 
the righteous people and people who 
are prepared to pay their taxes and 
pay them. I think as some hon. Mem
bers pointed out it is our duty first to 
find out how to deal with this prob
lem of tax evasion. A great deal has 
been said—and perhaps something 
more would be said tomorrow—about 
this, but we confess that a t the 
moment we havQ not foimd the means 
of satisfactorily dealing with this prob
lem of tax evasion.

Shri Navirnddin Ahmad (West 
Bengal): Wh> not resort to preventive
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detention, prosecul on, etc.? There 
are so many ways open to the Govern
ment.

Shri Jhimjhunwala (B ihar): W hat
proportion does the tax  paid by this 
group of 28,000 people bear to the 
national income?

Shri C. D. Deshmukh: If we bad
national income figures, I think our 
taxation structure would have been 
much more scientific. The trouble is 
we have not got them yet. Perhaps 
this time next year someone else in 
my place will be able to answer that 
question very much better, because the 
National Income Committee is now 
about to submit a leport and I think 
they will give the statistics of national 
income for the year 1948 and probab
ly also indicate its distribution 

among various sectors of the commu
nity. Until we have those f ib re s  I 
am afraid I am not in a position to 
-answer the hon. Member’s question.

Now returning to the problem of the 
black marketeer, tax  evader and so 
on, I still hope that they have some 
kind of a distorted sense of patriotism. 
While it is our duty to reinforce our 
powers to deal with them as with all 
anti-social elements, one can only 
hope that the hard work and the 
righteous conduct of the common man 
will influence them in moderating their 
greed.

Babn Ranmarayan Singh: Has it in-
:fluenced the Government?

Shri C. D. Deshmukh: If that does 
n o t happen I  have no doubt that 
society will evolve its own remedy 
•against the canker in its body.

Shri Naairuddin Ahmad: Give us 
their names and society will deal with 

them.

Shri Sarangdhar Das: May I ask if
that means that the Government 
absolves itself of responsibility?

Mr. Depnty-Speaker: Questions at 
the end.

]Shri Sarangdhar D as I asked be
cause others asked.

Shri C. D. Deshmukh: Something
was said about issue of bearer bonds 
in this connection. We have had that 
suggestion very carefully examined in 
the Central Board of Bevenue and 
have come to the conclusion that 
while it may bring some» black market 
money to our coffers, it -will rob uiS of 
io t'?  other monor which xs coming

through the regular channel. I think 
the issue of bearer bonds wiU be a 
grossly self-defeating process.

There was also some reference to 
compulsory savings which I might deal 
with at this stage. The difficulty is 
that you cannot run these two horses 
of compulsory saving and borrowing 
together. Either you resort to the one 
or the other. We did play with the 
idea last year and the first obstacle 
that we came across was that there 
was no practicable means of imposing 
any kind of compulsory savings on the 
agricultural community, the power to 
tax which vests in the State Govern
ments. That takes off a very big sec
tor and in view of that leaders of 
labour claimed that compulsory sav
ings could not very well be applied to 
workers. That left Government serr 
vants in the upper ranges, who have 
already been subjected to a compul
sory cut of Rs. 500 or thereabouts—I 
think it is about 12  ̂ per cent. Below 
that top rank up to Rs. 250 there is 
a scheme of compulsory savings in 
operation. Railway workers, I may 
hasten to add, are an exception in that 
they agreed to subject themselves to 
a compulsory savings for the sake of 
the common good and I think 
that arrangement is happily 
stUl holding. It seems to me 
that any form of compulsory 
saving which would meet the situation 
would make borrowing in the trad i
tional way almost impossible. We 
therefore came to the conclusion that 
there was no practicable means of 
raising resources in that particular 
fashion.

That brings to the savings cam
paign and the borrowing rates. In re
gard to the savings campaign, in ans
wer to questions I have already stated 
that the new officer whom we 
have appointed has already in
fused a great deal of energy 
into this work. We have revived, as 
an experimental measure, the system 
which was in force of commission 
agents in certain States. We are em
ploying rural Postmasters to extend 
hope that the new from of deposit cer
tificates. We have every reason to 
hope that the new form of deposit cer
tificate will be popular and it may be 
th at having regard to the seasonal 
flow of income in the rural areas we 
may contrive some other forms of 
weaning away the savings from those 
who have money laid by hi the rural 
areas. I can claim with justice that 

-the estimate that I have made from 
savings will be realised, whatever in
direct taxation there may be in the  
w ay proposed in the Budget.
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As regards the borrowing rate for 

the money market, I do not quite 
know what the criticism was—whe
ther this was an excessive estimate 
or whether this was an imduly low 
estimate. I gathered some speakers 
to say that this was excessive and 
would never be realised and if that 
happened what would happen to us. 
The other criticism was th a t it was 
low, because the ra te  of interest was 
not high enough. Now, here again, I 
would advert to the changes that have 
occurred in the money m arket. The 
figures for the last two or three years 
do show a distinct and encouraging 
improvement, considering that our 
estimate allows for the fulfilment of 
the needs of the State Governments in 
this matter. Many of them hold large 
chunks of Government securities and 
it is the practice of the Reserve Bank 
to make money available to them by 
placing them on the market, not buy
ing them thsemselves, or if they do it 
is for their own portfolio. So on the 
whole we have provided for :ion-in- 
fiationary finance for the State Gov
ernments. Then, we allow for their 
raising of loans in the open market. 
We have also recently permitted one 
or two State Governments to raise 
money in the ru ral areas in special 
forms. Taking all these things into 
consideration, I think, our estimate 
of borrowing is a reasonable one, but 
a t the same time a moderate one— 
m oderate in the sense that we do not 
think that we are going to overstrain 
the market. From that it is open to 
anyone to draw the conclusion as to 
the future of the money m arket rate. 
I do not propose to make any further 
statements.

I explained that the mechanism in 
regard to control of money rate had 
a vital connection with inflation and 
that if the Reserve Bank carried out 
its money m arket operations mecha
nically, merely to stabilise the rate  at 
a certain level, there was always the 
danger of its putting up inflationary 
finance. T hat is an operation which 
the Reserve Bank and the Central 
Government have agreed must not be 
resorted to. Therefore, it is within 
these limitations that the borrowing 
ra te  will be regulated. Sometimes it 
happens that conditions are not very 
favourable and there is no demand for 
money and the slightest sale depres
ses the market. At other times, there 
are people who are willing to buy and 
there are small fluctuations in ihe 
rate  and therefore fluctuations in the 
prices of securities always occur. 
But I believe Uiat nothing that 
you could do to the bonrowing rate, 
even if that was wise to do it, would

make very much difference. I believe- 
that the key to success in the monej" 
m arket is countering inflation, th a t Us- 
to say, raising the value of money and 
it is that which this Budget sets out 
to do.

Now, Sir, criticism has been levelled 
that this Budget is going to be infla
tionary. I think th at idea is entirely 
wrong. So far as direct taxation is  
concerned, I do not think th at anyone- 
wili claim that that is likely to be in
flationary. It must be deflation in its. 
potential. As regards indirect taxa
tion, the biggest single item is tobacco. 
To the extent to which the consumers^ 
of tobacco m aintain their present 
level of consumption, the effect of this, 
increase would be to reduce consump
tion in some other lines. Therefore, 
taxation of commodities otjier th an  
articles of necessity has the effect on. 
the whole of keeping down the pres
sure on consumption goods and has 
thus a deflationary effect. The taxa
tion on other items is very widely 
spread. Export duties are obviously 
deflationary. Indeed they are a de
vice to deflation and that is why an 
export duty was levied on jute wnen. 
we devalued the rupee, because they 
divert a portion of the profits of ex
porters to Government. The sur
charge and import duty on wines and 
spirits and the rationalisation of du
ties on mineral oils are smaU items 
intended to bring Rs. 1 crore and in 
a way that would not be regarded as 
essential items, I hope. The 5 por 
cent, surcharge on imports which is 
estimated to yield Rs. 2 crores m&y be 
objected to on the ground that it will 
raise the cost of living and partly  the- 
cost of production.

As regards cost of living some 
figures were quoted. I can give you 
the results of calculations made in the  
Social Service Division of the l'*lan- 
ning Commission which indicate th a t 
the maximum rise in the working 
class cost of living index in conse
quence of the various taxes, direct and . 
indirect, proposed in the Budget, and 
the increase in railway fares will be 
115 points, or -33 per cent, for Bombay. 
It will be less for other centres, the 
cost of living index for which do not 
include railway fares.

In a sense, Sir, the Budget is infla
tionary, not because of what it seeks 
to do, but what it does not do. T hat 
is to say, it envisages an uncovered 
deficit of Rs. 52 crores. To the extent 
to which the deficit is sought ta  
be covered it is deflationary; to the ea- 
tent to which it leaves the deficit u n - 
ccVereki, it is likely to be inflati ^naxy.
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although in fairness I m ust say 
th a t to the extent to which 

Jthat deficit will correspond to 
our purchases of foreign exchange 
from the Reserve Bank, the money 
•would not necessarily go into internal 
circulation: therefore, its severity will 
to that extent be diminished.

As regards the quantum  of taxation, 
m any  complaints have been made in 
-the debate. I doubt whether *'his is 
the occasion to deal with them. I 
think there will be many more occa
sions, especially in the Select Com
mittee, when one could take notice of 
some of the suggestions that have been" 
thrown out, particularly in regara to 
kerosene and so on. But I make no 
promises.

Shii Raj Bahadlur: And some fur
th e r  cuts in your own salary.

Shri C. D. Deshmukh: If the hon. 
Member refers to my salary, I may 
inform him that my salary is already 
cut and assure him that it has been 
cu t very much more than he has an 
id ea  of. So I do not wish to make any 
reference to that.

Now, Sir, the main fact that I wish 
lo  bring out here is that I have still 
left a deficit of Rs. 50 crores uncover
e d  and I have left a minimum closing 
balance of Rs. 43 crores, and not 50 
-crores. Now I must remove a jriis- 
apprehension in the minds of certain 
iion. MemJjers that Rs. 50 crores is not 
a  statutory limit which has been im
posed on us. Neither is it the banker’s 
lim it. But it is the lim it of prudence. 
But bearing in mind the relation of 
cash balances in the old days with 
the total volume of transactions I 
think any “ rudent person would come 
to the conclusion th at a budget of the 
<Cmensions we have ought to have as 
a  closing balance something round 
fifty crores. But the point I wish to 
m ake is that I have provided for only 
fortythree crores. It is not as if I 
liave sought perfection in this budget. 
TTierefore, criticisms that certain esti
m ates are under-estimates, that I have 
failed to take into account the possi
ble benericent effects of the Indo- 
Pakistan  Trade Agreement and so on, 
are somewhat misplaced. Apart from 
the fact that I have made the best 
estim ate th at I could, the fact that 
there was going to be some sort of 
a^eem en t was not hidden from me. 
I t  was in the offing for some time 
while the budget estimates were be
ing framed. But I do not think that 
th a t will make any substantial diflPet- 
«nce. If it does keep up our ju te  ex
ports at the level a t wMch they pre- 
▼f̂ iled last year, I think we-should be

fortunate. I do not quite know what 
effect international developments wU 
have on a larger volume of jute goods 
becoming available and what other 
factors would arise, but, generally 
speaking, I think I have tried to n a k e  
estimates as honest ias I could.

I think most of the Members seem 
to have some sort of fear—although 
they seem to agree that this year some 
heroic measures were necessary—they 
seem to fear the future. They won
dered whether taxation is likely to 
continue or whether year after year 
we should have to impose fresh taxa
tion. That brings me to what is the 
purpose of the budget. As a said, 
the purpose of the budget is to give 
us a good sta rt off for our next five 
or six years’ development. In the 
Colombo Plan we provided for a total 
annual expenditure of Rs. 300 crores, 
Centre and States combihd, of wMch 
we thought that we ought to be able 
to raise Rs. 200 crores ourselves, 
that is to say the States and 
the Centre again. I have examined 
the figures for the last two years and 
I find that we have fallen far short 
of that. I think the total deficit will 
be of the order of about Rs. 100 
crores. That is to say, we have been 
running our development on deficit 
finances to the extent of about Rs. j OO 
crores. This time I think we will pro
bably find that our deficit may be of 
the order of Rs. 50 or 60 crores. If 
conditions improve—and I hope to 
show they are likely to— t̂hen I think 
we shall have discharged our part of 
the burden, th at is to say we shall 
have raised our Rs. 200 crores for 
our development plans.

I do not believe, at least I hope» 
that expenditure on relief and reha
bilitation will be always with us. In 
a year or two I think that ought to 
abate. That is Rs. 35 crores now. 
Then food subsidies In spite of w hat 
some hon. Members have said, I 
do not think it is a very good 
system and I hope to see 
the day when no food subsidy 
will figure in the budget. That will be 
about Rs. 20 crores. Grow More 
Food schemes are related to our food 
self-sufficiency plan and they m ay go 
on for a year or another year. But 
after that I think there should be re 
lief from that part of the expenditure. 
Then we are returning E.P.T. deposits. 
That process also ought to come to an 
end in a year or two. If you add these 
figures you will find that there will be 
a very considerable relief to our bud
gets in future. I am not therefore a t  
all pessimistic th at we shall have to  
carry on .tois process of. taxation. I  
say that if conditions do tu rn  oiit so»
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then we have to choose between taxa
tion and development. And I would 
again urge that we m ust try  and stint 
oursielves for the sake of posterity.

The Prim e Minister has lightened 
my task very considerably in dealing 
with the general aspects in regard to 
eflflciency and reliance on the services 
and so on. In any case it would 
have been very diflftcult for me ns an 
ex-member of the Service to have said 
anything because it might have been 
taken as a special pleading. But I 
would like to add that there is im
perfect realisation of the hard work 
that is put in by the services in sup
port of governmental activities.

Babn Ramnarayan Singh: No.

Shri C. D. Deshmukh: And there
has been a termendous proliferation 
of governmental activities in recent 
years, proliferation of which we have 
really no conception. Our relations 
with the public in various sectors have 
multiplied and it is within my per
sonal knowledge that most of the high 
placed officers are very heavily worked.

Then, Sir, there was some criticism 
in regard to the nature of the projects 
th at we have undertaken. I believe that 
even if the choice had been open to 
us anew we should have taken courage 
in our hands and started some ol 
these river valley projects. I have 
had a great deal to do with them and 
I have had occasion to find fault in 
regard to their administration. All 
the same I think the conception is 
essentially a very sound one and th at 
is the cheapest and ultim ately the 
most economical form of increasing 
the value of our land, that is to say 
maximising our land utilisation, es
pecially after the difference that Par
tition made to us in that respect 
Minor irrigation schemes are all very 
well in their place, but they are far 
more dependent on the vagaries of the 
monsoon as yx)u, Sir, find in your part 
of the country. Many of the wells and 
tanks and even K rishnarajasagar 
suffer because of the lack of timely 
rains whereas these big river valley 
projects will, I am sure, be a very 
lasting and permanent investment. I 
think the criticism that the results are 
not yet visible is very captious. I  
cannot see how a river valley Droject 
which was started, say, two years ago 
can begin to show result when even 
the dam has not gone up and the 
canals have not been dug. I t is true  
th a t in M a ^ s ,  where they started 
earlier, there are some schemes which

have already started yielding ’reve
nues, and that is all to the good. B ut 
there are schemes of this kind all 
over India, and I think th at is one of 
the fascinating fields of endeavour 
that India has today, a field for which 
money m ust be found at all cost. 
In regard to the closing balances also 
I do not quite understand the criticism 
that the balances were allowed to ru n  
down, as made out as a m atter for 
shame. When one has balances either 
one allows them to run down or one 
imposes taxation and keeps them up, 
because during the last 2 or 3 years, 
there was hardly any taxation. Re
liefs were given with the result th at 
the balances were run down and what 
saved us from the inflationary conse
quences of doing that was that our 
requirements of foreign exchange 
were far greater than the amount by 
which we ran down our balances. In 
other words if we had to spend 400 
crores with which we paid for machi
nery or food or anything else, then 
our balances should have been run  
down by Rs. 400 crores which you had 
to pay the Reserve Bank by sterling. 
Instead of Rs. 400 crores you obvious
ly paid Rs. 400 crores minus 172 
crores. To that extent you certainly 
raise revenues towards meeting the 
cost of foreign exchange. So I can
not see that there is anything on 
which the Government can be blamed. 
In the m atter of this running down 
of the balances, we were hoping th a t 
we were coming to an end but it so 
happens that this year, at the ?nd of 
the coming year, we will not find that 
we have approached the end and th at 
is why I have shouldered this unplea
sant duty of asking the House to reple
nish those balances by an act of self
sacrifice and self-restraint.

Then there are m atters of economy 
and control of expenditure. In the 
m atter of control of expenditure, I 
shall always be a t one with the House. 
B ut as I have explained on previous 
occasions, it is a long term  process. I t 
is a m atter of keeping the screw on 
all the time and no flash action can be 
exercised, so that results are imme
diately portrayable in a budget. 1 
can only reiterate that we shall n o t 
slacken in our quest for economy.

In regard to the results of measures 
of economy, I went very carefully 
through the schemes that we bad- 
drawn up and I had to agree with m y 
colleagues that in some of the direc
tions in which I thought economy was 
possible, there was not much scope a t 
the m om ent I t m ay be th a t there is 
some scope for retrenchm ent in get
ting rid of superfluous staff and ^o
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but that is a process that would have 
to be spread over the year. The sug
gestion tliat one fine morning one 
should issue notice to 19,000 or 20,000 
people as was done in Bombay, 1 
must confess, does not commend it
self to me. There was suggestion, 
made, I think, by Prof. K. T. Shah 
that the Standing Finance Committee 
was not given a full opportunity for 
scrutinising items of expenditure. I 
think his notions as he confessed are 
somewhat antiquated. I can challenge 
him to ask any member of the Stand
ing Finance Committee and satisfy 
himself how much m aterial is supplied 
and how much time they take in 
scrutinising the schemes.

Shri Sondhi: There have been 18 
meetings as against the average of 5.

Shri C. D. Deshmukh: I think a 
charge like that based on old evidence 
is not fair to many hard working 
members of the House. There was a 
point made in regard to projects that 
we could induce State Governments 
to impose betterm ent levies. That is 
precisely w hat we have done but that 
will not help to reduce present expen
diture. It will certainly improve the 
chances of our getting back so far as 
the Centre is concerned, the loans that 
were advanced to them. I believe the 
State has already passed legislation 
and another has undertaken to do so 
and both Government and the Plan
ning Commission are using all their 
endeavours to persuade the States to 
see that those who profit by these new 
irrigation schemes will contribute to
wards the repaym ent of the public 
monies that are spent on them. That 
is all a very sound idea and it is .al
ready being followed. One small point 
about P art C States. It stirred my 
sympathy. I am sorry th at we had 
not given enough in the way of details 
as to what happens to their budgets. 
I do not know whether they wiU be 
next time, but in case they are, I shall 
ensure that enough details are given 
about significant changes in the bud
gets as they affect P a rt C States.

Now I am approaching the end of 
my allotted span of time, I think that 
any message th at I leave for th# 
House. I fear, will have been lost IC 
any attitude of defeatism or frustra
tion persists. I think the present, 
which I call an emergency is an emer
gency of economic development. It is 
no other kind of emergency. I think 
the present emergency is a challenge 
to aU of us. which has no place for 
tragic Cassandras or gloomy Jerem iahs 
and th at India of the present is no 
place for the faint-hearted. l\®r. 
Deshpande challenged me to mention 
my t^ ation  proposals to villagers.

That is whal I have longed to do. I 
should love to visit again and again 
the villages where I have' explained 
why taxation is necessary. I would 
love to see the unfolding of the bene
fits of the expenditure that we are  
financing out of this taxation and 
therefore the unfolding of an inspir
ing national endeavour.

Shri Sondhi: I would like to ask 
one question arising out of the ris
ing present level. We were very 
much interested to h ear.......

Mr. Deputy-Speaker: There are
many other opportunities. There is 
the Finance Bill.
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DEMANDS FOR GRANTS ON 
ACCOUNT

Mr. Deputy-Speaker: The question
is:

“That the respective sums r.ot 
exceeding the amounts shown in 
the third colunm of the order 
paper be granted to the President, 
on account, for or towards de
fraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of corres
ponding heads of demands enter
ed in the second colunm thereof.”

The motion was adopted.
[As directed by Mr. Deputy^ 

Speaker the motions for Dem/inds for 
Grants on Account which were adapt
ed by the House are reproduced below 
—Ed. of P.P.1
Demand No. 1—Ministry of Com

merce AND Industry.
“That a sum not exceeding Rs.

5.57.000 be granted to the Presi
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Mini&r 
try  of Commerce and Industry*.”

Demand No. 2— Îndustries.
“That a sum not exceeding Rs.

10.17.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of Indus
tries'.”

Demand No. 3—Co»«mercial InteliJ -  
gence and Statistics.

“That a sum not exceeding Rs,
5.06.000 be granted to the Presi
dent, on account, for or towards 
defra jing  the charges during the 
year ending on the 31st day of 
Mardi, 1952. in respect of ‘Com
mercial Intelligence and Statis-^ 
tied*'.”
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i3)EM i«n) No. 4—M in is t r y  o f  Co m 

m u n ic a t io n s .

“That a sum not exceeding Rs.
49.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Ministry of 
Communications’.”

:JDem a n d  No. 5—In d ia n  P o st s  and 
T el e g r a p h s  D e p a r t m e n t  (in c l u d in g  
w o r k in g  e x p e n s e s ).

“That a sum not exceeding Rs.
2.76.58.000 be granted to the Presi
dent on account, for or towara& 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Indian 
Posts and Telegraphs Department 
(including working expenses)’.”

D e m a n d  N o . 6— M̂eteo r o lo g y . 
“That a sum not exceeding Bs.

7.62.000 be granted to the :’resi- 
dent on account, for or towards 
defraying tne charges during the 
year ending on the 31st day oi 
March 1952, in respect of ‘Mateoro- 
logy’.”

D em a n d  N o . 7— O v e r s e a s  Co m m u n i
c a tio n s  S e r v ic e .

“That a sum not exceeding Rs.
610 000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
y ear ending on the 31st day of 
March 1952, in respect of ‘Over
seas Communications Service

D emand N o. 8— A viation .

“That a sum not exceeding Rs.
27.32.000 be granted to the Presi
dent on account, for or to w a r^  
defraying the charges durmg the 
year ending on the 31st day of 
March, 1952, in respect of Avia
tion*.”

:D emand No. 9 —M in ist r y  o r D efence.

“That a sum not exceeding Rs.
2.14.000 be granted to the Presi
dent on account, for or to w a r^  
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Ministry 
o t Defence*.”

:D emand No. 10—D efence S e r v ic w ,
E f#ectiv e -A b m t .

“That a sum not e x c e e < ^ ' Rs.
11 .68 .65.000 be granted to the

President on account, for or to
wards defraying the charges dur
ing the year ending on the b lst 
day of March 1952, in respect of 
‘Defence Services, Effective- 
Army’.”

D em and  N o . 11—D efence  S e r v ic e s ,
E f f e c t iv e -N a v y .

“That a sum not exceeding Rs
79.32.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Defence 
Services, Effective-Navy’.”

D em and  N o . 12— D efence  S e r v ic e s ,
E f f e c t iv e -A ir  F o rce ,

“That a sum not exceeding Rs.
2.08.12.000 be granted to the Presi

dent on account ‘for or towards de-
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Defence 
Services, Effective-Air Force’.”

D em a n d  N o . 13—D efence  S e r v ic e s .
N on -E f f e c t iv e  C h a r g e s .

“That a sum not exceeding Rs.
1.29.60.000 be granted to the Presi
dent on account’ for or towards de
fraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Defence 
Services, Non-Effective Charges’.”

D em and  No. 14—M in is t r y  of  E duca
t io n -

“That a sum not exceeding Rs.
2.96.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the .31st day of 
March, 1952, in respect of ‘Minis
try  of Education*.”

D em a n d  N o . 15—A rc h a eo lo g y .

“That a sum not exceeding Rs.
2.77.000 be granted to the Presi^ 
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Archaeo
logy*.**

D e m a n d  No. 16—O ther S c ie n t if ic
D e p a r t m e n t s .

 ̂ “That a sum not exceeding Rs.
12,00,000 be granted to the Presl- 

.-dent on account, for or towards 

.defraying the charges during th e  . 
year ending on the 31st day of
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March 1952, in respect of ‘Other 
Scientific Departm ents’.”

D em a n d  No. 17—E du c a tio n .

“That a sum not exceeding Rs.
11,00,000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of Educa
tion’.”

D em a n d  No. 18—M i n is t r y  o f  
E x t e r n a l  A f f a ir s .

“That a sum not exceeding Rs.
4.75.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Minis
try  of External Affairs’.”

D e m a n d  N o . 1 9 — ^T r i b a l  A r e a s .

“That a sum not exceeding Rs.
13.67.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ’‘Tribal 
Areas’.''

D em and  No. 20— Êx t e r n a l  A f f a ir s .

“That a sum not exceeding Rs.
32.35.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Exter
nal Affairs’.”

D e m a n d  No. 2 1 — M i n i s t r y  o f  F i n a n c e .

“That a sum not exceeding Ps.
10.09.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try  of Finance’.”

D em a n d  No. 22—Cu s t o m s .

“That a sum not exceeding Ra.
15.34.000 be granted to the Presi

dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Cus
toms’.”

D e m a n d  No. 2 3 — ^U n i o n  E x i s e  D u t i e s .

“That a sum not _____
38.80.000 be granted to the _ 
dent on account, for or towards 
defras^ing the charges during the 
year ending on the 31st day o |

3 7 6  P S P

March 1952, in respect of ‘Union 
Excise Duties’.”

D em a n d  N o . 24— T̂a x e s  o n  Incobsx 
in c l u d in g  C o r po r a tio n  T a x .

“That a simi not exceeding Rs.
23.06.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Taxes 
on Income including Corporation 
Tax’.”

D e m a n d  N o . 25—O p i u m .

“That a sum not exceeding Rs.
16.44.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the  
year ending on the 31st day of 
March, 1952, in respect of ‘Opium’.”

D em a n d  No. 26—S t a m p s .
“That a sum not exceeding Rs.

8.83.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of 
‘Stamps’.”

D e m a n d  N o . 27—P a y m e n t s  to  OTHiER 
G o v e r n m e n t s , D e p a r t m e n t s , etc ., 
ON acco unt o f  th e  a d m in is t r a t io n  
OP A g e n c y  S u b je c t s  a nd  m a n a g e 
m e n t  OF T r e a s u r ie s .

“That a sum not exceeding Rs.
51.000 be granted to the F*refti- 
dent on account, for or to w arls  
defrajdng the charges during the 
year ending on the 31st day of 
March 1952, in respect of ‘Pay
ments to other Governments, D ^  
partments, etc., managements of 
Treasuries’.”

D e m a n d  N o . 28— Âu d it .

“That a sum not exceeding Rs.
33.18.000 be granted to the P i ^ -  
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Audit*.*

D em a n d  N o . 29—J o in t  S tock  
Co m p a n ie s .

"That a sum not exceeding Rs.
48.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the  
year ending on the 31st day of 
March, 1952, in respect of ‘Joint 
Stock Companies*.**

D e m a n d  No. 30— M̂isc e l l a n e o u s  
D e p a r t m e n t s .

“T hat a sum not exceeding Rs.
17.03.000 be granted to the Presi
dent on account, for o r towards
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defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of Mis
cellaneous Departments’.”

D em a n d  N o. 31—Cu r r e n c y .

“That a sum not exceeding Rs
14.27.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 

March, 1952, in respect of ‘Cur
rency’.”

D em and  N o . 32—M in t .

*‘That a sum not exceeding Rs,
7.67.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st iay  of 
March, 1952, in respect of ‘Mint’.”
D em and  No. 33—S u p e r a n n u a t io n  

A llo w anc es and P e n s io n s .

“That a sum not exceeding Rs.
24.10.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Super
annuation Allowancos and Pen
sions*.”
D e m and  No. 34—M is c e l l a n e o u s .

“That a sum not exceeding Rs
1.87.62.000 be granted to the Presi
dent on account, for or towardr^ 
defraying the charges during the 
year ending on the 31st dsy • f 
March, 1952, in respect of Mis
cellaneous’.”
D em and  N o . 35—G r a n t s- in -aid to 

S t a t e s .

“That a sum not exceeding Rs
2.95.68.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Grants- 
In-aid to States’.”

D em and  No. 36—M iscella n eo u s  A d
ju s t m e n t s  b e t w e e n  the U n io n  and 
S tate G o v e r n m e n t s .

“That a sum not exceeding Rs.
9.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March 
1952, in respect of ‘Miscellaneous 
Adjustments between the Uwion 
and State Governments’.”

D em and  No. 37—R e se t t l e m e n t  and
D e v e io p m e n t .

“That a sum not exceeding Rs.
33.35.000 be granted to the Presi

dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Resettle
ment and Development’.”

D em and  No *18—P r e-p a r t it io n  P ay
m e n t s .

“That a sum not exceeding Rs.
22.88.000 be granted to the Presi
dent on account, for or toward?^ 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Pre
partition PajTTients’.”
D em and  No. 39—E x tr a  O r d in a r y  

P a y m e n t s .

“That a sum not exceeding Rs
50,00,000 be granted to the I*resi- 
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Extra 
O rdinary Payroents’.”

D em and  No. 40—M in is t r y  of F ood 
and A g r ic u l t u r e .

“That a sum not exceeding Rs.
3.82.000 be granted to the* Presi
dent on account, for or rewards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try of Food and Agriculture’.”

D em and  N o . 4!—F o r e st .
“That a sum not exceeding Rs.

2.08.000 be granted to the f’resi- 
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Forest’.” 
D em and  No. 42—S u r v e y  of I n d ia .

“That a sum not exceeding Rs
5.13.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day .-»f 
March, 1952, in respect of ‘Survey 
of India’.”

D em and  No. 43—B otanical  S u r v e y .
“That a sum not exceeding Rs.

7.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952. in respect of ‘Botanical Sur
vey’.”

D em and  N o . 44— Z oological S u r v e y

‘T h a t a sum not exceeding 
Rs. 25,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1952, in respect of 
‘Zoological Survey*.”
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D e m and  N o . 45— Âg r ic u l t u r e .

“That a sum not exceeding Rs.
6.73.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Agricul
tu re’.”

D em and  No. 46— C i v il  V e t e r in a r y  
S e r \^ c e s .

“That a sum not exceeding Rs.
2.03.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Civil 
Veterinary Services’.”

D em and  No. 47— In d ia n  D a ir y  
D e p a r t m e n t .

“That a sum not exceeding Rs.
60.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Indian Dairy 
Department’.”

D em and  No. 48— M in is t r y  o f H ealth .

“That a sum not exceeding Rs.
63.000 be granted to the Presi
dent on account, for or towards ‘ 
defraying the charges during the 
year ending on the 31st iay of 
March, 1952, in respect of ‘Minis
try  of Health’.”

D em and  N o . 49— M edical S e r v ic e s . 
“That a sum not exceeding Rs.

3.70.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952, in respect of ‘Medi
cal Services’.”
D em and  N o . 50— P̂u blic  H ealth .

“That a sum not exceeding Rs.
5.57.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Public 
Health’.”

D em and  N o . 51— M in is t r y  of H o m e  
A f f a ir s .

“That a sum not exceeding Rs.
6.64.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try  of Home Affairs*.”

D em and  No. 52— Ca b in e t .
“That a sum not exceeding Rs.

2.07.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the

year ending on the 31st day of 
March, 1952, in respect of ‘Cabi
net’.”

D em and  No. 53—P olice.

“That a sum not exceeding Ra.
8.16.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952, in respect of ‘Police’.”

D em a n d  N o . 54—Ce n s u s .

“That a sum not exceeding Rs.
3.33.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day ol 
March, 1952, in respect of ‘Cen
sus’.”
D em and  No. 55—Ci v il  D efen c e .

“That a sum not exceeding Rs.
10.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘CiviJ 
Defence’.”

D em and  No. 56— D̂e l h i.

“That a sum not exceeding Rs.
27.09.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year /ending on the 31st day of 
March, 1952, in respect of ‘Delhi’.”

D em and  No. 57— Âjm e r .

“That a sum not exceeding Rs.
7.95.000 be granted to the P resi
dent on acrrount, for or towards 
defraying he charges during the 
year ending on the 31st day of

.March, 1952, in respect of ‘Ajmer’.”

D em and  No. 58—A n d am an  and  N icobar 
I sl a n d s .

“That a sum not exceeding Rs.
10.18.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Anda
man and Nicobar Islands’.”

D em and  No. 59—-M in is t r y  o f  In f o r * 
m a t io n  and  B ro adcasting

“That a sum not exceeding Rs.
8.03.000 be granted to the P resi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try  of Information and Broadcast- 
ink*.”
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[Mr. Deputy-Speaker]
D e m a n d  No. 60— B ro ad c a stin g .

“That a  sum not exceeding Rs. 
17,81>000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Broad
casting*.”

D em a n d  No. 61— M in is t r y  of  L a b o u r .

“That a sum not exceeding Rs.
2.25.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952, in respect of ‘Minis
try  of Labour’.”

Demand No. 62—M i n i s t r y  o f  L a w .

“That a sum not exceeding Rs.
15.63.000 be granted to the Presi-  ̂
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try  of Law’.”

D e m a n d  No. 63— A d m in ist r a t io n  o f 
J u s t ic e .

“That a sum not exceeding Rs.
17.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Admi
nistration of Justice’.”

D em a n d  No. 64— M in is t r y  o f  N a tu ral
R e so u r c e s  and  S c ie n t if ic  R e sea r c h .

“That a sum not exceeding Rs.
73.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during tlie 
year ending on the 31st day cf 
March, 1952, in respect of ‘Minis
try  of Natural Resources and 
Scientific Research’.”

D e m and  N o . 65— Îr r ig a t io n  ( in c l u d in g  
w o r k in g  E x p e n s e s ), N a v ig a t io n , 
E m b a n k m e n t  and D rainage  W o r k s  
(M et f r o m  R e v e iTue).

“That a sum not exceeding Rs.
2.44.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect oi ‘Irriga
tion (including working Expenses), 
Navigation, Embankment and 
Drainage Works (Met from Re
venue)*.”

D em and  No. 66— G eological S u r v e y .

“That a simi not exceeding Rs.
3.17.000 be granted to the Presi
dent on account, for or towards

defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Geolo
gical Survey’.”

D e m a n d  No. 67— M̂in e s .

“That a sum not exceeding Rs.
J ,97,000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of

^  March, 1952, in respect of ‘Mines’.”

D em and  No. 88— S c ie n t if ic  R e sea r c h .
“That a sum not exceeding Rs.

13.56.000 be granted to the P resi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Scienti
fic Research’.”

D em a n d  N o . 69—D e p a r t m e n t  of
P a r l ia m e n t a r y  A f f a ir s .

“That a sum not exceeding Rs.
7.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Department 
of Parliam entary Affairs’.”

D em and  No. 70—M in is t r y  of  R eh abi
l it a t io n .

“That a sum not exceeding Rs
1.53.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Minis
try  of Rehabilitation’.”

D em and  N o 71— Êx p e n d it u r e  on
D ispla ced  P e r s o n s .

“That a sum not exceeding Rs.
82.13.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Expen
diture on Displaced Persons’.”

D em and  N o . 72—M in is t r y  of S t a tes.
“That a sum not exceeding Rs.

89.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Ministry cf 
States’.”

D em and  N o . 73— T̂e r r ito r ia l  
P olitical P e n s io n s .

AND

“That a sum not exceeding Rs.
2,76,000 be granted to the Presi
dent on account, for or towards
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defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Terri
torial and Political Pensions’.”

D e m a n d  N o . 74— ^Kutch.

“That a sum not exceeding Rs.
4.85.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Kutch’.”

D e m a n d  N o . 75— H im a c h a l  P r a d e s h .

“That a  sum not exceeding Rs
12.60.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Hima
chal Pradesh’.”

D e m a n d  No. 76—B il a s p u r .

“That a sum not exceeding Rs.
82.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Bilas
pur’.”

D e m a n d  N o . 77— B h o p a l .

“That a sum not exceeding Rs.
8.95.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Bhopal’.”

D e m a n d  No. 78—V in d h y a  P r a d e s h .

“That a sum not exceeding Rs.
16.74.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952, in respect of ‘Vindhya 
Pradesh’.”

D e m a n d  N o . 79— M a n i p u r .

“That a sum not exceeding Rs.
2.62.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Mani
pur’.”

D e m a n d  No. 80—T r i p u r a .

“That a sum not exceeding Rs.
6.15.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952. in respect of ‘Tri- 
puraV*

D e m a n d  N o . 81—R e l a t io n s  w i t h  
S t a t e s .

“That a sum not exceeding Rs.
3.83.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Rela
tions with States’.”

D e m a n d  N o .  82— M in is t r y  o f  T r a n s 
p o r t .

“That a sum not exceeding Rs.
2.05.000 be granted to the Presi
dent on account, for or towards, 
defraying the charges during the 
year ending on the 31st day cf 
March, 1952, in respect of ‘Minis
try  of Transport’.”

D e m a n d  N o  83—^Po r t s  a n d  P i l o t a g e .

“That a sum not e x ____
3.80.000 be granted to t h e ____
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Ports 
and Pilotage’.”

D e m a n d  No. 84—^Li g h t h o u s e s  a n d
L i g h t - s h i p s .

“That a sum not exceeding Rs.
1.14.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘l ig h t
houses and Lights-ships*.”

DEM.AND N o .  85—C e n t r a l  R o a d  F u n d .

“That a sum not exceeding Rs.
1.000 be granted to the President 
on account, for or. towards defray
ing the charges during the year 
ending on the 31st day of March. 
1952, in respect of ‘Central Road 
Fund’.”
D e m a n d  N o . 8 6 — C o m m u n i c a t i o n s  
( in c l u d i n g  N a t io n a l  H i g h w a y s ).

“That a sum not exceeding Rs.
42.15.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Com
munications (including National 
Highways)’.”

D e m a n d  N a  87—M i n i s t r y  o f  W orks. 
P r o d u c t io n  a n d  S u p p l y .

“That a sum not exceeding Rs.
1.38.000 be granted to the Presi
dent on accoimt, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Ministry 
at Works, Ptoductioo and SuodIt’.**
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[Mr. Deputy-Speaker]
D em and  N o . 88— S u p p l ie s .

“That a sum not exceeding Rs.
11.78.000 be granted to the Presi
dent on account, for or towards de
fraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Sup
plies’.”

D em and  N o . 89— S alt.

“That a sum not exceeding Rs
13.56.000 be granted to the Presi
dent on account, tor or towards 
defraying the charges during the 
year ending on tiie 31st day of 
March, 1952, in respect of ‘Salt’.”

D em and  N o. 9 0 — O th er  C iv il  W o r k s .

“That a sum not exceeding 
Rs. 39,50,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1952, in respect of 
‘Other Civil Works’.”

D em and  No. 91— S ta tio n er y  and 
P r in t in g .

“That a sum not exceeding Rs.
35.22.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Station
ery and Printing’.”

D em and  N o . 92— P̂a r l ia m e n t .

“That a sum not exceeding Rs.
5.50.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Parlia
ment’ ”

D em an d  No. 93— C a p ita l  O u t la y  o n  
Indian P osts and Telegraphs (Not 
MET FROM Revenue).

“That a sum not exceeding Rs.
48.34.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Indian Posts and Tele
graphs (Not met from Revenue)’.”

D em and  No. 94—Capital  O utla y  o n  
In d ia n  P o st s  and  T eleg r a p h s—  
S to r es  S u s p e n s e  (N ot m e t  f r o m  
R e \'e n u e ).

'T h a t a sum not exceeding Rs.
1.000 be granted to the President 
on account, for or towards defray
ing the charges during the year

ending on the 31st day of March, 
1952, in respect of ‘Capital Outlay 

on Indian Posts and Telegraphs— 
Stores Suspense (Not met from 
Revenue)’.”

D em and  N o . 95—Capita l  O u tla y  on 
C iv il  A v ia t io n .

“That a sum not exceeding Rs.
16.00.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
O u tla y  on Civil Aviation’.”

D em and  No. 96—D efence  C apital  
O u tla y .

“That a sum not exceeding Rs.
1.08.08.000 be granted to the Presi
dent on account for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Defence 
Capital Outlay’.”

DEM Am No. 97—Capital  O utla y  o n  
the  In d ia  S e c u r it y  P r e s s .

“That a sum not exceeding Rs.
85.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Capital Out
lay on the India Security Press’:”

D em and  No. 98—Capital  O utla y  on  
In d u st r ia l  D e v e l o p m e n t .

“That a sum not exceeding Rs.
88.00.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Industrial Develop
ment’.”

D em and  No. 99—Capital  O utla y  on  
C u r r e n c y .

“That a sum not exceeding Rs.
3.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Capital Out
lay on Currency*.”

D em and  No, 100—Capital  O u tla y  on  
M in t s .

“That a sum not exceeding Rs.
2.82.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Mints*.**
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D em and  No. 101—C o m m u t e d  V alue  of 
P e n s io n s .

“That a sum not exceeding Rs.
7.75.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Com
m uted Value of Pensions’.”

D em a n d  N o . 102—P a y m e n t s  to Re
trench ed  P e r s o n n e l .

“That a sum not exceeding Rs.
28.000 be granted to the President 
on account, for or towards defray
ing the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Payments to 
Retrenched Personnel’.”

D em and  N o . 103—C apital  O u tla y  o n  
S c h em es of  G o v e r n m e n t  T r a d in g .

“That a sum n o t  exceeding Rs.
1,14,00,000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Schemes of Government 
Trading’.”

D em and  N o . 104—C apita l  O utla y  on  
D e v e l o p m e n t .

“That a sum not exceeding Rs.
90.98.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Development’.”

D em and  N o . 105—L o ans  and A dv anc es 
by  the Central  G o v e r n m e n t .

“That a sum not exceeding Rs.
97.52.000 be granted to the Presi
dent on account, for or to\tards 
defraying the charges during the 
year ending on the 3 1 s t  day of 
March, 1952, in respect of ‘Loans 
and Advances by the Central Gov
ernment*”

D em a n d  N o . 106—Capita l  O u tla y  on  
F o r e s t s .

“That a sum not exceeding Rs.
1,96,000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of

March, 1952, in respect of ‘Capital 
Outlay on Forests’.”

D e m and  No. 107—Capital  O utla y  o n  
B ro adcasting .

“That a sum not exceeding Rs.
4.98.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘Capital 
Outlay on Broadcasting’.”

D e m and  N o . 103— N̂e w  D e lh i C apital  
O u tla y

“That a sum not exceeding Rs.
9.14.000 be granted to the Presi
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1952, in respect of ‘New 
Delhi Capital Outlay’.”

D em and  N o . 109—Capital  O utla y  on  
C iv il  W o r k s .

“That a sum not exceeding Rs.
53.30.000 be granted to the Presi
dent on account, for or towards de
fraying the charges during the year 
ending on the 31st day of March, 
1952, in respect of ‘Capital Out
lay on Civil Works’.”

APPROPRIATION (VOTE ON 
ACCOUNT) BILL.

The Minister of Finance (Shri S. D. 
Deshmukh); I beg to move for leave 
to introduce a Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the service of the year beginning 
on the 1st day of April, 1951.

Mr. Deputy-Speaker: The Question
is:

“That leave be granted to intro
duce a BiU to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of the year 
beginning on the 1st day of April, 
1951.”

The motion was adopted.

Shri C. D. Deshmukh: Sir, I intro
duce the BiU,

The House then adjourned tiU a 
Quarter to Eleven of the Clock on 
Thursday the 15th March, 1»51.


